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Title: Further discussion on the Report of the Liberhan Ayodhya Commission of Inquiry and Memorandum of Action Taken
by the Government on the Report, laid on the Table of the House on 24t November, 2009, raised by Shri Gurudas Dasgupta
on the 7t December, 2009.

MADAM SPEAKER: Hon. Members, now the House will take up item no. 19.
Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA (BANKURA): Madam Speaker, since yesterday we have been discussing the Report of Liberhan

Ayodhya Commission of Inquiry. The Babri Masjid was demolished on 6t of December;, 1992, which was a Sunday. Millions
and millions of people of our country saw how the vandalism and the demolition took place. It was a calculated and pre-
planned action on the part of the Sangh Parivar. The Babri Masjid-Ram Janambhoomi dispute was a local dispute.

Let me quote what Pandit Jawaharlal Nehru wrote to the then Chief Minister of Uttar Pradesh, Shri Govind Ballabh Pant,

when an idol of Ram was surreptitiously placed on the night of 237 December, 1949. Disapproving the action of Shri Govind
Ballabh Pant, Pandit Jawaharlal Nehru stated in his telegram:

"I am disturbed at the developments at Ayodhya. I earnestly hope that you will personally entrust yourself in
this matter. A dangerous example is being set there, which will have bad consequences."

That was what Pandit Nehru said in 1949. I have with me also copies of the letters sent by the then Home Minister, Sardar
Vallabhbhai Patel. He also did not approve the placement of idol surreptitiously in Babri Masjid.

One day before, Namaz was performed there. It does not mean that never Namaz was performed in the Babri Masjid. Why
has this been brought to the national level from the localised problem?

Madam, I can remember that I was the Leader of my Party in 1986 when late Shri Rajiv Gandhi was the hon. Prime Minister
of India. He called the meeting of Leaders of all the political parties. When the Faizabad Court ordered for unlocking of the
gate of Babri Masjid, he wanted to consult with us. We categorically told him that the gate of the Babri Masjid should not
be opened. The Government should prefer an appeal at the Allahabad High Court, but that was not done. The gate was
unlocked and that ignited the Ram Janmabhoomi Andolan. It was the Andolan of Sangha Parivar, RSS, Bajrang Dal and the
BJP.

Madam, in 1986, the BIP had only two Members in this House. One Member was elected from Gujarat and another Member
was elected from Andhra Pradesh. They utilized this issue to increase their number and they utilized this issue in the
elections. To get the support of the people we can see as to how the religion was misused for political purposes. They got
the result. In 1989 from two its tally increased to 88.

Madam, as you are kindly aware, the National Front Government was formed under the leadership of late Shri Viswanath
Pratap Singh. We, the Left Parties, decided to extend support from outside; and the BIP, though they wanted to come to
power, but because of our opposition, they also extended support from outside. Before they got the result, there was the
Palampur resolution and an issue was identified, the issue of Ram Mandir. It was not a religious movement rather hundred
per cent political movement to come to power, to get the support of the people and to get votes.

Now, after 1989, we have seen how the entire society and the entire country were communalised. We have seen that in
1990 the Rath Yatra was started from Somnath under the leadership of Shri L. K. Advani and the BJP's election symbol was
prominently displayed in the Rath. What we have seen that the day the Rath Yatra was started, there was bloodshed and
there were communal rights everywhere.

Madam, my district, which is a small district, was known as a peaceful district “Purulia'. Shri L.K. Advani's Rath only
touched the border, “Jhalda'. The moment it crossed the border to erstwhile Bihar, there were communal riots.

14 persons belonging to the minority community were killed in Jalda. Shri Advani was arrested because, in Bihar, Shri Lalu
Prasad was the Chief Minister and he arrested Advani ji. The BIP decided to withdraw the support at the Centre. What did

the Congress do even at that time? Please remember 7t" November, 1990. When there was a debate on the Confidence
Motion moved by the then Prime Minister Shri Vishwanath Pratap Singh in this House, when there was a communal tension



throughout the country, what did the Congress do? The Chief Minister of Uttar Pradesh was Shri Mulayam Singh Yadav. The
State Government and the Central Government, the National Front Government, both took a firm stand not to compromise
with the communal forces; if the Prime Minister had to sacrifice the Government, he would sacrifice it. There was a debate.
At that point of time also, there was an attempt to demolish the Babri Masjid. The Babri Masjid could be saved because the
then Chief Minister of Uttar Pradesh Shri Mulayam Singh Yadav took a strong stand that the Babri Masjid should be saved.
The police had to fire and 16 karsevaks were killed and the Babri Masjid was saved. Not only was the Babri Masjid but also
the entire country was saved. What had we seen about the role of the Congress? When it was necessary to support a
secular Government, when there was communal frenzy everywhere in the country, when communal riots were taking place,
blood-shed, frenzy and trail of riots, killings were taking place throughout the country, the Congress at that point of time
also compromised with the communal forces; joined hands with the BJP to pull down the Government....(Interruptions)

Please remember 7th of November, 1990. Both the Congress and the BIP joined hands to pull down that Government.
...(Interruptions)

MADAM SPEAKER: Hon. Members, please sit down.

SHRI BASU DEB ACHARIA : In 1986, by opening the locks of the Babri Masjid, they appeased the Hindu
fundamentalists....(Interruptions)

MADAM SPEAKER: Shri Basu Deb Acharia, your time is coming to a close. Please conclude in the next two minutes.
SHRI BASU DEB ACHARIA : How can I conclude in two minutes?

MADAM SPEAKER: Your Party's time is only 14 minutes.

SHRI BASU DEB ACHARIA : Please give me another 8-10 minutes.

MADAM SPEAKER: All right, I will give you a few minutes more. Please try to conclude.

SHRI BASU DEB ACHARIA : Definitely, in 10 minutes, I will conclude.

MADAM SPEAKER: I will not give you 10 minutes. I will give you five minutes.

SHRI BASU DEB ACHARIA : In eight minutes, I will conclude. I will compromise!...(Interruptions)

Coming to my point, I would like to say that in 1986, by opening the locks of the Babri Masjid, they appeased the Hindu
fundamentalist forces and by amending the law of the land in the case of Shah Bano — I was in this House at that time
also. We opposed it tooth and nail - they appeased the Muslim fundamentalist forces. So, the Congress always
compromises with the communal forces....(Interruptions) It always compromises. We know that it was a calculated move.
There was a well-planned preparation and lakhs of karsevaks were mobilized for seven days.

The other day, while speaking about article 356, Advaniji had referred to our support to the imposition of President's rule in
four States. For the first time we supported it at that time because not only Uttar Pradesh, but also the other three States
ruled by the BIP, those State Governments helped, assisted and arranged shelter for kar sevaks for the vandalism, for the
demolition of the Babri Masjid. It was not only the demolition of Babri Masjid, but the secular fabric of our country was also

demolished on 6t December, 1992.

But I am surprised to see that Justice Liberhan, in his report, is quite silent on the role of Shri Narasimha Rao, who
was the Prime Minister at that time. He was sleeping throughout the day and suddenly woke up when he came to know
that the entire mosque was demolished. Comrade Harkishan Singh Surjeet telephoned him from London. Comrade Jyoti

Basu told him on 5t November, 1992 that all preparations are there to demolish Babri Masjid and urged him to take steps
to protect Babri Masjid. How could he rely on the assurances given by three leaders of the Bharatiya Janata Party when he
could not rely on the report of the Home Ministry of his Government? The Home Secretary, at that time, Shri Madhav
Godbole said, "We felt the only way the structure could be saved was to take it over and impose President's Rule. In fact,
the Home Ministry had mad all preparations, the Law Ministry was consulted, they had concurred, the Cabinet Note was

ready on 20t November, 16 days before, the question was getting clearance from the top". It never came. 'Top' means
from the Prime Minister.

The Government of India could have taken its own decision. Why? I would like to know whether there was a meeting

of sadhus and sants, few days before, with Shri Narasimha Rao. What transpired in that meeting? On 23" November, 1992,
a meeting of the National Integration Council was held and it was boycotted by the BIP as well as the AIADMK. In that



meeting, a Resolution moved by Shri Harkishan Singh Surjeet was unanimously accepted by all. What was there in that
Resolution? It said:

"The National Integration Council meeting, after considering all aspects of Babri Masjid-Ram Janma Bhoomi
dispute and the report of the Government, authorizes the Prime Minister to take whatever steps he considers
essential to uphold the Constitution and rule of law and for implementing the court orders and ensure that no
violation takes place."

The National Integration Council assured him of its wholehearted support.

Except BIP and AIADMK, all the Parties, including Samajwadi Party headed by Mulayam Singh Ji was also
present...(Interruptions) femre Bis Sht oft aef sitsie ) He assured him of his whole-hearted support and cooperation in any
steps which were essential...(Interruptions)

oft sctrIat Ris aca (Jioud): s sigRt 91 &3 off| aq AGRT &1, 3| Jools 8l R 3
SHRI BASU DEB ACHARIA : Why was he a silent spectator?
MADAM SPEAKER: Please conclude.

SHRI BASU DEB ACHARIA : Why did he not take action? Why Liberhan did not find that he had any role in regard to
demolition of Babri Masjid?

312R18T ABIGAT & 3 AT DI MUDT Si Uarrcy <rsd f&ar, ag sft 2em 2 srm,

SHRI BASU DEB ACHARIA : Whether a Prime Minister could have taken steps? What he did after demolition? After it was
demolished then he woke up, sent Army and the State Government was removed. But the Babri Masjid was demolished,
the secular fabric was demolished.

MADAM SPEAKER: Please conclude quickly.

SHRI BASU DEB ACHARIA : Madam, I am concluding. I was surprised listening to my friend, Shri Rajnath Singh, yesterday
justifying the action of Sangh Parivar, the Saffron Brigade. He has justified it. There was no repentance, no remorse.
Thousands of people belonging to minority community were killed.

What happened on the streets of Mumbai? Mr. Sanjay Nirupam was there in December 1992 and January 1993 when
thousands of people belonging to minority community were butchered, killed and vandalized. Where was he at that point of
time when hundreds were killed?...(Interruptions)

3EAGT ABNGAT & MU Rl TS B o1e? IAorT forsuer Sft, ama Sy,
&€ | (zauren)

SHRI BASU DEB ACHARIA : Who was responsible? The responsibility should be fixed. The ATR does not contain any
measure of punitive action neither prosecution...(Interruptions)

3IERIST ABIGAT + 3MUDI AR AT 31 3R 3| 3MUD J Gl frore #ff A 2l s1e 3) 3 do SIsw; RASd ARRE Sff, e oY
G€ | (carerrot )

SHRI BASU DEB ACHARIA : This is being defended by stating that many legal cases pending in various courts on this
matter and hence due process of law should be allowed to take its course...(Interruptions)

SHRI SANJAY NIRUPAM (MUMBAI NORTH): Madam, I have nothing to do with the Ayodhaya Movement nor I have anything
to do with the Mumbai Riots...(Interruptions)

31EAST HABIGAT & 31T =il A0S 8l 38 &7 31U o SIIsY|
€| (curaeror)

SHRI BASU DEB ACHARIA : Nothing, however, stopped this Government through its legal officers to intervene in the
judicial process for ensuring clubbing all such cases and refer all cases to the Supreme Court for expeditious
trial...(Interruptions)



1AL HBIGAT = RIS AR Sil, 31 3T JAATH DR 3 31U 3[UGIT Tl SEUl DI
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SHRI BASU DEB ACHARIA : The perpetrator of crime should be punished. They should not go scot-free. In order to unite
our people, to strengthen the secular fabric of our country, there is a need for such action against the perpetrator of crime.

MADAM SPEAKER: Hon. Members, before I call the next hon. Member, I have to tell you that the time left for this
discussion is approximately 3 hours and 15 minutes. According to that, the reply of the hon. Home Minister shall be at 5.30
p.m. Now, there is a statement by hon. Minister Shri Prithviraj Chavan.

SHRI PINAKI MISRA (PURI): Madam Speaker, I am deeply grateful to you for having given me this opportunity on behalf of
the Biju Janata Dal to address this august House on a very seminal issue.

Biju Janata Dal is a regional party named after Shri Biju Patnaik. I think it is truism that the secular credentials of both Biju
babu as well as our leader Shri Naveen Patnaik both nationally and internationally are unimpeachable and unexceptionable.
Therefore, I think, since we as a regional party, are far removed from the hurly-burly of the UP, Bihar, and West Bengal
type of politics, I hope on behalf of my party to be able to say something to this House which would be a little more
objective than what has been said so far from both sections of the House.

The first issue is relating to the Report itself. The Report is a rather shabby piece of document; 999 pages. I have had the
dubious pleasure of having read this Report cover to cover I have never seen a report which has been trashed so
uniformly. I have not heard a single work in its defence outside this House, and, I think one or two Members of this House,
who have spoken in its defence, or who have tried to extract portions of it to make a point or two, are out of sync with the
general public perception outside and the media perception outside. It is riddled with errors; it is repetitive. There are many
factual inaccuracies which have been elaborated by some of the other Members.

I have to basically address three issues which I find very important here. One of them is of course a legal issue, where we
know that certain people who have been called 'culpable persons' within the Commissions of Inquiry Act have been so held
without even a Section 8B notice having been issued to them. From a legal standpoint, I cannot understand how a retired
Chief Justice of a High Court could do this when even ordinary law students would know that under the Commissions of
Inquiry Act this is an absolute, basic prerequisite. Therefore this is a horrible legal howler which seems to be bewildering
as to how a retired Chief Justice could have done this.

But, on the moral aspect — and this has been touched upon by some of our esteemed colleagues here — two issues stand
out. One of them is the clean chit given to two Congress Governments between 1985 and 1989 and between 1991 and
1996. Some Members have alluded to this fact and we are all aware that this was an issue which had been lying in cold
storage for the last 40 or 45 or 50 years. There were locks put on the disputed premises. What happened between 1987
and 1989 was that an honourable man, a gentleman, the then Prime Minister Rajiv Gandhi, was, I think, ill-advised by
certain people around him to ensure that a favourable court order was passed, to ensure that thereafter a sarkari shilanyas
was done, to thereafter ensure that, in fact, the 1989 election campaign was kicked off from Ayodhya by the Congress
Party. I cannot understand how in Chapter 4, which is a sequence of events, which runs into voluminous 226 pages, this
entire history of 1987, 1988, 1989 where the Congress Party was completely culpable of horrible misjudgment which led to
this catastrophe in 1992, this has been completely glossed over by this Commission. And I say that it is a fundamental error
on the part of the Commission. More than that, I think, it is a moral outrage.

Thereafter, the period 1991-1996, certain Members have mentioned that Shri Narasimha Rao has been given a
complete clean chit as the Prime Minister; and Shri S.B. Chavan as the Home Minister, and indeed the entire Cabinet at that
point of time has been given a complete clean chit.

Madam Speaker, I wish to bring to the notice of this House that a magazine, The Outlook, in fact, has recently

brought out comprehensive details on how in December 15t, 2nd, 3rd, 4th and 5t various high level officers of the level of
Joint Director, Additional Director of the Intelligence Bureau were sending out reports from Ayodhya which were showing
there was disaster impending. There were reports that explosives had been smuggled into Ayodhya. There were reports, in
fact, that four graves had already been desecrated and had been taken over; and a tea stall had been placed by and for the
kar sevaks; hundreds and thousands of people were being assembled there; and the Kalyan Singh Government clearly was
completely doing away with any security measures there. I cannot understand why in the teeth of these kinds of
intelligence reports, the then Government took no action, and the Commission, not only, does not censure the then



Government, and the then Cabinet, but the Commission, in fact, makes bold to compliment Shri Narasimha Rao for his
constitutional correctness because his friend from Andhra Pradesh, who was the then Governor, did not give a report and,
therefore, the Prime Minister here could not act. Madam Speaker, this is completely incomprehensible how a Commission of
Inquiry could have given this kind of a clean chit.

But Madam, having said that these were the howlers on the part of the Commission itself, I also would like to place
the other point of view. There is a word to be said in his defence. We set up a Commission of Inquiry. In fact, in the
afterword, which is Chapter XVI, which actually reads more like a lament on the part of the Commission, the Commission
says how having been set up, what was the attitude of the various shades of political opinion to this Commission of Inquiry.
Madam, we are all aware that every shade of political opinion in this House, barring the Congress Party has ruled Uttar
Pradesh since 1992, not once, not twice, even thrice, as Shri Mulayam Singh ji has yesterday said: "& dier-iter @z 3= ygor
@I 33 A} 281 g

Madam, I would like to quote from the Commission of Inquiry Report, in fact, to just show what the Commission of Inquiry
has stated about these very august gentlemen and how they dealt with this Commission of Inquiry, which has been set up
by the consensus of all.

Now, I would just like to turn the attention of this House to page 998 — para 178.19. It says:

"In spite of the arduous job undertaken by the Commission and despite the many sittings and the stay orders
issued by various High Courts, the Central Government and the UP Government could not be persuaded to
produce evidence in accordance of Commission of Inquiry Act, 1952. The State did not produce even a single
witness nor examine any witness produced in spite of the fact that the highest law officer of the State, that is,
the Advocate General appeared before the Commission from time to time. Not a single theory was either
propounded or put forth by the State during the course of the Commission's sittings either in the form of
affidavit or in the form of examination, cross-examination or even a suggestion.

During the whole course of proceedings, the Commission had yet to see the State's Counsel ever opening his
mouth a€}.."

This is the successive UP Governments, whether it is headed by the Samajwadi Party or BSP or BIP.

It goes on further in page 995. I would urge Shri Mulayam Singh ji to kindly pay attention here because the Commission at
page 996 of its Report clearly says: a€| ...(Interruptions)
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off frorrchI fareyr & Ust 995 uz 178.42 3 warsru 2 :

"It was expected that all organizations to assist the Commission with their knowledge but none came forward
except raising questions in Parliament or in other forums or issuing press statements. Even when the
witnesses were examined and the premises of their press statements issued by them, they backtracked from
the statement issued to the press. They thought it expedient not to take the Commission into confidence and
tell the truth. The leading instances are Mulayam Singh, Kalyan Singh and many others who stated in press
about their knowledge of the conspiracy for the demolition but on oath before the Commission denied any such
knowledge."

This is what the Commission says about leaders' participating in it. It is not as if the Congress is free from blame. I can see
some smug faces.a€| (Interruptions)

oft a1t Ris w6a & a6 Rietgpe sted wRiel 3 ...(=ageet)
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SHRI PINAKI MISRA : Very well, it is for the people to judge. I can see certain Congress Members looking a little happier.
MADAM SPEAKER: Shri Pinaki Misra, your Party have three more minutes.

SHRI PINAKI MISRA : Madam, Mr. Acharia spoke for 25 minutes. I have seen the latitude the Chair has given. I am not
wasting the time of the House. I do not intend to waste the time of the House.

oft s1cIr Ris Ared & 8911 w6l vp-al &¢ ofdl, ol ol gu 3)...(=aaeel)
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SHRI PINAKI MISRA : Madam, I do not intend to waste the time of this House. Therefore, I am not going to take too much
of time. I am not going to repeat.

MADAM SPEAKER: Please be brief.

SHRI PINAKI MISRA : Kindly see, the Congress Party was in power at the Centre from 1992 to 1996 and thereafter, it
piloted a Government from 1996 to 1998 and thereafter from 2004 till 2009 it has been in the Government.

Kindly see page 986, 178.16.1.

"After much persuasion, the Central Government had started examining its witnessesa€|. The Central
Government took a number of years to examine a handful of witnessesa€}..No attempt was made by the
Central Government to examine anybody with respect to their role, facts, circumstances, environment or
ambience generated, conspiracy or a joint common enterprise.."

So, everybody has been guilty in this issue, Madam Speaker.

The question, of course, then to ask is, if the hon. judge felt this way, why did he not resign, instead converted this into a
17 years pension fund? Some journalists have called it a 17 years pension fund. There, I agree there is no defence at all. If
the learned judge felt that this was the level of non-cooperation from all shades of political opinion, he should have
resigned much earlier, rather than take 17 years and Rs.8 crore to give us this dud of a document.

Madam Speaker, here I wish to draw the attention of this House to a very fundamental issue, the error that we are
all falling in. Repeatedly, after a national catastrophe or a national calamity of gargantuan proportions, what is the
automatic recourse and the easiest recourse that any Government, regardless of political shade, every Government resorts
to? Straightaway go for a Commission of Inquiry. I do not know how the Opposition gets satisfied. They come into power.
They keep extending their tenures. This becomes a cushy sinecure for some retired judges. I do not understand if we are
not going to cooperate with these Commissions of Inquiry, and if ultimately these kinds of dud reports are going to come,
which are going to be thrashed all around, why there is a need for any Commission of Inquiry.

I would like to just remind this hon. House of some of these dud Commissions which have produced nothing. This is a
young House. So, I am not even going to go back before the 80s'. Starting from the 80s', in the case of the Kanishka air
crash, Justice B.N. Kripal Commission travelled the world and nothing came out of it. Regarding the Indira Gandhi
Assassination Commission, what did the Justice Thakkar Commission say? "There is a needle of suspicion against a
particular individual". That particular individual till today continues, and rightly so to be a member of the Congress Working
Committee. He continues to be a Member of Parliament. In the case of anti-Sikh riots, not one name was mentioned by the
Ranganath Misra Commission as a guilty person and not one Sikh has been given his reparation till date. In the Godhra
case, it is absolutely laughable spectacle of two judges. Justice Nanavati Commission appointed by the Gujarat Government
said that the Godhra burning was a conspiracy, and the Justice Banerji Commission appointed by the Central Government
for the same accident, says it is an accident. How do people react to these sort of goof ups?

Kindly see the Rajiv Gandhi Assassination Commission, Justice Milap Chand Commission. It took seven years to say
that the needle of suspicion is on the DMK. The DMK, since 2004, has been a member of this UPA Government. They are
sitting happily in the Cabinet and the Congress Party is happily consorting with them. So, what is the point? Justice



Ramaswamy Commission, which looked into Tehelka, wound up mid way because nothing came about. The Home Minister
is here. I ask him. In the case of Justice Eradi Commission, there must be a Guinness Book of records entry for this. From
1986 till now, the Justice Eradi Commission continues to hold forth. He is the Chairperson of the Commission on Rabi-Beas
Water Dispute among Punjab, Haryana and Rajasthan.

MADAM SPEAKER: Hon. Member, would you come back to this Commission please?

SHRI PINAKI MISRA : Therefore, Commission of Inquiry, if I may say, is a complete waste of time. The Government of the
day, which should otherwise be acting with alacrity, instead wishes to sweep the dirt under the carpet, and the Opposition,
unfortunately, became equally culpable in this regard.

MADAM SPEAKER: Please conclude.
SHRI PINAKI MISRA : Madam Speaker, I am winding up in the next two minutes.

On two other issues, I wish to address this House. One, we come from Orissa. Therefore, we are unable to understand this
fundamental problem. Why this Commission was set up was Muslim feelings had to be assuaged. They have a right to find
out why this has happened. This was a dastardly act, this was an act of vandalism. To the question as to why such an act
of vandalism should have been allowed to obtain in a civilized society such as us, I think the entire Muslim community in
India deserved an answer; they have got no answer. Our point is, we cannot understand as to how they have now really
become mere mathematical calculations in these populous States of Bihar, Uttar Pradesh, West Bengal, etc., where there
are MB, MD, MY, MJ. They have all become either Muslim Dalit, Muslim Brahmin or Muslim Yadav. They seem to have
become some kind of a complex mathematical calculation. That is what they have been reduced to.

That is not so in Orissa and I am happy about it. That is the cheerful bit I can tell you and the hon. House here that
in Orissa we have some of the most extraordinary inclusivity as far as the minority community is concerned. I come from
Puri, in fact, the entire coastal Orissa. In Lord Jagannath's own temple, every year we have the venerable Rath Yatra. The
yatra pauses at the grave of a gentleman by the name Saal Beg. Who was Saal Beg? We talk about Babri Masjid, we talk
about Babar and we talk about the destruction of his mosque. Lal Beg was a Muslim General. His son was called Saal Beg.
He was one of Lord Jagannath's closest and most devout Bhakts. Every year the Rath Yatra actually halts at his grave for a
moment to pay obeisance to him.

Madam Speaker, I have to read this for the attention of this august House. Sheikh Abdul Rahim said in Odiya:

"Rahim the poet pleads with Lord Jagannath to permit him to live close to his soul so that he can see his sinople
eyes and live in contentment."

Madam Speaker, that is the kind of inclusivity we have in Orissa.

MADAM SPEAKER: Please conclude with that note.

SHRI PINAKI MISRA : I just need one more minute. It is something which is very important.
MADAM SPEAKER: I think now you should take your seat.

SHRI PINAKI MISRA : At page 999 of this Report, para 178.55, he has concluded. That is the last passage I want to read
out. It says:

"Lastly, I am thankful to Harpreet Singh Giani, who has wholeheartedly spent days and nights over the last one
year in helping me analyse the evidence, coming to conclusions and finally not only editing the Report, but also
helping in adding and modifying language and ideas wherever needed. I believe this Herculean task would not
have been possible without his devotion and the time he spent to clear the mess created by his predecessors."

I hope the hon. Home Minister has read this and he is hearing me out. We do not know who this gentleman Harpreet Singh
Giani is. But I think he seems to have ghost-written this report. I would request the Home Minister that since a very
important leak has taken place, Mr. Giani should now head a Commission of Enquiry to see as to how this report has
leaked.
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@1 5 firore oft & Soft, Al Fure 8l Shest b Blol BEAGR e sl =il A6 #ARSIe PRI? &0l sIPRIGT wiel T 3 3l A4 P Jdrn 3 b HA-BA
S, &7 Hol 5 oft aarI 3liz Iordl ud oft &= 3| s91ar 4 f&iae ol v e, forzar o oo si¥sic @ar &t snestt, cifdpar oIS sft, el avs &
PIars o1dl I orfl| ol As IeT 1= @) AeToflI Broy Sl 3D meR W diel, s2ifee i e 81 & fop A8 RUIE &) VA1 oorr 3 &b RUId DiBRI
uref ot foracht B

it 316l sieTREI 3fid (IRPIG): 3r=Iel ABIGA, 3 UGl AN Aol P Aol IXeI AGAl | FAST I BB BEIAd 3 - IS IDUT - SADT 3k AB
31 3 fop 313 3u A ! 2 A 3xarsal Rigerel dweiierer 6t RUld 516 3u A3 o1 17 e JIc b2 3 3XMS! DT DA 3 $A AG 3 3l W 3|
17 Jret & w16 & 331 RUIE U2 9631 B2 33 3 Sl A9 AfS? aradt i siie srltear A S[ST B3l AWt 3, 17 ATt & aIg sRieArartl $31 ard ot 81T
31g, ARI G9I 3IcT 3RN, [dog-of¥crer sRiler J MSaI2 3 36 3B &) Jal lifeT & 3fIR SIS B Al 3A T2 I T6A D2 I8 &| 3! AR Usel $A dId TR
KISl &l 38l 8 fop et oa 33 Rl w2 Imrene Bi Sft diet 33 9, aq 3calel Ul oI 3616301 3 38 s dR Bal b @3 dld & foled feTgaret
afterel of ofsisiGrst foben 8 Gt aes YSIfsar ass 3, yaisps A gt 8oz, 308 vt @l sruarelt B ot &t &) ¥l oKl 8 b 368 IR
ol 8t 3rrcer feRn 8l fob MUl fipol cllell B JIURIEl BAR DI 3| A BT A $A RUIE DI IR IR 3| $Aifere et ol o6 e} St 31 ar o1 o
3 5A<h S DA b feTgror wafteret of St oA &, RI 3oaiol 3 Ul B UsT 37 S| AGHIL of AsT $A A DI ORI dl I BS IR AD2
31g| S13 off SIeIGIdsIcDT Ulel T ollel 311 SR Al dietl fob Br1ed &, dI$ i 8 oft Irstoner RBig of @IS g3 ara &drs d wal i gfe &) 3t Lad
P UST oFR 743 & Ut 124.23 3 3ol Sit forz 3, 3 33 3BFJei 91 U oIl & -

"The prominent leaders or champions of the movement and others present on the spot on the 6% December;
1992 include Acharya Dharmender Dev, Acharya Giriraj Kishore, Ashok Singhal, Badri Nath Toshniwal,
Baikunth Lal Sharma, Bala Sahib Thakray, BB Toshniwal and Brahm Dutt Dwiwedia€!."

feTggIer Defterel el Ul 3 s 8l & fib 6 f&ar DI arel AT oIp2 ARt ARSIG BRI & 1w dst Juerd | dd S| AeIre Ris Aea
Sit &1 dlict 38 &, d oldl 8, 8 IoIdl 3MIG2 DAT &, Al DAT &, WBIG2 oIcll &, Sil DA & a8 diekd 8 32 Sl diered 8 as 8ff w2t &) DR Aaw!
W2 Si sl acfl, acr Ioglal sft =Bl 3w Ry fopen sz b 33T Adrelor fpen b ol AS Boa 3018 B DR AAdi U2 siclt dcls; S
a3t ARSIG DI BRI BR SR 37 U3 G9T 9 8SDIU &l IR, IS 3AD] PEIGHL ol P foTe FRIR ofdt o1, A4 v &l oIdT foldell Si $A 9T DI
FBIG2 oIdT D8l Sl ADAI 3, Yol YgId Tl AT oIb2 of el [ A o f9ra 3ot & dl 3t o1 w2 ord ... (aeret)

MADAM SPEAKER : Nothing else will go on record.
(Interruptions) G€! *
31€ALT ABIGAT §+ 31U 9Mlod A3,

a€| (cuaeer)

off sroia sieIRIE 3fid : aer Jor 3 gD f&og & St 80 s &) sl Ageldea &I ara & Sl &)...(xuqure) MU Folol DI AEA
2Raw...(=aeror)

MADAM SPEAKER : Shri Geete, please address the Chair.

...(Interruptions)



31218 ABIGAT & 3 32 isT I yferfdpen arll =*rb B 3

&€ (caguren)
31ERI8T ABIGT & 3 AG SISA| 3T 9l 2l SIS,

€| (zaemr)

off 3foidT SioTRIST 3fiY & E31 A A DI DIS IBANA ofdl 3 ...(=qEMol) TSt DI BiI TP f[AAIGUG Bial e, ... RIaeoT)
3181 HBIGAI & 9ff 30oicl SR dficl Pl A & 3felar Po 9ft Boprs 3 o1dl Sidor,
o..(caamer) *
off 3rcicT sioTRIAT 3fi & 3iezIel ABIGI, At T Bidl f[dareRus siar o ...(=awror)

W2 Si $A ST A SMDIAD B FU 3 3R I, AS IA Gid DI PRIN oRT 3, AY 53 BIS 31T DG 3A S9I B SIPIDI of oldl IR 3
..(=1atHel) B 3@ Aol DA &) AS DIS SIcId Do old! 3| ...(qEar)

e8I ABNGAT & 3 Ad Jo SIS,
€| (cgerret)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) G€; »

oft 3roic SToTRIA ofid : 3reIeT HAIGRM, WA Siodt oIf31 P AdHelal 3 f3ral il ol, el AaTel eI of ATot 5 adt e SToar 91fdr 3, IADI foray
D1 3T stone RiE Sft of et 5w 3ictt O oot 1y, fope ... (raeer) St sicft w1 BT Icaior ot R ... (RdeiaT)

ERAST ABNGAT 301U 9licT 3 SIS,
3€| (caaerror)
oft 3reic sioTrRIe ofid & 3mu gnifer 3 FARY ara AR, ... (aEmst) 3y AR a1 B AR ... (Raerer)
31ERIST ABIGAT = 3 9IicT &l SIS 3 IS SIS,
3€ | (et )
31EAST HBIGAT = 311U cloT Rl dict 23 37 3 Jo Sirsey| Sfie Sft, smu Aifersy,
3€| (zreren)

oft 3roic sioTRI ofid : sreIel FAlGRN, AsTaie Ris Sit of T SToar fdt B gsl 3 S Flerdt sicht PRI St o1 ol w16t R, A 330 Aga
W (s tai)

31eAGT ABIGAT = 31U AG SIS, 9licd B SIS
€| (cogerret)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) &€,
are181 Al = afie Sft, smucst e off It & 281 & sAfeIe 31y Sicdl i,
€| (caaerror)

oft 3roic sieTRI ofid  sre=en Sft, as dictor 31, Aq Al 9 dciom| ST Aetol o1d! &= S a7, ... (RAEner) AT IR-TAR TIDT ST 8T 3
...(=azmor)

a€| (cagerror)

31eR18T ABIGAT + 31U AfeRY| 311U U TRl &l SII 3| 3T YfeIfpRI TRl RIeb Dl 87



€| (et

MADAM SPEAKER: Why do you always react?
...(Interruptions)

31e1eT ABIGAT + 31U ST TSA BID Qe Si2 3ol a1 I Hifsrg

&€ | (caera)
312181 ABIGAT & 3 IS SIS

&€ | (caerer)
3TEAAST ABIGAT & 3U =il WS Bl oK 37 30U Joa TRl [$Icd B2 38 37

€| (caaerror)

oft sreict siaTrama ofiel & sl Sfl, S storre Rig St of Asi U2 2 SToet Ifd1 B Aael I lerdt srct P Sit o1 o1, foben, o Acel 3 o1
fRYer 3 S ARG A6 U2 IS 38 9, d A et oft aet & B, AT AR WIS B ARG AsT U= 3D [AAer 31 1S 58 Q) ... (RM@Het) sl A
3R 9L8 Jief} Sft I exarot suepfiia fopen e ... (cagerer) AfS A AlRAG 31Ul MDY FHACTATG! ALK 3 ... (RIqHIel)

31181 ABIGAT & PURI 311U 91T 3 SIS,
3€ | (caeren)

oft aroict aioTrara ofid & d 31uel et Bl fFwreia B fore Al sl w2 WS Bl &, Al & AaPeR & 32 &9 fBogea Dt &I B3, Al & DIoIcl 3| AS
Dol AT ANDT 37 A $A Agol A AT AG § 8 37 ...(Aaerar)

SIERIET ABIGR, ST B $3 Aol A T ASM & 33 87 ...(aaedmer)
31ERI8T ABIGAT & 3 IS SIS

a€| (cagerror)

oft 3roid sieTRI 3fid : srewret Sft, 1942 oot et oI (112 BISY) 3MGIcTel B3I ... (Emat) Sor ot areidt 3 ad 1942 o1 s SISt siigIctor
SIBIIRICT il IXACI &, Tl I AR SiI IR eI, IIA SAGT DI PRI D AR A STodl I JARD D 18 oI B T ogail DI sater
e 531 o1 3t 80 B3 fBog 3| g s St 1 fAwirstor B3l ...(caaerst) 3mu 80 @3S 3 ) 91 Al SMUD! AGKT 3 ARTY IAMUDT TBIG D3|
...(=aemor)

31ER1ST ABIGAT + AR Rig Sfl, 3 do sy,
€| (caerrar)
3IERIST ABIGAT + 3 i 3l SIS FAGol cliel 9l Sft, 31U do SISy,
€| (caaerrar)
31eR1gl Fsic & Sfid Sft, s ey,
a€ | (cerrerrot)
MADAM SPEAKER: Please also conclude.

...(Interruptions)

31ERIST ABIGAT & 3 IS SIIS| MU SToll TSI A 2159 31U Ad Io SIS,
€| (e
31181 ABIGAT & PRI DD 3T IS SIS,
&€ (caurot)
off afcict sioTRIA 3fiq : wosftz 3 Tar sier fopen 37 ...(cIane) et woHlz 3 = BrerT 3?

3irel 9dlz 3 I areta 37 qsi v oft ufSa o8t 36 RN 3 FoIRI-cIRAl UfSdl @ JER B2 &= sRI| d8l EolRl #ifee aaed al 319 Il §31 D9z



3, asl aoIRl Al eaxd 3l om)...(AqEe) docnSer 3 bl Fife A1S a1, uifidsedrer 3 favder #ifge A s ... (=)
3TEALT ABIGAT & 3MU ST AG SISY; oIl TSI A BI5Y|

€| (caaerror)
312181 ABIGAT & 3 fib2 XS 3l 318 31U Jo SIS

€| (caaerrar)
off 3fcid ioTRIA 3l & JISlGI, U Bidl, el BPb GIdl oIe 2ot ... (It )
31EAST FABIGAT & 31T TRl [0S &l 38 &) 31U Jo SISy,

3€| (zraeren)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) &€, »

3TEALT HBIGAT & 3T AG SI3Y;

€| (caaerrar)

31ERIGT ABIGAT + ol el 91 3 3l Dal o, As fAwRI &t gga Adcorofier 3, sAfere eiist & Al ol US| As Adcoloficl AWPICH 3) PR $eR A
IS dIct Al 3¢R P <ol Dl et 336l aifdu 3l 3eR A BIS dict Al 5eR B clloll d) &l IXTell aIfdy) U6 fawer & ¥ g

a€| (cagerror)
31EAST FABIGAT & 31T AS SISY| 3U J=ll TS 3l 2B 3|
€| (cremor)

31EAGT ABIGAI & PR 3MU cllo] BD G2 Pl Yoidl o1dl, il As e ael oldl ureshl) s Aretoll sfasdfl Sft @I Joton & 5.30 ol sAfeTE I 531 TBA
DI AHH Dol 3| Aslt DI dictol SifSIe; SIa 3mudh! adt smwsht, 3y aft det efifSroam; swft Jorhl w1 Fot <fifSe; PR AR AT Do #f B
diciol Sil 18! dictoll AIBE, dl 3AD 18 8 ABI W 3|

oft 3toiet ofiet Sit, 3mu difere,

ot sroidt sidIRIA 3fid & 1&lce, v [l @I Giar PRol U2 A1 BRIol U2 U3 G9I 3 AT oIl SRl AR Acol 4 3Iet Al A 28 & v Bt & &
b fere,...(erI6l) Ucers oI Giar o) ... (AT )

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Madam, why is he making a provocative speech? ...( Interruptions)
Why is he making a communal speech? ...(Interruptions) He is a senior Member of this House, and he is making a
provocative and communal speech. ...(Interruptions)

31€AET ABICAT & 3T clIoT IS SIISY;
€| (craeror)

3re181 Al = off 3teid sfiel Sft, 16 V1 JAdcoroftet fAwRI & fORIP T2 31 MUD! dgd 2t IAad2 95T DI TARIel DI 3| AGG] DI TRIGT S GoT A
IfS1E &b 31U AGol 3 WIeI, ITISIoll ol belle) 34 Sil 8t Dsoll arsd &, 3AD! JfcARRD dgd &t e A DI, AS 3MMUA ORI 3|

a€| (cageror)
e8I ABNGI + 31U do SIST| MU il dieT 38 8, S 3 dlel 28t 3
€| (cxraeor)

31ERIGT ABIGT & 3MIU dgel A TRcIcl BL 3ol A D& 32 9Iec] DI <RI6l 9t dgd AHdTel B2 D2

oft 31oid sioTRm ofid & FAlGRn, 3 smuhl 2RI A Rewpet AsAd g)...(Rawmer)

SHRIV. NARAYANASAMY : You kindly speak on the discussion on the Liberhan Commission Report. ...(Interruptions)



MADAM SPEAKER: Hon. Minister, just confine yourself.
...(Interruptions)

off sreid sieIRIA 3fid : #Elcan, v [daGRUG Giar PRol U2 A1 PRIGI U2 Uy Jor 3 AIa ol R, cifdbel edfte ardt 3 3.5 cra f&og-
ufdsdl @1 a2 A dIE2 BIDICT sRI, I D2 &R SR, dd aR—I B2 33 & 31U cler?. ... (RIAHIel) TR 31T AT A 3A JHRI? oD 1Y Blot A 2aT 37
a1 8ft @ 3.5 e uftsa siuor a2 3 IR 3

15.00 hrs.

31ER1ST HBIGRT & 31U IO SIIS| 3MUDI AR D DI AHH 8l IRI 3| MU $A A3B A dlciol Al g8 clFdl HINUI Bl SIesT; 3 Buld U2 difery

oft 3rcicl sioTRIE oAl & sr=ien Sft, 3 RUld uz &t dict 331 ) 3 31Ut a1 3 a1 §) Acol 3 sARI Sl 3icildoell & srfl, fora et & sirctidon 6t
aRfl, FAToTofler retr A3 oTb? Sft b sircilcon Pt srRft, 3ADT S1ar Sott 33t Siferd Rediort & sl & S/ o, ...(=awreT)

31€18T HABICAT & 31T clloT el IS Bl ORI 3| 3MU 3ol AR-TIZ TIbol Al I8 Al cldl aciell; JoIcbl R AT 3l 381 3| 31T ol 36 SIS,
+..(caeer)

oft 3roiet sieTrem afia & szt Sft, IS dictal o1&t f&=m S a1 3

31EGT HBIGAI & 3MU DIDL dliel D 3, 3 A DIfdIe,

of} sioid aierRiA ofid & srewre Sft,

MADAM SPEAKER: This will not help, if you go on like this.
(Interruptions) €] *

MADAM SPEAKER: Nothing will go on record, except what Shri Anant Gangaram Geete is saying.

oft 3roic sioTrRI 3fid : sreen Sft, ST 1984 & G31 Sor 3 gu I SR FRIAR W Eeett 3 gu 9 311 31631 Bl b2 3T, IADT Akl DIs o1t
I, ¥ cilol 8t 3 Ao gxdl &SI St bl Yot Fcft b acar Io1ds 3ol &R 3 &< eft Al Adol 3ADI faRer b e 3l A edlel gdt &
cifépot 3P a1 7 EoIR A SRIIGT Rl BT Beci3ie 53 ol i gal) ...(uaeial)

3123181 HABIGT = 3 G SISA| 568 dIcT ool SIfdIg,

off arcic sioTRId 3fid & fiorht Brop Sft o 33 wefloror o1 RBiap fover; 331 weftorot 9t favaft ot oft AARIA o1dl SaRn srm Sial 7 &olR Ub &
Drgforct & clioll I Deciand fdpar sr il fepdt @l 8ft Siedt o18l oa2rRN s Sl A8l b Giar B sl & Al AT $A G9I 3 IR SIIl 3|
fITelT 18 31U B DI & 28 &, ARPR DI RDHASHEY 3 f2b 53 S9I 3 20l aIel 82 $AToT DI 281 Bl SIE 3iT A8 IRDR DI Gifcrd RHHASHEL 3|

o (ITIIST) S AFES 3 WI-SCIRT 3 ORI 3i2 v & et 31 12 werre 5 oR)) 3ot Se1Re 91 3dsi clloll ot Al 3l BAST Sl S aifer al 18
8| 913! ga 81 8, i Jo1 b DS oIl of el fob As At DT dcell o oRM ... (Rqerel) ©3 oIAI3ll of 341 Acol 4 9l wal & b as st
T GGl ORI SRM 3)...(R@Het) 31U ¢RIfSRUSIAT & ollf UL TR P26l A6 37 UG Dlol-2Hl (Riforlerdr &7 #A8Ie, ASRIN, b Ub AR
TP FSIUB2 B3l 3, Sl SEPI-3IERT 3RATR] 31 A1 B &) A6l 3RASIR 3 IoIPT U SfEDBET SR L. .. (Raenrer) J 91 et B o1 3,
3oalol G9I O Aol Gl AR Pl adl 3, Sil ARl &, 3AD! K1y fop=n ey 3o8lol dal ol fib Sl S9I B ACWIRRD 3, ARI D IACTHIL
ICIRIIRID &, 363 $3A A DI AW #i eArel Soll BT b S9I B Sl TGAXRID 3, T 3Uo! MUD! SA ST 3 IRRASIA of er=]| A MUl aols A
39T T TEIRID 3[Uol ITUDB! R eIl &, Al A6 S91 b e oft 2T 3 3l FRIcrell & o oft 2=t 3)...(R@eet) 81U &2 @RI 36 3,
Dlor-2fl ewiforaterar 3?

31ER1ET HBIGIT & 31U 3(Uoil S AT DifIg,

&€ | (cuaeron)
off sroie sfeTrem 3fid @ S91 P wgIRID g 3. (=uaeor)
31€18T ABIGAT & 3IUD! dicTol P AT B WRI & G 3, 3 3T AHH DIfSTg,

a€| (cagerror)



off sreict sieTrema e & 3Gl &I ardl @I ISP ISR ST 3)....(SAGEMol)
3EAST ABIGAT & 311U DI 32 A AT 23 &, 31uofl a1 I HifSg,
G€ | (cagerret)
31EALT ABIGAT & 3 IS SIIY)
&€ (caauar)
off sreia sieTrema 3fid & &g Sdt-Gaarsil @I e fdp=n S ... (geror)
31€18T ABIGAT & 31U oftc Sft do e 3z 3t syur JeIE BIfSIE)
&€ (zxaerron)
off sreict aioTeIA 3fie & sreRIgt ABIG, A Paet 3l froic 3 3ol AT AT B2 Gt .. . (RIaEst)
31EAGT HBIGAT = 3 BIbI ST A A 38 3, 3MMUDI 3l f3elc DI 3T 8t AT 2l oRI 3
€| (zmaenar)
31EAGT ABIGAT & 31U JAG SIY, 3T dbddl 3Ucil dIdl dY GIBA B 3|
&€ (raenon)

oft sroidt sioIRIA 3fid & A&l S 3 Acel i ¥aA aldl & 3iie eeifortstar bl I &ldl &, Al $ Acol DI SA Al DI £RAl6] oIl AMBE b A
S9I B Sl TGIIRID TldT 3, Ioal DI IolE A B TSI 3 AGaT I $A TG DI B2 W 3B 3| ... (SAaedan)

31€RAET HBICAI & EGRIAIG, 3 31U AG SIIY;

€| (curreon)

9fi 3reid sisTREI fid & ABIG=A, = Wfdbadrel bl G I $A YPR bl Al B2 Ahd 3, TR IPICTGl DI IAG I $A YPR DI Il B2 Al
&\...(=azerer)

31181 B & i Sft, 3 31 d6 Sy,
afteY Sft it dliet 33 &, 9B prs 3 ol SieeT,
(Interruptions) G€;'»
31€=18T ABIGT & 3 TIIoT J0 SIY, 31U TRl IS Bl 318 3
&€ (caaurar)
3eA8T AAGAT § 31U PRI Io S| A GAI AloToflel A3 B dlcial b fore smwifea w2 2 g
&€ (caaurar)

31e181 ABNGAI & off Wele 9taret

SHRI SAMEER BHUJBAL (NASHIK): Madam, I would like to bring to your notice that in yesterday's discussion, our senior
leader Shri Mulayam Singhji has quoted some names regarding the demolition of the Babri Masjid. 3cgior @ar e fo5 "o wotor
9[oIqeT 541 onfdret o1dl &) " & waon aredl § b off Berel 9[sIact St of, U 316 Blol P Gl ATeT Ul 8l foraRien urc] Bist ef sike...... 33 W
ool YSTdc] DORI P oIdl & 3R ¥ fiforees bt BRRIA A Ioelol sielyR Aorel 3 1l forn ey d Fereer Ris Sit d1 J8 wsell atad g o

fepit 1 ot1et ol A Usel 31U Y At I 3PR UG DR 3K, Al A oIl 3 of Tl

31e18] ABIGR, A MUY G DIl AISAI & [ob 311U DUl 9ff ool ITact ol Dl Reprs 3 formrei



offercit Jquen rarrar (fafdem): sreater arclcan, @t Slus? A fergerol RUIE 2 act 2@ A aaf usel Gl 6 el B @G st Ao ugdt 3| usd G2
3 3ARY urdt bl 3l A AR 3BT o FARI DIV AGal A Ydd fpar ey 3 Iorhl ardl A IR DI ey DAl U 368 olal GlaA»dM| Pacl
30IP GRI 36yt UscI3ll U2 3Met! gferfipRn =rp dell) 6 f&rear 1992 ot sriiean 9 s f@ifea siar BRI, A6 vp ahIdd 2| A6 b SPRIfen
abloa ) ciftbol I 48 il v AfA9I S dad PRRI SRI e1? I I8 G BRI & oIe PIE wseidq, I SRI o A P Ud Alsfoll ol
off?... (o)

off AcIRI Ris ATed & 38! ABIGA, 1 UD RIAAI DI AdIe 3|

3E=18T ABIGAT  fORIA TATSY) MU Il IS Bl oR1? [P ORI & Aad 31U RIAFAT DI AdICT 301 38 3| PURI IS SIS,
&€ (zraenon)

oft eI Ris Arcd : 53 il IR-AR Pal Il 3 FifeR ARSI B ard B! &, Al 7ife P b2 = daaI?

ofiaretl AT FRE | Bl B3RS Igaar &, Y DIE I BISal 8 b 33 e sian el Sie AT 337 0T STeddfdt arast ARSIS Ui sl
Sie, ol Al BIRES ICATR Tl I, As JYIA DIE DI 61691 3 3R IR-AIR feTgsrel RISI of it st oG 1 YRieT fipanr 3 sAfeTe DUl BIb
#eirEA R348 Sit, 3 do v 3z AS! siolt aId ®sol & & sl dacl sdoll s &t &l b ot a1l &I Siia w0l & fe1e RIS @I slcol b SRl
eny 16 f&ee 1992 @ 521 SR & sloel Pl 3ifeRIdel 3l &t o1 oft...(=@erer) @ 14 eeR? d Sl aa o & §, A3 U ARl 3l Jol
a cfifSre, ... (=g

1AL ABIGAT & 34 ool fewunfl of @3 3y do Sy Wt snfeerotrer Sft, smu o=l dier 338 37
&€ (caerron)

ofierclt 13 Faet | disa, 16 e 1992 @l sadt siftRen it 6t o oft siie siftrren 3 5 o 368 AU o~ Sl gad AfRRl of gare, &
308 ugell o1dl cifcpol diiol dlol oI AT $A SIS DI f&ar sRI ey 33 iRyl bI yfer i ur 3§

"The Commission shall submit its report to the Central Government as soon as possible but not later than
three months."

Dlofoft 91T 3 33 HSTH Da &, Al g Sit 46 §) o &z ot B Aot eff foo
"The Commission will submit its report within three months."

3PR Ag Bl 3R I [ diot 31dlor b #ffaz <t sie A AerRIaf agrel B sfsiser woft 2ot 3) Aftpel sPR 1w 16 ¥ol S fp not later than
three months. =reft fap=ft sft Hiere 3t o wdior 3 SercT 32 ot 6 S iz sAht e § &t SR, w1B WSt Blar 2 cifdbar dior #dior I SPE
17 o o), 48 arR IPrmaf 96TE of)| ... (e )

off srargglon sl (3granc): vorshu of fpdofl &R arRi?. .. (idemor)

31EAGT ABIGAT & 31 31U dia 31 7d difery)

ofierell 231 TSt | vorsiu of Sil GGRI, 96 TersIu &l Aeigdl off Riifts vorsie PR 33 JIRIeT B cd Bl ... (aerel)
3eR1el ABIGAT & JWAT Sff, 31U TRR DI T3 PP difere; yferfipen a1 iy

Ofiarell ATAT FAIS & 3BT ABIGAI, 3 PACT IR BD GITART Dol AIgatt b IR foreifya wrr 34 Bioic & clficpol 3PR $A M6 A G618, A
@15 Wt @ ol B6 E g, PR Jdoie ADICID! Bl Al I PRI DI MU A2 LR 3 SISl SIEe; I MU A6l ISV AIsstl) PRI d@Tot bt
ard F ordl @2 26 g Afdpor as AT Siisdl Sisw St Aerrp Bis oft, sidRft Sft dasie 2013 & 23 3| spft dor war awnr 3? & w6 @6 & & b dlor
FABTol 3 SRAGT SADT Al o1 TGTS ST, A SAfRIG 31 AT o,

3TEALT ABIGAT = 31 3T cllsT clapr-feruvfl of B3

ofiarctl JuAT TSt § gotioa i et 8 b airel g1 Rl & arg adl WS & Stsi 6 f&iar, 1992 @t WS &) As dl At A & fob @iar Prr en
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"A sincere endeavour has been made to lay the bare facts before the people. The team consisting of officers drawn



from the CBI made an effort to find out the facts and collecting evidence in support of the facts but they have not
come to any conclusion relating to them."

Iz Aldisns o w2 I fergerer &l fewauft & i 3ogiol ded Serol Pl dgd DIfsrer P, 9RU PIIer DI cifdpor PifFul o1 DIS 9 Ter e o1dl
ure; Is Rud idisng & a3 3 3 s/ secfioiT voldl &t ara @ 3

"Given the scope of the enquiry, the Commission was heavily dependant on the cooperation of the State
Government, the Central Government and private individuals. The State and Central Intelligence Agencies
were both over optimistic in their assessments and guilty of gross failure. Or in the alternative, they withheld
the crucial records and analysis from the Commission. "
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"Yusuf Muchela representing the Muslim Personal Law Board had cross-examined some key witnesses like L.K.
Advani in part. No evidence was led or information provided to the Commission with respect to the conspiracy
or the pre-planning or the joint common enterprise by any of these counsels."
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"The utilization of such huge monies is a categorical pointer to the planning and pre-planning carried out for
the entire process of the movement commencing with mobilization onwards right uptill the very demolition
itself."
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"That findings of this Report are perverse, ill-founded and against the evidence placed before the
Commission."
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"The Central Government was crippled by the failure of the Intelligence Agencies to provide an analysis of the
situation; it stayed its hand, deferring to the hon. Supreme Court, which had taken up the matter and was
dealing with them in appropriate directions."
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"Not an iota of evidence was placed before the Commission."
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"Tt is thus incumbent upon the Commission &€}"

Riceeza i, smu 16l A Joldl, MU A& A A Sloldioc Dl BiYfsue ©2 Add 3

"It is thus incumbent upon the Commission to give an opportunity to a person before any comment is made or
opinion is expressed which is likely to prejudicially affect that person. Needless to emphasize that failure to
comply with the principles of natural justice renders the action non-est as well as the consequences thereof."
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"I am satisfied that no useful purpose would be served in summoning the Prime Minister at this stage of
inquiry on the advice by the Counsel for the Commission."
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"Asked how he could have indicted Vajpayee who was never summoned to appear before the Commission in
breach of Section 8(b) of the Commission of Inquiry Act, 1952, Justice Liberhan told Times of India from
Chandigarh that 'he never indicted the former PM. Please read the report in its context and show me a single
reference to Vajpayee which can be construed as an indictment, Justice Liberhan said, pleading that no
irresponsible reference be manufactured from his report'."

No irresponsible reference be manufactured from his report.
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"Speaking to this correspondent from his Chandigarh home Justice Liberhan said that the Commission issued
notice to the BIP and many of its leaders were examined as witness. He said: 'Nobody can dispute that Mr.
Vajpayee is a tall leader in that party which is a legal entity. Just like a Managing Director is responsible for
the misdeeds of a company, a leader is equally responsible for the misdeeds of a party."
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31$ 31X UAT ofol SRM b 3l IS serIciordt ol acft, aq =g fuld 33 g 3 A foradtl 3 siexret Sft, 3mu Sirerdt 3 f5 17 et foodar ald 87 v
fpera 33 arer cft oft Rt oftda e 6000 S5, aga s a1 oftfa com ot Jorpe St e 2ma 6t ozt 3¢ fpam ) aifrn 2ma o
arsanft St Sierd 3 w16 efeier ufscrdbere &t fbara & 6000 331, Hal ucted: ¥ fip 3 Al b are 3t ferzr 3 6000 o1 sreerer oft, ufda
o16% & DrRiwIa & a6 fpam 3 s o 3 6000 ot 3oaior 2t fosem - ag 17 et dor 3 1947 3t genet Jid} @or sfiz 1964 3 Sarea gam,
1952 @1 gotra Sfit, 1957 ot ot Sfie, 1962 @1 gotra Sfil, ad S 17 Aret 43 g cifdpol S| 3 sol fGoll @1 &1« oon 28t oft fio 16
f&eiwe 1992 @ siftermen st & sfiz 30 Ser, 2009 @ us Rl dor 6t o18, Al sierdl 8, ot ot gord & - 6036 ot w6t v et Jid}
T Y DRIDGICT forbet sRIr 312 a8 DrRiIct fSogiol AR SAGT G $A SO 3 ST fopar v Yerrol Jicft o1 GRI drRiIct foraet s siiz ag faad

sAifere 17 arer & @1 Sh fewafrif st & sraare 3 - "17 years, 48 extensions, eight crores and a dead Report." gt fewauft et -
"17 o afiz 1700 ¥t 6t 28 " terdt Ruavft st - "xiter usTs stz it gfen, as sft w3t 58! " B I forsard Bt F sodion v oy
2 soto1 [ srilen Al 1S Aadic & oidl 3, sticleral &t oidl ey 3 ued2 el & 32w sealol wal - "Though the Report uses the verbiage
“movement' frequently", &1 aR W= W SISIcTel g DI ST D2 I &, A8 PUE @ W &, "The demand for a temple at
Ayodhya never really became a public movement in the true sense of the word. While traditionally the word movement has
been used to denote a collective desire of the public to secure a particular result, the Ayodhya temple never achieved the
proportion more close to this level. The use of the word “movement' notwithstanding the Ayodhya episode was never
accompanied by a public movement."
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3rEel ABIGAI, BA-VIA fdpa forepd s fedid of forIet &, 3mu Yol D2 83l Bioll i vD SPIE U DI ARRIDA 38 918 Asl el JRI b
Slote=IreT 3ureIr Sft a1 21, b Rigia ol #Arele! aret ¥, 3oa Pic fven 3 # ue @2 Jaurd & - Paragraph 85.14 in page 566 of Chapter 8
says: Deen Dayal Upadhya had stated that:

"The problem of India is not inter-caste, it is international. If peace is to reign here, the major communities
must be given their own separate chunks of land. It is nothing but mere dream to imagine that Hindus and
Muslims can stay together in India as members of composite nationality. The Muslims are not a minority
community, they are a nation. They must have their own independent land and their own state."
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"Jinnah advocated the theory that Hindus and Muslims are two separate nations with propagandist zeal. He
said — means Jinnah said — "The problem of India is not inter-caste, it is international. If peace is to reign
here, the major communities must be given their own separate chunks of land. It is nothing but mere dream to
imagine that Hindus and Muslims can stay together in India as members of composite nationality. The Muslims
are not a minority community, they are a nation. They must have their own independent land and their own
state."
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A9 AfSt sRY, DRI of foreril eI, ©s oifold b fqufer 3, T v goirel' IoIDT G WG 3. ' SIFT 32 3 SRA, SID 39 o8l PRI, S R
e BR, 5291 gesR 8| s Sif¥c figgtel @ et oidl, A diors 3t IS gu 3 A e 3 b RBog sifs 3| A Rog 3a ar Jaar o, e
Bl arrear 8 s2ifere Sioat 3 T2 AU AP ST A9 oA iU J) aal Ut Il & dl Al 31usil 3P[elt 3 3ADT Farel U= A feracd! & siie ool B
TG ©p Ad RRP DY 3reff 301 ol AT Dol g8 3¢l 3 A Dol Aradl g, I fepdell RiIerRN 915, el fipfert I ? & MRl Daon
aradl &...(xrawrer)

SIEAST ABIGAT = 311U 9llod 3l SIS U TRl A0S Bl oF), AG SIse); DIbIct A gedior Sft, 3mu do Srs, ... (=)
3EAGT ABIGAT & FAASA SIRRIVI AGd Sft, 3T I XIS 2t SRI? 31U IS,
G€ | (coerret)
31ERIGT HABIGAT & SIb 3, &I JOT I3 3 AT 31U AGTUSN| B AGIUSI of | 3 3MU XIS Bl SIUsI, TRl JGTOIT SUDBT BIH 3|
31T QAT 3IMUChI I 3 I T2 B
3€ | (caerren)
MADAM SPEAKER: This will not go on record.
(Interruptions) &€,
31ERIST ABIGAT 3N J6 SIS 311 3oID! dictol SIfSIu) MUDT AR AHIMY U2 3, 34 P& 3112 AR clp2 316 3UGHT S AT DY
G€ | (cerret)
ofierclt 2131 Faest | F Poacts ©2 L §) ol Dal I, U A2 AR 4 I AD-AAD B2 2 3)...(aar)
e8I ABNCI + Bi, A5 &Ael I WD 8t A Da 8t g MU dictol SIfSrw et Rig Sft, MU TR 3l SRI? 3R A Ay A6 f$3edA 8l 3T 3
3€ | (craeren)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) &€, »
3eR1el ABIGAT  3MU o S5 SR, o16 ekt Sft B 3= Sott &, 3mu I S5y 3, 3mu SRR

offereil T FaRmE & sreIst Sit, dlol wal el b As oIRis RUIE ofdl, fAielierRl &I AR & As Ruld, faisIerl @I yfeoa! & A8 Ruld sl
ydislg 3 sRd & A Ruld sl AeIRid gatidelr ol GAIdsl & a8 Ruld) 3 a3 wsoll aradl g b 336l FiR¥cme Aolooll U2 Sil B SfeIRI feraar
3, 3 Ufe, UD-Up 9I6G 3 A AYGIRIDAI Dt soe Ml 3) Aal NRH Aed WS 8l 3B A, d IR Dsoll Aladl g, 3ol As RUIE ugt 37 A2
f&og 3ieIooil I Iodrct iz AR A3l DI olIDRI SIkI FT UD GAT & AWTol IS glol DI AT DI &) 3restr Sit, 3ol Yy PRt St w1
aizre! fpen 2 o5 sl ARt ol b Race 3 2 simel) o 3mu sidier w2 28t off, BT w1 a8 aat yreeser 8t 228 oft 5 i wson asdl §
o &t R, e R, [pf Tz D1 AYBIRE eI, TR a1 dlol Sifote F el g, 3PR As Ruld 3y el & ugol & fere = &a1 Al Aas
Al Goill @1 P2 &, U6 U Al gl ol st dlol areft 3 Sie frgeret wad 8, 32 urRt AR Doyforct as &t ordl. .. (=)

31ERIST ABIGAT + 31U fb3 S Bl oRY) 31y A 32 u A

ofiaretl IqwAHT Tt : fergaiol As @6 38 & fib v W Al f8og eIl WS &, 3IR.wA.6A., dL.oLl., dh.ea.dl., asisr get 3l gt W Fl¥em
iz A1 3 off, smu XS &t o1l ) 3oalol HR¥eTH e Dl Sold Yfel ASDRI 3 3iiR 3Rl ATed, U Al siedrelel ferggrel it # U9l gu
€], sAlCTE AP P THIH ¢l D HUR Iodlol As feruufl I &) 3 Ul Dsoll aradl g 3l 318 i} Sit 3 wsoll arad! g, o1 & ard s RUIé



Pl i3I B2 SIfSTe, 33 RUld oI 3acd 2 o) a8 Ul 3PR 3okt Al SoI 3 GOl SDIol DI DIeT Di| PR MUD! IR AT dl & IR &
3 &) IR &1 3T oft S ADA 3| MU R ¢& W 3, Dlol A Al Bl SI[AM MUt aifze? 6 ez, 1992 o1 s w@fae, siuer 6 6 eres,
1992 w1 Gian BrRr, & # wadt g, Brrn,...(aer)

31€AST FABNGAT & 31U 9lod A,

ofiarell AT TR : PRATDI of BRRI-S PRRI Uskig b dad PRRI-61El, Wskic| P dad oldl BRRN| BRI Bl ISl IPKol Dl daR 81?7
3P 3IUPI Yool A6 & b TRl BRIoT Bl ST IPKTo! B AR 8l Al 4 AGel 3 HS 2lb2 Baoll Alsdl & b TR 3, Rerpa TR 3 ... ()

areRtel Sft, 3 16 Paoll aradl § b ag off R 3, SN dai A, ds oft AR 2 Sl 9ai ol A, a6 off R & A el 9 IS & 3l a5 off AR & S
Gl P WE &| PR 3MUD! AT Soit Bl dl 31, 3 YokTol P o1 FIR &, cifcpol -] DID, IPR-AFR BID, SUR-IELR PID AR DI el
| URA Alel AP 3GIeld [3A 9 DI BACH oldl B2 ADB, IADI el dbdel AdIG A Speidl, AdG D2 Gloll DRSS Dl Ud A dolall
JAIGRIL D YIRA cliell B AT I D

& 82161 2l 514 SRP6RI SR Sl dict 38 ) a8 @6 38 A [ 9 wfoifea waere] dl ofdl arsdl, Ulfeifedel sisAlcionl $3AD! IS &) IRFGRI T,
spfl TR f&el usel smuol ! o=ildr &= e fob 3mu sd? Bew b Iefl Bl ugA B3A 3R el 31U Wiftifedel 3irsAlelonl bl dd d2 1
...(=ramor)

3TEAGT ABIGAT & 3T AG SI3Y;
€| (caaerror)
SHRI GURUDAS DASGUPTA (GHATAL): Madam, I have to give a personal explanationa€} (Interruptions)
MADAM SPEAKER: You please sit down now. I will give you a minute after she has finished.
...(Interruptions)

offereil quAHT TR : 3reel Sil, 3N WG 4 $08 A & SN Sl A Dsoll ALS 3B &, A8l A Al 28! §) B DIHISA DI Gl WA dgd AT DAL
3| o/ 508 BRI A Brel Rietiot AT 3, Al AE dad 3 b AR BIRISI B sPgI Al Sliell AT, SARTE 5A DA b A 3 32 5 303 ot
DI ATl 13T, dl A8 Dad 3 [0 SHIONID $9RGT R & A Pl AT 3l Sloll AIfde, sAfee dioidt 3R AR 33| A AS Pooll AB W 3|
...(zraener) sedlor 33 et war e ...(xaeor)

31eeT ABICAT & 31U 91 A3,
a€| (cagerror)

ofierclt IwEI Fa=w | swel Sft, sealel 34 et wat e, "This is a very significant move." &1 saofonfie $93sT U2 5% 8l SlY) 31U 3M15T,
812 Al DI Icil DI vSA Dy A [t A=t Afden o1&l off, sAfere i ol 51 Al PR AR ol a6 3y Wlfeifede airslcionl bl dId dol drel
&1, A 3Muol ST IA o1 o=ilar a=il f&=m en? safere 3 MUt waol arsdl g fop diftrfeaer smsAlcignT $ADI S oldl &, $ADI AT I3l 3|
$ADI ARG 3 - $Dy Jooll| HOR 5 AfSTADAI I ASeI? $A ATCIRDAI A IS b FIHIRI b RAorIRes o1d & oidl, 9Bt B THRD 2K 3
53 ATOIRIDAI 3 Y61 Al SRF-GI-GIA2 &l [oIpelol| DIS SPI8 86 oidl aldl, sierarRl 3 BA dgd A USId 38 &, SI6l oKl & &b Ad o I &l
SR, Aifdbor 32t iRk 3t 3 21 foreven et 3 a1 R B Tf¥oT | ot A Dot 3 3l urdt B A A A R B G a2s Ffyer wt
We dismiss this Report lock, stock and barrel.

MADAM SPEAKER: Shri Gurudas Dasgupta. e fieic 9 3y smusft ar e ofsy,

SHRI GURUDAS DASGUPTA : Madam, I am on a point of personal explanation. The point is there is an all-trade union unity
in the country. Trade unions are there. The INTUC is there. The BMS is there. The CITU is there. The AITUC is there. There
was a rally of the bank employees in Delhi. We had invited the leaders of all the political parties.

SHRIMATI SUSHMA SWARAJ : Including the BIP.

SHRI GURUDAS DASGUPTA : The Congress leader came and spoke there. Since the BJP's union was there, they wanted us
to invite the BIP....(Interruptions)

SHRIMATI SUSHMA SWARAJ : No....(Interruptions)

SHRI GURUDAS DASGUPTA : Please listen to me. I will tell you that Shri Sanjeeva Reddy, the Congress MP was there. The
Vice-President of the BMS was there. The leaders of other trade unions were there....(Interruptions) Therefore, I hate the
ideology of the BJP....(Interruptions) 1 hate the BIP as a Party. ...(Interruptions)



MADAM SPEAKER: Thank you very much. You gave your explanation. Please sit down.
...(Interruptions)

SHRI HUKMADEO NARAYAN YADAV (MADHUBANI): I hate communism!...(Interruptions)

SHRI NAMA NAGESWARA RAO (KHAMMAM): Madam Speaker, the Liberhan Commission Report is actually full of mistakes.

The incident of 6t" December, 1992 was a historical blunder. The demolition of the structure was the demolition of the faith
of the people of this country.

531 [Ul ot ot uré 9 feparr orm 3 Gloil a1l 3 Pt 999 UST ol s18 &) $AD Uscl 161 3 Dol DI gt fUiaae corell aifde sii g a1t 3
sfisidl I fUaaz cen Soft anfde; v I AT Sit g3l IAD A2 I 53 Ul 3 o oft ordl feem srn &) Al s R @t S, sl o Sif of Sit
dterr 3, R1b 3acft & a1 U 3 Pact v SEIB, Ust oaR 923, G 160.9 3 331 91RI B ATDPR T W2 F BEl o6 &) 3A IR Dl Bog, ATDR
A9 P Sireld gu 9ft 3A AP ol urs,

15.56 hrs.

(Shri Francisco Cosme Sardinha in the Chair)

AIdlol ATed, fSaFaz 6 DY Sl Icaaz PRREI skH, 3AD a2 3 3 3| oraraz 28 ot e walft, what about the possible demolition at
Ayodhya? 33 @i¥ 3 U5 IPR Do ot ol B2 urs) e v P of dt.2f. da, Sase sridae: of TcfiRredl S b JRISS aret eller 3 3B
3, W &IRT 3lol dIell 3, 3A a2 il Do I8 B2 Uy AR 2 D q6l TP IR PR AdD UgdY, SAD! T3 Sowldgrel 3A R DI IRDPR O
URI lol & drasig 9t a8 Pw oldl w2 urs) s3I oIl P feran srn &) fGFer 3 @l Yot fforze?, ool Adye3t @t ause of gt f&eer dty
33 A9 ot pB otdl fopa orIy SR 4 @l YforIol fiforees @l asi bl g3l Sactudie fdretol B dre off q off Po oldl ®2 U &R 5 @ Tal
Sl oI A SAGI PR AdD Tl 3T A A 9l A6 IRDPR P oldl B2 U &R 6 D! Icaar PRl & I sl uifeRmdic ae 3t off
urfeRmdic 3 o3 st gRI 53 a2 3 a1d B0l R ot Pog IRPR T oldl B2 US| A A2 3 feTgprel weleret 3 ol sft o odl form 3) sp
fo1e Pog PR g B REFIER g

& Dol dradl & b 3 A srsamil Sit bl 2er AT @l ere] Sit of Aml, et RBis Sit of A1 33 AAA Dog 3 DO bl AP 3R AT i
dfioidt 1 DR BT gL A Dis gl A Acz A e I oIS 8t GIRT APper IDR Bdl Al As DS o1dl Bl 53D e A Sleil BFdior &) 3A
IR A9 cfts3d of soat fopRm urfeRidic 3 &2 ofls2 of dletr; srieRn 3 Sl 331, 3} U2 Del A1 BADIIGT g3 A PR DB olal D2 US| A 1R
17 Jret w1 fodie a1 3 331 o ot 9t SRAf¥ser DIl 6 SRI, ARICIA 46 31 3| S9l 3 DS SPls ARSIG 3 94 Brcy, FifeR 3 w91 Brey| oS 3 ois
331, GGG 3 DIS g3, TRAGIS 3 DIS 3ll| 3A AAD {1 A5 Slail PSR 3| 3 LRI dordl IRBR of Y PIE Dl v VHISKIe & PBrwt
P38l SRI [ 391 S91 B J28I DY) $AD 16 ol 33 o1l A ue, ... (qzer)

MR. CHAIRMAN : Mr. Rao, kindly wind up in one minute.
16.00 hrs.

offf oTIdHT ofPYea? IId (ZAFHINA): ASTURT ABIGR, MU B3 3Ucl T IFTH Dot B fo1e T3 2B &, cifdpor R 31U <15 Jolt AT &, 3A 3T TISH
S 3 3) a1 o AR 3 ad oft 31U 531 dicTol B I PRI olat S 3 SId 3 8t 3a1 Giede o1dl D391, Al 3iR Blol a1 Yiede
@t ?...(caqeor)

g AR REIGHI Glall sleidic DI &) AS 3 3A W 5, dl off . dl. Ris of soldic A Bl D 1w SIS &1, cifcpel 3 393 P AD &=
8 AS DEoll Al & [b 3MI6T IADI URSHIEH Dol A IS BRIGI o8l 8| 3MSl G9I 4 Sl dgd AR sFulce s9AST 8, [Siol! Arscic ol A DIS
BRIGI &l &) & 3IUGIl U DAclcolol Bs RiaRifydd, well s96l, yrsel AsA 3R wER! MRS i U2 &) 8d Sl Dl 36! dalol & ferw AR
anft 17 A1et 916 331 RUIE U2 983 Dol IBR &) SI SS disl DI URTHICH DT 3, 3A A28 A $ADI URTHICHA Dol A DIS BRIGI JIdl 3

& o] Gort widt Pl W A wsoll A1l § b [Eog-lewt e v §) a1 rseiliad 81 ar st 81, Slell ol i &) doI 3 AAD! Tb AT
3Bl difeg)

568! a1l O AT 3 3Uoll A A DAL &) MUDI dGA-I5 LGRIAIG |
MR. CHAIRMAN : Hon. Members, please maintain silence.

*DR. RATTAN SINGH AINALA (KHADOOR SAHIB) :Mr. Chairman Sir, I am grateful to you for giving me the opportunity to
speak on this important subject of Liberhan Commission Enquiry Report.



Sir, for more than 650 years, India was under the yoke of Mughals. For over 150 years, the British enslaved India. Today, in
this august House, we should not hold a brief for invaders. Who was Babur? He was a foreign invader. He occupied India.
His army committed innumerable atrocities against Indians. He plundered India. His forces killed the natives and raped their
womenfolk. Why are we supporting a foreign invader? Our first Sikh Guru Nanak Dev ji had raised his voice against the
tyranny of Babur. He had condemned Babur as a tyrant. He took up the cause of the common man and was imprisoned by
Babur. The invading Mughal army wreaked havoc on the people of India and carried away our wives and daughters. How
can we forget this? One must have a sense of honour and dignity. How can we support those marauders and tyrants?

Mr. Chairman, Sir, Guru Nanak Dev ji has clearly mentioned about Babur's misdeeds :-
He wreaked havoc in Khurasan,
He invaded and plundered India
And bullied its people,
He unleashed tyranny on the poor,
Innocent people of India,
0O God, when such atrocities were
Being committed on human beings

Did you not feel any pain and agony?

Those were trying times. Guru Nanak Dev ji also said :
If a powerful person fights against

Another powerful person,

Nobody feels enraged or agonized.

However, if the mighty bullies a

Weak person, the weak and the

Defenceless must be helped.

Sir, the Sikhs fought against Babur. They also fought against the British imperialists. Chairman sir, the ninth Sikh Guru Tegh
Bahadur ji sacrificed his life for protecting the lives and honour of our Hindu brothers. But for his ultimate sacrifice, the
Hindus and Sikhs of this country would have been annihilated. The history of India is replete with innumerable sacrifices by
Sikhs to protect the honour and dignity of the country. Even since independence, we have fought against the wrong policies
of the Congress party. The Sikhs have been discriminated against by successive Congress Governments. In 1984, Blue Star
operation was launched against our holiest shrine. After Smt. Indira Gandhi's death, Sikhs were butchered. When someone
asked Shri Rajiv Gandhi about these incidents, he had replied — "Whenever a huge tree falls, the earth shakes." Sir, this
was a callous reply. Thousands of Sikhs had been killed in cold blood. Not a single guilty person was convicted.

Sir, Advani ji is present here. Let us all resolve that we should move forward unitedly. All Commissions have failed to
provide justice to those who have suffered. The 1984 riot-victims are still crying for justice. People have lost faith in
Commissions.

Sir, whether it is Nanavati Commission or Liberhan Commission, these Commissions have miserably failed to provide relief
and succour to the people who have suffered. ...(Interruptions)

MR. CHAIRMAN : Dr. Ajnala, please speak on Liberhan Commission only.

DR. RATTAN SINGH AJNALA : Sir, I am talking only about Liberhan Commission. During this entire period, Mr. Liberhan did
not move out of Chandigarh at all. He does not even know what has been written in the report. Sir, Shri Narsimha Rao was
the Prime Minister of the country at that time. But he has been given a clean chit. His name should have been there in the
list of culpable persons. The Congress party is responsible for what happened in 1992. The Congress party is also
responsible for various ills like poverty and unemployment that plague our country, because it has ruled over India for more
than 50 years. Sir, the British looted this country. Now, others are doing the same.



Sir, people are suffering. Injustice is being meted out to them. Corruption is rampant. Corrupt people have stashed their
illegal money in Swiss bank-accounts. There is no accountability.

Sir, these Commissions are of no use. The Congress party has always meted out injustice to the people of India. I
appeal to all segments of this august House to unitedly work for the welfare of the poor, the deprived and the downtrodden
sections of society.

off Yoft garg aat (aiisn): #&icy, ftgeror smEier B A uz...(caqeror)

MR. CHAIRMAN : No cross-talks please.

...(Interruptions)
MR. CHAIRMAN: Please do not disturb.

...(Interruptions)
MR. CHAIRMAN: Address the Chair.

...(Interruptions)

oft Il gr11G At : 98lGw, fRrgarer sirilst Bt BUIE uz Meft aop1sll & e ot Joi 3)... (uawer)

MR. CHAIRMAN: Maintain the decorum in the House.

...(Interruptions)
MR. CHAIRMAN: No running commentary, please.
...(Interruptions)
off Joft yrare aat : FrEicy, s Jor &oIRl fRBogall sl FAcmwIGll bf Palofl A 3iele g3l 3) $;A Sor DI AP, chped, 32 A J91 P il Bl

St 3 IR 31611, 391 M8l B BdGRL &

Sl ol gu cllol ABl 46 &, ot sl DI a1 Riediort &) fergerel airllel bt Ul Sl 31 &, (1 Pw Slcld &l AD & clidbol formy feiegpet A8l &)
fipatt oft aepT of Wsl W2 6 oldl wal 5 6 fEIweR B Sl 3R F3M 3, Tl DI Deifdpd Dol dleT JGIE B3I, D! AT R 31?7 Aol bl
WY RBrb peyfore udt & oidr of Sil IS G 8, IMRA 3 AsAA &) DEURRI DI Sl 3 SIeTDR AT oIl & AD 81, Iolhl FIDell UR oI
18l eI A 3| soi! Bift & SIY, A9 oft I swuefl SfieS SIS SIEdY| Sorhl AR TSt ST Sil ATGTGHRT SRFGRI IR ST of Pal of ' ufferfeaer
SIS AICIOGT" | SoTdY Acol 31 3ol I dfId Dol DI Dlofol Jololl AL MU 35 32 T P SPSR sl A 2l oK) R A dgueft & Bgal aiie 2w
b PR &7 Aretofir rstorrer 31 Sft &t geror At @t Iofl| ... (=aeme)

MR. CHAIRMAN : Hon. Members, please do not disturb him.

...(Interruptions)

MR. CHAIRMAN: Nothing should go on record except the speech of Shri Beni Prasad Verma.
(Interruptions) &€,

oft ot Y11 qett & RN P AR STIGID 3ol dIell A §) BARI &ic) 3RIe= 3 et g3 3) 3AD 12 I Risl SerdRl & 3, oRIe fepit ot
oIdl 8| SRIERA UP TSt oIc] P fpolle TR 3 32 AT T8I WG 3Tl off) eI P SToaI-FeATol UR FRACTHIEl D Ugd 9RI? DeUfPrll Pl asls A asi B
et f&gail of s¥cma et ol Doft i fdbar 3ot oIvrST Ugot Dt Sols ofdl eft, asl ARSIG Foirs ardt, 32it @I sredt Af¥sic wal sk 3| A
I[IIH Pl 3 b adl e a1 gu) Atz srsamil St sl aT gu, aR—I MU st SIeld 37 d Al sl FRACHIGI A ST B2 96T 3R 3R G9T Dl
@G ©2 W 3| ...(Aaeal) 3 wai et 7 3 Al ofurd 3 UeT §U...(iaest) =it @t s1uol Siodrels! BT Ul o1dt 3 3ii2 A0 B Sodzerel Bl
UAl cPlol & PR 3 | ...(aumer) Awelei Aerp Bis St 912 oar 33 2 sl & et oft 3orept s @ F)...(Mauet) 3| ol 3
..(=xaeier) o1t B B9y, oielr ofdl 23)...(cuaiol) A rs-91rs ot SersT & 3iie e 8ft 23,

MR. CHAIRMAN: Shri Beni Prasad Verma, please address the Chair.

...(Interruptions)



MR. CHAIRMAN: Please sit down. Noting should go on record except the speech of Shri Beni Prasad Verma.
(Interruptions) €] *
MR. CHAIRMAN: Please do not disturb him.

off ol yarc qat & ferguaat SIRNeT of &l 3l AsIofifel b arctdicr ol ot St IR 3) SI. AN 337 WA DI AR GAD Ul DB | 3ol INTA A
3odliol &A1 3IPNE fepar e et 3z Jrstoeilier & sifdddb! f3retol sfiz 33 grufvnedl & yfer Ioaiol &3 aIPIE fdvar e 1. cllfen of A8 it ar e fo
€A CU-IFRI DI AsTailier Bl 3 3i2 ASIGAIfer SlEl-dIciiel &6t A cudIciiol AT 3

off orc wca (#AYRI): Aot doft yarre Sft) smuol St elifgen Sft @ g fopar, 3oglol ast relfdid ar wét eff) 3oglol war e fib "Sit
ISTofifeT & a8 sicudichior epi 3 i Sl et 8 ag Sidwmictler 3," AT MU IoIdT IGVT 3ccT &l SR,

oft Yol gr1Is At : w&lGw, 9 JarR B2 @I § - AsElfT seudrctier ei|...(RMaHer) ISHHfT B0l Al disil B FHeN rel eIl AIBE 6 sica
W Bl Istofifer didorctior ¢pf A Smar & snu epf B ol Uz IsTofifer daa &) sodlal sicumIcilel IUSTofifer scofl sict &t fv Jor B fere
Slefifere sifdrenu ot 1S &) stotrel Rig Sit o et Stoet Ifar DI et 3 e i effy Istorrer Ris St 300 fioeiisties g3 Prsiyz & 8 sl s
SiisT el Rl & 3, Sif 3RNE B ATl J)...(aeior) & Dot ofdl 312 ) LATCIE BT Jolld 3H 3Rl b e & oS & 3€| (=uaelor) 3mu IRT
g b o urdt & orar & Swirera Sied ofél Al 3...(xmensr) stomer Sft, s ©s 23 & o5 e A2 e, . #AfS2 & sl 2. #fS 23om| Jor

DI PIofol SN DGR 3 &b IoleelrR el drel @2 et 3 3l Rrerdd FWR 3foirs b= St 3, A BR gt a2 doa 3. (xu@eret) 54 391 bt
CNDAA AR I91 UARK &) TR IRDR I Al ARG AGRI I 5ol AP & [ $A 98A D oG feTgset RIS of 3ol ellsll Dl SPIIEdIR AR 3,

30IP Yl POR PIofol Toll B2 AGol 91 3ol A diId D2 R0 SIe| Plofel ToIrl S b BA MwRIEd! Sl Plelol I AlS &, $9I Pl Alsol DI DEI
@ & 3l g9 @l 3ISIE fEetol arel ABIYSHl DI JMudITel DA 3, VA clloll DI Jolld cisol A fFar fopar e ...(=Maeor) smu <isii @1
HIAOIIID INTUI DIP Sftd B2 e J)...(RMaeret) 3mu cior & St 3) 201 sl ot 38 3, TR 3ot g6 fernr 37 smsanft Sft uifeedre A st
Tl 311w &7 3[Uol Siodl Fellel DI d 81T oldl B2 A & 32 AT AP SIod I DI 81T Dol D 18 31 &) &t A AsToAifer & el I ufdvmer arast
Af¥SIG SHlferolel 8 skl ARSI v A9 b d8d dlst 315 & 3l A9l B dsd dsl el b srl HAelr Ris Sff sa1e 13 &, sodlol ot
atretcft &t 3) usdt ast yferar didht eff, adf 1990 3t amuds AR H elrel AP STod B T B SRN?...(RAEMCT) SADT HACT $oId ABAA of 563
el foRm i1 srpeR @l AR\ Ris Sit of 368 wiel fiparr o b ardt ARSIe BR oK) 15 fieie & w6 div Adedt oI wial 3RI oo aest
af¥sic wa oK &) ol il I W a¢ I, YRRI of BRIl @2 ¢ 3k A ofl 3R o 3)...(xuawme) awdt ARSIG uver 3 ufys g A sw?
aroitep Bierer ai Y uga a1e? At gRrr freft 5% oft e arast Afss B g2 yid B gRRT QRac w2 3 el gRrT 3 ot amwe ¥ cer
9, 3calol & BRI foper em...(xxaear) 33 ot 2 uf¥ar Al PBrion oidl arsar e, aftdw Jer 3 dorra GaT ol ABAT o 3R B8 AFa
1992 o1 sif¥ic BRIe draar e 3z BRI sft &t s epi orid 8 sr1 2 3l sIRie B 3IRI-URT HRdIRI SlotdT Ut & cilsll @I ol oldl 3| A4 R
3R]| A AP Plolol Tolldl 3 elfcbol oIl STolIG9l A UMD Siidol #12 AT A dfrd sl 3MUol SR b= &) 3MUol S9I B AT ASIID o &
SO TST I &, e oST oldt BIAT 3| oI 3l oIdl 23om dl ¢l Wbal ofdl 3o, 3Muot 9T 3 JST &l DI A fper 3,

off 3G oBGIarst g3el (HPICIUR): 3 TR BRI MUP forw ast 2t or?

oft ot yRIIG qatl © DRI B2 fere of Deft a=t oft 3liz of Il «ISt &) BN forw art oft Sor 9T 3, usdl off Sof IST o PBRI 3 T PRUI A
3ME 3, 33 ArSIUr 3 oft S A &) 3 Fur 3 oft ST b &) BISRA 3 3T 3, BIFRA IR YS9I 3 AT bl urct off) wiof 3 fararr & fere
18t 3ie 3 forart 3 Sirell ST Al #irsIul 3 SIId, SR1UI 3 SIS AR Rig Sff 3 gl off, cifdbol #AAdG 3l oKl Al DisfA DI Joll Sil 3R YS9l
3 A sl urdt 2 cifdbol 3MUdsT AWRI Bl SR ISl sl 37 st Big 2 drcrdia fieer aa sft 10 iz sadbt are ot &t Setrera ordt adsit
5 ot 3 GeforUst cilsl &l eTo IR AD gPAA DI, ANYGIRID cllsT Il A G2 I3l a1 ot ent DI olicd B2 ... (Aqerer)

oft 3IC oNBoIarSt B3l & 3MUD! Fc} ToIloll US|

oft doit GG qat & #id} gotol @I ol aldr Al JeirmH Ris Sft Sield 3, ©F IR ga F Jcfl 8ft gol ADdd A gA Gl foreiro! arel oot &, &
3Tl $HTel PAT P 1w o1&t ST Ael| 391 ot 19T DI ALK S TIfchol MU A P ol WR dic ABKI 3| 891 A P 3Gl UR Tk 3| 3 fbefol T
9P 37 MU #ff AUl 9 I AG 3IKT BI6I? e P ol U2 3N dIC T 3| 3(cclie DI oIdIel UG al, IRACHAe] UMD fbdoft seoId Pl oo A
S 7 Jrtont Bis Sfl, smu ool JesrcD 37 9T DI SId PIel ol SARI b SIUDT R YT 8l SR Al Siel Aafe o oft off

..(zaEme) ... ¥

oft FIc IBGIATST F3ol & 31U AASKT 91w 3 Aifere)... (RigereT)

* Not recorded as ordered by the Chair.

MR. CHAIRMAN : You continue. You refer to the Chair.



...(Interruptions)
off 3G omsGIaTst 83let & 32, Sit SRRACKI oI 3, 33 foraIcton aIf3v)...(RiawmsT)
MR. CHAIRMAN: Please sit down.

...(Interruptions)
MR. CHAIRMAN: Nothing should go on record, please.

(Interruptions) G€; »
MR. CHAIRMAN: You refer to the Chair.

off oft yrs aat @ za1 oo A =il sme 3, a0l adr &= 3) 391 bt citer A ordl e ) sy srroTur 9 et A M F; AT Dl oft,
3ol &l) DIORT ST A et 8 AT DRI 3 3me ... (aeier) el Ris Sft s semre Ris it B aaa sl ot 3@ ¢ oF| Aere
Riz Sft st JersTarct ofdr 31, Rigedl & fire arsd & sz 51a 3 Rrgredl 3 391, A usdr 38 3| wi s oft B Ris 3 gidl w2t 6i?
ol Bis A gl bl fib g2 daa grrol P31 3 3l S fergrel weaftaret &I RUld el 8l 518, Do Bis ol formret o2 ag: o2 &=
FRACTAAIOl S AP o8l Dol Dol B Pl 3ol fororet fe=n siie gereur Ris, ) of. 10 U2 oo e Bl 3| AREATA DI AFcTol
T¥IIS A g3l IY B 33T il A, 391 Iodl B A ... (REIeT) AT Fict Bt oraer smuer ad 2003 31 o ot siie 3muh urer 403 P et
125 uarucie &t 3n off) 33 39 fasuroia o}, srelz | siedl [ert aerkt, gerer wid it & siie feirmer Ris Sft &1 oer 3t 38t 3) amu
3ol Riglod! w2 aifssr 23w, 3ol Riglodl ol uscl 9 fepal oI, 38l U2 31fSel 28w 3BR {hAetlSl Al Sloldl AIb o1&l Dl e bt oidl, &2
D DY AHICI J|...(RAGeIoT) 3 A HIGol AANG B DRYI AST 3T J|....(RAEMoL)

MR. CHAIRMAN : Hon. Member, please refer to the Chair. Do not reply to their questions. Nothing else will go on record.

...(Interruptions) &€} *

off Joft yzmrg qat & &1 fwer uz ordl dier 23 37 apft smud sl A adbier Afden xSt &5 off, I fbdon fAwer uz At 37 ...(wia) aE $3IA
Adfia 3)...(=@eet) & wsol Al 6 ag weawt Ris Sft e ¥, S IcaaR BRI, el alse BRl gamr ol arsst afdss of PRt
3muel BRRT &) 2reomer R Sft, et pad e ... ()

SHRI BISHNU PADA RAY (ANDAMAN & NICOBAR ISLANDS): 1t is sub judice. He cannot say Babri Masjid.
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) &€,

off ol grIrG Tt : f3og wetfdril Pi asis A dal & sferd &g et gv)...(=Mauret) Iordl saiGa & fore dal ARSIG wofl) 3muol @al b
291 A8t UaT 39 3 ¥R SAIGT Siield 37 41 USRI P 280l dIcl & & olal Silold b 2 st sl gu? ...(=aumet) srsanfl it ufdsearet 3 sme
3z J19ret o18 b 21 A ot gu) &S D ) ...(aenar) ent bt Isoiifer 3 Aicr-dier w2 Brb dic 6 ISl wor B R, ... (gt )
Setrs 3 &t or Aar g3 oft sz oo Ris St IRewidl ) dleres sRIcE oy Sft ©I ot e Sft of R a1, Iodlol e 301 off 3A Dée A
el 138 Sft oI v o1 b1 Aen 83 &) Gt dce al st DIE 3 acll & ol §) Jas RuI 17 Al 716 311$ &) 319 faeid 331 8 Juat Sit s
3t oft o5 oRbwar a o1 36t R 3)...(xaeer) oRRFs! AT DT DI UsieR ol 3, 3oidb Racw a0 sft suvr e 2,...(cxaerar) o
3PR fepft B &z 3 sl Bidl 8 Al sda Rl ganr =0 a2 3 Jor g3, G cAD2 ARM Bl 3Gl sruRrelt g3n? At 3Abt ot 8 b G
a2 = AT 37 3Rict Afestd sdd 3 ....oRRFs! 2a Sft of cuRars! 6t ... (xaaeer) gt 356 @1 s¥eeT ardt fpe .. . (=Iawer)

SHRI BISHNU PADA RAY : It is an unparliamentary word.
MR. CHAIRMAN: Please sit down.

(Interruptions)

off Joft gra16 @t : amr 356 bl dgd DT ATl Dol AT 2T 3ii2 PR d SFAHAICT B Al 3y sl Rieett sorapz dat 3 Brwer
It ... (careror)

MR. CHAIRMAN: Hon. Member, do not try to run the House. Please sit down. Nothing will go on record.

...(Interruptions) G€;



oft Joll ga1e gaf @ 2Aa uldaR & cllel $A G9I ¥ olbd Well 28 &) Ikl A¥SIG DI AlSD G DI dlsel D Halol U2 WS fdpan &) soidd Raetw
gforT A gl orec! @1 $3eIeT e e Al Jels oidt 3 ...(=aerer) offsrel, wet Astone Ris fifeer o1 ws 3@ &, susawit Sft fifee i,
sicct oft ferfeet ot sivjeht &t et smmur 8 cifdbot f&dt sraotsh @ dl A 3R ol 3 diiz &l 3 war suar b aed afdsic o ufdter Jas
arer forFol AR &, Al et ordl 3l ik muehl sitegst st 3 war siar b .. ¥ A sl srcer alar .

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €] *
MR. CHAIRMAN: If any word is unparliamentary, we will see that it does not form part of the record.
(Interruptions) 3€; *
off Joft yars aat @ offerret, ...* el cllsll of Jor b cisll b et Alsar &t ard ... (Iaear)
MR. CHAIRMAN: If it is unparliamentary, it will not be recorded.
(Interruptions) 3€; *
MR. CHAIRMAN : If it is unparliamentary, it will not go on record.
(Interruptions) €] *
SHRI BISHNU PADA RAY : Sir, the whole speech is unparliamentary. It should be withdrawn. ...(Interruptions)
MR. CHAIRMAN : Shri Verma, have you finished your speech? I am calling the next speaker. Please wind up in one minute.
...(Interruptions)
off Yol gr11s @at | 2, a3 aiiSe 3 & Al diey ... (aEer)
MR. CHAIRMAN : Please sit down.
...(Interruptions)
oft Aoft grarc @t 2 sorY Ast 8t BIASY 3l Aaror 3t st BradY, ... (cuaemor)
MR. CHAIRMAN : Shri Verma, please wind up now.
...(Interruptions)

B

off RAvvp ug I/ ! usdl WE AMGY HPY, IAD W AP At A€|AE}* oeg BA dlar AwaA J)...(zaauer) He should apologise first.
...(Interruptions)

MR. CHAIRMAN : I have already announced that if it is unparliamentary, it will not go on record.
...(Interruptions)
MR. CHAIRMAN : Please sit down now.
...(Interruptions)
ot Aolt yrG et @ Jor ot Afderrot, Sor B AYYIAT, 2w B Frfor, At ARSI DY Asel ard $;A J91 b €| * s & A Awa J)...(caqeror)
MR. CHAIRMAN : Please sit down. Vermaji, please wind up. Otherwise, I am calling the next speaker.
...(Interruptions)

oft Jolt ga1rG qait & 91 S1UHT &2 IMSG9I AlGEN| cifdpol I3 SiiS2 3 al al)...(awer) el aT Bsdt o oKl 3) A6 365 MU §iET Bl 3BT 3|
...(=xaenet) ot fARter smuRter et 3 ... (AdEnet)

off frour ug 2RI & B B13A 3 AGY Y, ... (RIaeraT)
MR. CHAIRMAN : Dr. Shafiqur Rahman Barq to speak now.

...(Interruptions)



* Not recorded as ordered by the Chair.

16.33 hrs.
At this stage, Shri Bishnu Pada Ray and some other

hon. Members came and stood on the floor near the Table

MR. CHAIRMAN : Dr. Barq, I have already called your name. Please start.
...(Interruptions)
MR. CHAIRMAN : If it is unparliamentary, it will not go on record.
SHRI SANJAY NIRUPAM (MUMBAI NORTH): Sir, let him complete his speech. ...(Interruptions)
SHRI J.M. AARON RASHID (THENI): Sir, please allow him to complete. ...(Interruptions)
MR. CHAIRMAN : Dr. Barq, I have already called you.
...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, you may see the record and if anything is unparliamentary it
may be deleted. ...(Interruptions)

MR. CHAIRMAN : Hon. Members, please sit down.

...(Interruptions)
MR. CHAIRMAN : I will request him.

...(Interruptions)
MR. CHAIRMAN : Please go to your seats.

...(Interruptions)

MR. CHAIRMAN : Hon. Members, I have already deleted it. Please go to your seats.

...(Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Chairman, Sir, let me speak. ...( Interruptions) Just wait
a minute, do not shout. ...(Interruptions) Sir, I was not here. ...(Interruptions)

MR. CHAIRMAN : Please go to your seats. Hon. Minister is on his legs. Let him finish.
...(Interruptions)
16.35 hrs.
At this stage, Shri Bishnu Pada Ray and some other

hon. Members went back to their seats.



SHRI P. CHIDAMBARAM: Sir, I was not here. I am not aware of exactly what was said, but if something that was said has
hurt anyone — I do not even know what was said — I am sorry for that.

You can look into the record and expunge. ...(Interruptions)

MR. CHAIRMAN : I have already deleted it.

...(Interruptions)
MR. CHAIRMAN: Dr. Shafiqur Rahman Barq.

...(Interruptions)
MR. CHAIRMAN: Please sit down.

...(Interruptions)

il snféeemer (sTrwyz): uscl Al #IBRY...(atrsr)

3. onbl¥sdrel adb (Aderer): i, so8 RoIse, B3 3ifse i Hifsw dt 3 dicj) ... (deror)

off orr iz disier (e=f): sdlcw, a3 3iide 3 ordl 3, & HA diciar?...(=aero)

MR. CHAIRMAN: Hon. Members, hon. Minister has already apologized.
...(Interruptions)

MR. CHAIRMAN: Please sit down.

...(Interruptions)

MR. CHAIRMAN: Shri Verma, please sit down.

...(Interruptions)

off org rca (AA8gzn): s1Rlca, & qal Sft 31 ween b Isalol a1 il and o5 & &, Sl 531 Agel &l srifer S fwdla &) v @ dl 3oalol wdl 6
uIfdb3eirol A AT Gl YLloldic]] 28 &, UD ISRIcT AlSH 3|

ofierelt 19 Faeet | wal A AN A?
off 9c AGd I Wfpcrel A 3R ... (RelaT)
MR. CHAIRMAN: Shri Verma, please sit down.
...(Interruptions)

off 9Rc AIGq : 31 dfSY, UMD SEIPRL o8l &, 3 Il Wl | IR Bidcel & oo susamil St & a2 3 Iodlol Dal [ d ufdbdrel A 3R, d&d
clieT 3RY| 3 1T A1 DI sl AATENST B2 33 3)...(AdEnaT) Joft yRirg St 391 MU a5 ol A Sierd 3, 34 3H el 3| # A6 BriGe! w2l
aradl & 6 a1 AygIRipdr, sucs i sucHt P dic 3 aal o2 33 2 3l 3mu 3A ust & o aga 2t arnd dier 23 3| st B rer 3 wB5q TSI 95
do1 @2 3B 3| 336 3k sAel b i 916 B2on Sl ol ... (a@mer) s A, U ot cfifdre...(R@emer) 3 a3 ad e, 3y A6t
S, ... (RIdET)

MR. CHAIRMAN: Hon. Member, please address the Chair.
...(Interruptions)

oft 9re wIca : FBlGa, A fordicel 8 fb 3o8i0l UGl |1 DaA-mad 3icdl Sft b @ 3 3€|.* oo @I s fopa, A8 St oidf &) sical oft B
02 3 3MUPI AANG 8l Adpdl 3, 3k dist 8l Awd! 3, cifepor smudl u B fHforres Actrel Wofls Mred of qe el b s sieet Sft Pr Sl ol
3R 3, a8 AIfSe o1l &, AR RBig Sft P sicr! AR ) smuel it i @él 3, a6 RISl 3R ISR Wl & e fAudla 3 safere sa w=
G RITb Bl AT ... (RAeror)

Aefl snfdeeromer @ ATBY AW, ...(=aeror)
off Itog sfard (A30): ABGY, A8 9t B aId 3 ... (=Iaemer)

MR. CHAIRMAN: I do not allow.



...(Interruptions)

* Not recorded as ordered by the Chair.

MR. CHAIRMAN: Dr. Shafiqur Rahman Barq.
...(Interruptions)

3t onbiptadret 9 & #alG, HA dici?...(=Ugerel)

off IIc omBGIarst g3l : uscl q Al 71isY, dsft B3A acwen, ... (@)
SHRI V. NARAYANASAMY: Hon. Home Minister also gave a clarification. What more do you want? ...(Interruptions)

MR. CHAIRMAN : Hon. Members, please sit down.

...(Interruptions)
MR. CHAIRMAN: I am on my feet. Please sit down.

...(Interruptions)
off IIc MBaIarst g3dl & Uscl d AN 1Y, ... (=Igerel)
MR. CHAIRMAN: Please no cross-talks in the House.

...(Interruptions)

MR. CHAIRMAN: The hon. Minister has already said that he is sorry if anything that was said is unparliamentary. Therefore,
it is already off-the-record.

...(Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): No, we will not allow this. What is this? ...(Interruptions)
MR. CHAIRMAN: Nothing should go on the record except the speech of the hon. Member.

(Interruptions) 3€; =

16.42 hrs.
At this stage, Dr. Kirit Premjibhai Solanki and some other hon. Members came
and stood on the floor near the Table.
...(Interruptions)
MR. CHAIRMAN: It is already expunged.
...(Interruptions)

MR. CHAIRMAN: The House stands adjourned till 5 o'clock.

16.42 hrs.

The Lok Sabha then adjourned till Seventeen of the Clock.



a€) (caazron)
3118l ABIcAn: off 96 AGa Sfl, 3 diferg)

oft 9RG TG & 3MEAST ABIG, Al BD Ipfle Il R 831 8l W 8 3l 3 oI g b sicel Sit Acel b dgd IS A 3| d 3l UD! ABT
531 98 9 {9 oft o1dt @2 28 ik siuel @I Ul f$bs 9t otdl w2 A =t sl disil R P o8l el &, A Mud e A Yoft YR1rG Sft A
el 8l fordgor ol argen 6 d 331 39 b S el A Acel B AT AGIA 32 Yot I} Sft oft 33 3| smucht wit & Aewmmar Fgoffe Sft
B2 131 3, T Dot Agor 3 SOl da A diet 38 & 3R Icalol ISl AR ) Icalol $A AGol 3i2 S9I I Sol aut A ar I 3| 3iIST 3ol DI
§corel 3 o1dl, cifdpol Dad-daa MUt Si 91N oft, 3IF S 916G SICIAICT Bl ORI, 3ol Ad DI W B2, d6 foifa dl2 W 4 P el i dlc ugaran
3, 18 331 U8l P vl 3l AT 3} Ul b 3l i 3muchl it s uz xs1 o1t 33,

38T ABIGRI, S Aol D dR ofal, DS AR BIdll 8, AS AAIUol Bloll I3 918 Jic] Sl SADI STard ST 32 3IIST $ADI Aol Bloll 513t 8t 8
saafere 3 SMRY v YRIo! el Blot b ol oIdGel oIl AIEAT &, S cllol quf A A 38 3| 3IST 31U Jal 3 312 & BT 3| ... (IaEaT)

31181 ABicAn: off Joft yRIIG qat Sff, smu |ifere, smu diet 33 9,
oft Yoft yR1rs qatt & FAcRwE Ris Sft diet 33 ... (=m@erer)
1&gl ABIGAN: et Ris Sit, smu siferg

a€| (cagerror)

oft Femr=Iar Ris Anea & are1st A1gicRr, awfl gt I Sl P g3, AL doft YR1ls aatt Sit =T oler, Sl 3l el off atrored &) A wge ol A
SIS AT I8 8| B HAfJIHST 3 ISR DRI dicfl off 33 3 3cct Sit DIS UD Gl ofdl olal dol 3| el 3t A2 312 Joldb AR o firet 3, of f3reisy,
Irstairel B3z Sft 31 oft st R ot Brar a5

A9Tufer #AElG, SMRa2 I S9I I ofdI Aol SIId 3| d Yeel Al 28 3| Az oft A8t 2 Sit Ioaiol sl b smudht IRDR 4 it T [AiSar aidf ¢ &) a8 aq
&I 91| 3, S| AR uscl Stoidl Ul goll off; off sreet ReRl astirRll Sit, Sor & ysaer awp1, dgd Asiicedl, & 3iiz S¥HAPERI oidl Aol S 3 3
fp2ft A28 3 Ds s18, dl 3D ISWol Al 3 b MU AL sl I sAfeTe Ba 28T § b el St of a1 3 b Sil 3ot sierdl @1 FdPR B 3,
a8 g a1 aren & sz Sit s1crd} TR oIl wIdr as et & aar 8, ag @it siueit sierdt TR o1dl wadr) s e B sfie Jmeft 33 & gdor
5a el ao e o s 3) 31 31-32 el dam el 38 3) SARTE 34 arad 3 16 A 3Gl 3 [S Blp2 Sl 916G TS 3, Io6 AUA b2, G
P D2 S| 3A AMUDY Tl 3ufer 3, 3 g1 e sy,

oft dolt yzire aat & 9g Sit off sl 31 38 &) et Ris Sil of aft 8 dga ol A Japw oIk, cifdbol & 368 3 #il 3ol 1] Aol g
et Big Sft 61 ardl 3 3F 3ol MU g DIAT &) 3IceT Sit DT 3 oft AedTer B ) .. (D)

1&gl #ABIGA & A AlGlol AGA A D& Wl § b amud ud MR of, Sit st off smuch amelt &, off ore Arga Sit sl off Femrer Riw St of sux
S 31 fopar & 3l bl HId6IIE 3MIad 3| SAMTE 3MU DUl DI B IS Bl SII5E 32 FoIdhl Aol B o[PU I SIS,

off doft g quit & srextel ABIGR, AGol ST Al o) [AUsT DI el Dol AI3T| PR HIZ 9G] A 366 D3l oA ool 8, dl 33 WG 3
...(cazmor)

31€R18T HABIGAI & 31U ScToll TRl dIeT IS 3| RDIS R Po o131 SIEdI| 31U PRI Ao SIIse| ISl Bis Sii, sy difere,
oft rstomrer Ris & 5w sdtw?, off it yzis Sft 9uti, 391 clisll b &3 gerel B 3) 3o a1 cllolt & off e IodoH 3| ... (AaEaT)

Asar iz, ama oft a1yt &1 B 2eat arcft 3 3y Storcdt 3 5 3€| 91o BT =M 3¢t At 3 s AeAror Bt S ordf 3| A €| 9ro BT YR,
DI 331G 3 DA & 32 a8 e & 1 & W &, &I Be &, A U6l 3 i ordl Aelr &) €| A 9le DI S Iodiol YT fepen 3, Al 3 IS
& b M1 213 A3, sloigdt aimur 3 G131 st atioft St 3, 1Y At ariolt St 2, A3 a1 SARTE A sIepler Dol AT b oft Aol G qatt oft
of ORI YR & 9scl BI Riel foen 8, Mt qgprR A 356 e oft ol anfdw, AThl Acelt aifde, odl, Al P ARG ARG A YPR &f
SforuIfefamict odst BT GRIT B 3, Al I8 ARG DI AGIA T8 B AT ofdl 3| IA AAG AGXT Bl AGIIAT AHAH Dl Siroll af3e ... (Iaeior)

oft srermEI Bis o2 (Fliur): siest ABIGAI, SIel S9T O o8 FHcfl ANDI IisT Abd 3, Al AGI ANBI Gl oIl I1isT Abd &7 ...(Aaeie)



~ - - ~ - - <

3IEA1ST HBIGAL: 31U d6 SIS 31U 9llod 38 Al 8A PO dlci|
&€ (zaerron)
e ABICGAL: 311U 9llocl &l SIS, ad Al i 3P dell; 3T oo & SIS,
3€| (zraeren)
3[eAST ABIGAL MU =l IS Bl oK, do Sisd| SRad, apft S ot ganl, a8 gaae e 3l 3A orss @I #llsigdt 3 8t o=il, i sl g, sisigst &
aretran sft, f&oct 31 off a8 3R 915G oIl &, SRRIGKT & 3iie 3D YRIIST UM GIEl Dol AMBE 1| IAD 18 958 Jicfl Sit of ATdY 1l &) I8 955
Rop1s 3t 3 forer f&=m orn 3) Joft YR Tt Sft o1 siwRil ik Reje 31 fote e o= feon &, A dieil et &t gebt 8, Rrb v 8l a1 ot &%) 36
#c]l Sft DI ANdY I Ioslol lcllSIsSl 916G DI $HIHAIC ORIl d8 916G BARAUST &l DI & 32 Joslol G 916G DI sdIel fopn 3 A dloll I 3/
31 gl 3| 3 I 3[R BIoT o 3 a1 TlloT PRIAE! 3BT TGR]|
€| (caaerrar)
31eA8T ABIGRAT : dioll A 8l gl & PR 38 Il Sit DI AT o1&l 3 Bedt Al &9 SR oA sfore DAy, Tlfcpol a8 31 bl )
8€ | (caaeron)
off 36 oBeIars 3l : astRl Sft Sor b AR AFFHfoIA ol ... (=raeraT)
3eeT ABIGAT + T3 DIS 9 oldl 3 b sieet Sft B yfer a1 AT DY T AFAT 3
€| (caaerrar)
31€AET ABICAT: 31U IS SIS
€| (caerrar)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) €, »
31ERI8T ABICAL: ST Toa2 Sil, 31T Jo SIS,
3€ | (et )
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) G€; *
3rea1gt FBGAT & Sit off FTeTeflRT UG 3ua R 1T Solt arad 8, T PURI WU W S S
3€| (zreren)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) €] *

offerclt apwon Favmst (fafdom): sreerer F1dlcRn, Abl SR FoR I ordl Aislt S, ANGY et I Ash Sl 3, sAfeTE B A5 DN LB B b DI
G 9 oidl, A v A 3 B G b A2 I A el oIes formet srm, # AP 1w g yrelf g Al Acel acl SIRPI| A GA S0l DB
&) (caTEION)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) €] *
MADAM SPEAKER: Nothing will go on record.

(Interruptions) € *
31EAGT HBIGAT & 3iccl Sft b o1 D! JAFTal 3

a€| (cagerror)



31€R0ET FABIGA & 31T JAS SIST|

3€ | (et )
31€RIST ABIGAT & 3 IS SIS 3T Rl XS 8l 918 ?

€| (et )
31€A8I ABIGAT = 3IU TR icT 28 37 31U AG SISy,

3€| (zreren)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) G€; »

31€AST HABIGAT & 31T I=AT Slclel Sff 38 8¢ 31U AT 28 8 b 31U e diet 38 &7

G€ | (corerret)
31EAST HABIGAT & 31U =1l IS 8l 918?31 A6 SISy

G| (cagerret)
31ERIST ABIGAT + IPIofl RIS Sft, 31U do SISy,

G| (cogerrat)
31E:I8T ABIGAT & 3 G SIISY

€| (zxaemar)

ofiercl Jwent ¥Rt = 20 ADs I Acel ael ADdI &, Ad cllFT I &l D do AD & 3R 3 ekl Sit DI Jololl Al §) ol MR Dal b
PacT U AT 3 I& D6 S| 8 I 9 of B b SheIgED: B3| ... (L) SR 9166 A2 s A forpe or 3 s yreff &) 2@ do sesy,
...(ca@RIIST) O SMoffIA 9rcg A2 #E A foraet orw, F e yreff &, sc0n e 3| @ Abs A Acer act Swes, ... (e

31e181 ABlGA = fsrr amadt Sit, smu do SISy,
G€ | (cagursr)
31€=ASI ABIGAT & 3 do Sirsw; 3 $f Ao SISy
G€ | (cagerr)
1AL ABIGAT & 3T ASaY, ca8ft AY 31el aret Al s =t 3 37
€| (aarar)
31EE1 HBIGI & 31U IS 3l SIISY) 31U 3l W ARI GRIGIGE 3
&€ | (aerer)
3IERIET ABIGT * U PS D& 233 I, 31U TS
&€ | (caerer)
off Yol ga11G aatl & #8iGen, i U6 B6 26T A b AT IoT X o1dt gar o i< 3 oot al s, &ai i 3 Yoot usT) ... (aaEel)
31€=A8T HABICAT = 3 ScToll I Bl 33 3| MBoIdISl Sit, MU AG SISY)
€| (et
ofiercll 9T TSI | 98 B8 33 A b IoTapT HINVT W o8l B3I &Iy $ADT Aderd d 0l At 3l wsoll arad 9 ... (agerer)
31EALT FABIGAT § 31T AG SIS,

a€| (cagerror)



ofierell 9 FaRrst | 3oalol ASt el b FA HINvT Jaca oIt B3 o) .. (RIeITeT)
31eAST HBIGAT & 31U S P Baal SR
3€) (zaaerrer)

MADAM SPEAKER: The House stands adjourned to meet again at 5.30 p.m.

17.20 hrs.

The Lok Sabha then adjourned till Thirty Minutes past Seventeen of the Clock.

...(Interruptions)
MR. CHAIRMAN : We will come to that. Please take your seats.

Hon. Members, those who want to lay their speeches, kindly give them at the Table; and the speeches will be treated as laid on the
Table of the House.

There are many hon. Members who want to participate in this discussion. As we all know, this is a very important discussion. So, I
am allowing all those hon. Members who want to lay their speeches on the Table of the House, to do so.

I am appealing to all the hon. Members.

...(Interruptions)
3f. orblp¥adTel a<b & AUfT ARG, SN dictol B o1 YeIRI ST b ... (RIaerar)

MR. CHAIRMAN: Your speech will be on record.

...(Interruptions)
MR. CHAIRMAN: We will come to that.

...(Interruptions)
MR. CHAIRMAN: We are coming to that.

...(Interruptions)

17.33 hrs.
(At this stage, Shri Nishikant Dubey and some other hon. Members came
and stood near the Table.)

...(Interruptions)

*9ft FAIID? IGHIR (IJACKAYR): ATGTolRI 3reel ABIGR, feTgarol rlten Sifer SIRNeT B aat it ygRa et vd olamsil grI &t st bl & | v ad
g3l 438 Jute & foo 6 fgawar 1992 & acon # AR I A A TSI gel, foea fdog uldug, sm.stuL, 9@ e, SuGerm, A Aod B
IJufdeIfey 9 311 AB RIIGT of 8ft ALl 8 | S9I D IS Pl D AHS SRI fAdIea G DI feeder Ase, 9IRiol, epi foRUsIA, f[Afdl grRI ki st B
foTe €13 sfotel ATGI 3 | 33 Tl P dIG vl I erel fASeft srerdr Sor & 31662 T Jeret, YereT 33t f3RT IR Az BT oal I AR ST 3 BRI
©d YGor 9 #IISIUl BT 9IRIG T S foTe Sloll BEdIGR & | I Psoll Argen b 3IRIeI Bl Sifa YSor vad] S9I DI IRDR P AT WR forelz o1 | gfcp
331 Hcoll O 18 Sloll IR P SNl & 36 fpeoll AT B3N SIPIL A ARSI 8l Seldl SP1 | IRIBI of Aol Aol 1857 3 Sloll & AHSRI HeIel:
U39 ud 302 A farfed #ifee, safdcie uz St & | o1 1949 3t afefll G oo g$ P11 391 gon &t s1fer siad o eft =18 nfed waar 8 o6 sap



UBcl 3 FeAlel U2 AR o1dt oft Sit PRI P 9IRIel 3 cfers 31 | ol 1986 3 gst ol sifel UbSRI SR | 6 IRl & 3 fip sare dfderor 3 fp=it
ol rerfoiferd 9RRA & f1e DIS S azel o1dl oIl Rl & | JIRIGT of el DI ASIGHer A 3retel 2xaol, ¢l SIfel SIdIc Dl gl A Y3t As otk
Aol 3 ARIGT AW oIl 281 b ard Ddl o & | 3IRIST GIRI ASTRT Uabdl ufyud ot 9ftp Sol, Rifder Jar ot 2ifderst & yfer Jda ool vd Gon
foriequr 3¢ il @l vatd Arerel ST DAl AT ATIOI ToloAl DI Al Dol 312 A&l A6l of Jol U2 BIHAGR o8l NS U2 &t Jeyut i
SIRIIST ol TN &Il 9ISl SIGHG] A BE Wl & b PR AdD] I Kleld bl 3 PRIAE! A A6 g3l | uaR fers SR a6 33 AR o1
forFeRt 3 fpoll odl AIfde | A6 Al PR AaD! BT VA Dl Of Y3l ge § = off | sAfewe Yn fpar srr | PR Jawm! S e pa o offd
3JdICl DI 3P DI PBEAGRL clofl aIfde | qRIifd $ol oidIsl & Yellol U DPRAAD RN E & | As DAt [Asseol & P sireur ool T3t
Rl DR Aad! U2 Ac 38 & Sil fpoNazen & oilordrel & | fSloldl ISDIS HUUT Sb2 ItIololl UgT b=l SR oI |

#BIGe, ub palad & 5 " slig ¥ goan ik 9sR A el " fRaifda giar & firder wal d @2 A G J91 DI &2 Gl ISHHRID Gel, WP
fdrorer3t ud U BifSr oIs AT ofdl Sil ofdl Silerdr & | b2 #ff JAgel DI Ascauvl A qdlic fopen Sir 281 & | 17 ad &bt

ferggrol ¥UIE &a101 UGt & wal 9t Stofcr & siferyfel erot wd fdedar &I gifergfel St Gomr foriqur 3 g3 33D e ol BwwdiorR & o wyer fdven
SIRT <IBT I ofdl @2 URM & |

#BIGA, Al ASIY S9I & cilol &ll¥-ell¥ A acoll Dl el D2 S9I Dl Bpdl, 3RASAI, Bd AYYHAT DI RDR /ol & e 26 Adfeud 8l sRI &
RORRI Sor famRa a1 2 Wit ufsf¥afer 3 v B2 fawrr w2 aal fipr Sirel 1A U 2 St ofdl e PRI G9r 3 AYSIRID 9IiRpRIl Pl d@Tdr
fIICIST ©d 31191 STl HIdGll UR 31E3 3 Ugdell | U8 Tl fSIToll 8191 a8 9l P fe1e Sip o1él 8lol | M8 aal w2 YRIel SRl Y ATl fdb=ll Sif &l 3
Sl Stotféd 3 dlap o1dl & | Acel A JoIRl AIS I8 866 8l Al FACTIAIS I YT U2 IoIh &3] 3R 31 ABAICT ToIlRI old] Al oARICT P MSoAl
@I ool I fo1u Gloll AAGRI Dl de=l fdpann SIrRI, o1t Al enfdied 3oatcl & Jolrdl AT Ue SRt D0l dIel Gell Dl AeRIAL 35 & Siefl aifde,
SIq 3ISIS! & a6 A9t WGRI A6 Ibed B2 b 3 b ORI Fere R BRI a9 o1 #ife3, ARSIS, SFgRI 3l ad Siat 3 adl 3391 Al b2 B fdas
TRt ? 51 Ul Y 3irol P TG Bal Sl Ahdl & HIo! UsTs foraeft gfen |

*SHRI J.M. AARON RASHID (THENI): The United Progressive Alliance Government which believes in hailing the healing
touch to any social problem is at a loss now to go about with a sad yet necessary duty to table in this House the Liberhan
Commission Report on its findings about the conspiratorial angle that led to the demolition of Babri Masji structure at
Ayodhya. It is an unpleasant duty on my part too to take part in this discussion which is made use of by the rabble rousers
to the hilt.

Having taken the solemn assurance before our Constitution, I cannot afford to demean myself by way of talking about
issues that are still pending before our courts of law. I was pained to watch in silence the high-pitched presenation made
by certain senior leaders from the other side about the title issue which is still a vexing issue, so vexatious that it is still a
cause of vexation that divides our body polity causing concern to those who believe in social and communal harmony.

When certain miscreants pulled down the Babri Masjid, the whole world knew who were behind it. For the purposes of
establishing logical and legal arguments that could help to book the culprits, various inquiries were resorted to for many
years. Jutice Liberhan Commission is one among them. Considering the huge loss of life and property that had occurred in
the aftermath of the demolition of Babri Masjid, the amount that have been spent on these findings are, in my opinion, can
not be considered very high.

Whatever happened on 6t" December, 1992 at Ayodhya is a blot on the fabric called Indian pride, a pride that has always
permeated down the centuries natural for a tolerant society that has always believed in peaceful coexistence. Search for
peace is always the life mission of this nation. Instead of carrying in their heart the spirit of oneness and inclusiveness,
some of the extremist elements have shattered peace to pieces. We need to bring the pieces together to forge and nurture
national integration. The so-called ultra nationalists swore at national integration though they were swearing by
nationalism proving a point that their myopic view of nationalism was a potent threat to our national life.

The moot point is that we must identify and keep off thoughts and actions of hot headed among us. We need to be cool
headed and level headed to enable our country to hold its head high among the Comity of Nations. We had hung our head in
shame that day. Some leaders who said they felt so have been saying different things now. Who is to take pride in what is
a moot point still.

What was razed to the ground that day was civility in politics and ethics in its entirety. Some believed in some promises by



some leaders and administrative heads before the Supreme Court of the country. Those who believed and those who
promised, both put together, belied the hopes and expectations of the country leading to series of violent incidents
thereafter.

Even the night before the surreptitious placing of the disputed idols in the palce of worship of the minorities at Ayodhya in
1949, the majority community knew what was the truth. In the independent India that opted to have rule of law replacing
the monarchic, anarchic and colonial rules, all of us decided to treat each other as equals. But who divided the people as
majority and minority communities? It is fear psychosis and mutual distrust that had led to this. It is ironic that in a free
country like ours some parties choose to divide people on retrograde divisive arguments dividing people from people. It is
further more paining that they have been resorting to this rheotorics always. We have to rise above to sift the truth from
the lies that come with the epic grandeur. It is unfortunate that we still consider that the truth is still evading us. Justice
Liberhan Commission's Report that attempts at touching the truth touches not the whole truth but some layers of truth to
prove beyond doubt who lied before one of the pillars of our democracy. My ardent prayer to Almighty Allah would be that
let these pillars of our democracy be protected by Him from those who seek to demolish everything that comes in their
way, including law, logic, reasoning and self-respect.

Liberhan Commission illustrates the unsanctimonious way in which the idols in that structure were supposed to have been
removed during the destruction and raises a question as to who could have replaced intact those idols in the open,
removing the rubbles, after that precision attack was carred out. This one question is there for all believers of all the faiths
to introspect and come out to contribute their mighty to the country. I hope this is one use I find from the Liberhan
Commission Report.

I would like to recall the deliberations that took place in the National Integration Council meeting that was held before
December 6, 1992. People from several walks of life stated that their faith in the unity of the country was shattered by
certain hands of fanatics. Incidentally, all the three of them are fondly remembered and revered by this country. They are
the father of the Nation, Mahatma Gandhi and our former Prime Minister Smt. Indira Gandhi and the young and dynamic
visionary Rajiv Gandhi. Even after the slaying of our leaders, we remain steadfast to uphold unity and integrity of this
country.

I wish this is the last time this House is debating this kind of a contentious issue. Let us take a vow that we will standby
our Constitution and go by our adherence to the faith we have reposed in our Judiciary. I come from Tamil Nadu,the land of
communal harmony which is also being tested by the machinations of the ultranationalists from the North who try to whip
up the communal passions in the minds of gullible masses. Reposing strong faith in the Government led by Dr. Manmohan
Singh and ably guided by our leader Smt.Sonia Gandhi the Chairperson of the UPA and the seasoned statesman of the
country, Dr. Kalaignar Karunanidhi who is going on constructing Samathuvapurams (Communal Harmony Colonies) all over
Tamil Nadu at a time when destructions of the destroyers of peace are being kept at bay.

With these words, I conclude.

*SHRI VIJAY BAHUGUNA (TEHRI GARHWAL): I am grateful to you for having giving me an opportunity to express my views
on the Librehan Commission Report.

We are one of the oldest civilizations of the world which blossomed due to the philosophy of tolerance, peace, harmony and
justice spread by our saints and religious preachings. We grew into a multi religious and multi linguistic nation bound
together with the spirit of patriotism and brotherhood.

The Hindu religion spread not by sword or violence but by discourses and convictions. Buddhism spread in many countries
of Asia and Islam and Christianity entered our country in 14t" & 17th century.

The two great emperors of India were Ashok and Akbar. The Mughal empire was golden era of our history and Babar and
his descendants made this land their motherland and brought about unique blending of Islam and Hindu synthesis in art,
culture and governance. The Taj Mahal is a light house spreading the eternal message of love and peace to the world.

The fundamental right of freedom of speech and expression and religion is the cardinal principal of our sacred constituion
and all the member of this house take oath to honour and abide by the letter and spirit of our constitution.

Our Muslim brothers who did not go to Pakistan after partition and continued to live here are no less loved sons of mother
India than others. It was the solemn duty of Hindus who are a majority to embrace the Muslim brotherhood and provide
then with a feeling of security with equal opportunity of growth and development with respect.

When the history of this generation will be written the ugly incident of 6 December 1992 will be referred to as the day of



the murder of our constitution, rule of law, and all the great preachings of our saints and scholars.

For narrow political gains the leaders of BJP, Vishwa Hindu Parishad and RSS committeed a heinous crime of fanning
communalism by demolishing the Babri Masjid in a preplanned strategy. The Masjid was demolished in broad day light by
Kar Sweaks in the presence of top leadership of BIP, Vishwa Hindu Parishad and RSS.

The former Prime Minister Shri PV. Narshimha Rao committed a Himalayan blunder by looking at the constitutional
provisions rather than initiating pre emptive steps to scuttle the nefarious Plan of BIJP, RSS and Vishwa Hindu Parishad to
bring down the Babri Masjid. His trust on the U.P. Government was totally misplaced.

It is extremely unfortunate that the Liberahan Commission took 17 years to record findings of guilt and misconduct of
leaders and organizations responsible for this deplorable incident. The inordinate delay in the submission of the report is
very unfortunate. But I complement the commission for the correct findings of fact recorded by him. The salient features of
the findings in nutshell are :

[ The Ayodhya episode was never accompanied by a public movement.

[1 Various Sangh Parivar organization collected several tens of crores of rupees which was ultimately utilized for
effecting the events of December 6th.

(1 Ina planned maners Kar Sewaks and members of the Sangh Parivar Organisation entered Ayodha with a determined
intent to demolish the Babri Masjid. The demolition was carried out with great painstalking preparation and
preplanning.

[ The Babri Masjid was demolished by the Kar Sewaks in presence of the senior leaders of the Sangh Pariwar and BJP.

[1 The then CM Mr. Kalyan Singh facilitated the destruction and did not allow the administration and police to maintain
law and order.

[1 The Central forces which had been sent by the Central Government were not posted in the vicinity of the Masjid so
that the Kar Sewaks and Sangh Pariwar in connivance with the Kar Sewaks could bring down the structure.

[1 The administration was supporting the RSS agenda.

[1 The version of secularism of BIP is neither benign nor tolerant nor in consonance with the ideas inshrined in our
constitution.

The great people of this country have rejected the communal and fascist forces and have entrusted governance to the
UPA led by the dynamic leadership of Prime Minister Dr. Manmohan Singh and Smt. Sonia Gandhi, Chairpersons UPA.

I also congratulate them for initiating steps for amending the Communal Violence (Prevention, Control and Rehabilitation
of Victims) Bill, 2009 which would enable the Centre to intervene in a situation of communal violence without waiting for
orders from the unified command, district magistrate or State Government. The State Government will no longer have
authority to set of unified command in situation of communal violence.

The Central Government should take all necessary steps to give effect to the recommendations of the Liberahan
Commission.

It is high time that necessary amendments are made in the Representation of the People Act empowering the Election
Commission to debate and disqualify leaders and parties who in blatant disregard to our constitution and laws preach
and spread communal harted amongst our people. From my personal experience as a lawer I would like to inform the
House that no election petition is decided within the term of that house as such it is desirable that powers are conferred
on the election commission to disqualify candidates who commit corrupt practice stated in the Representation of People
Act.

My humbler suggestion to the government is that by special law all the cases pertaining to Babri Masji be transferred to
Hon'ble Supreme Court which may set up a special bench for an early disposal of the cases.

We must live and die for the honour and respect of our nation rather than resorting to petty and divisive policy,
programmes and actions to grab political power. The nation cannot be strong and united if there are tensions in the



society on the ground of religion, caste or regions. With these words I conclude my speech.

3iroft 2ren Hteat Ris (udf aeureur): frgraet sl 6t U BT sreerIcl B0l B a6 A Pl 3 6 a8 Rl yalsdl & e yaqa s sk 8
| I2qd 31 v gua gt cror 3 3 | 2 oot a1 3 b forfda 393l ot Aol 3B AT YfersSTol B Y 9 desil Pl onfiret fiper srm 3

SIRIT of 3ol RUIE P YRl 31 A5 Gof bl & | ORI Gl Dl AR IR W Slod A3t ARSIG P FU 3 SIIell ST & 33} 12 arcbl of 1528
30 3 uop 1RSI & U 3 Torarn o1 | el B URP I o 2 P it gRI A6 GIar fipanr ST 3 &b S 33 FeIlel U JoldRIl SR o - STai off
I BT STod-TeITol oI |

#8IG, T 17 et di St 3 fAgrol srnedtor of As Sirolol bl DU oldl b TR T8 FATGT I SoA-91{31 & - VAL PO Il DI Dsoll & AL A8
deraIfR¥ie Jcw &, ROrY sft goit B clisil of Tdipr fopen & ? Dfoiaet, St 3iS)ST &, of Gol b - TRAeS SR 3ids 36 9 -

" aRNear 3 off e Stow-9fd Al IS SIY AR fBogall of Sirel Pl arsht oo < | 51 oIs18 3 1 aira 74 &SIk Bogail ol cndl BR Siol & arg 8t
iz gl At b sIfve Afos? o1 gifer ugar A5 | " As IS TPIAR dch | Sar spast wad! & 5 " srteRn 3 off 2 Swoer-91fdr bt arwft B
fére f3egsail of 20 zael fpu | sewErEiom 3 3y 8, " wsier &t A arta o1 ondt Bist of b sRiter B Sou-91fdr U2 saren fop=m | 10
SGIQ%O_Q;M\INQ| "

#HBIG, 3RIGI of 3Mofl RUld 3 s qe 3iftpa ofdl fipen | 9RIG A b2l Gara 31 1B 81cT oI b sRART sfBRI &I 9RFala aedt AlkSic A &l



* Speech was laid on the Table

SIRIT o 6 TR P acolr oI ud ORI IR 8 | 3T of 3Rl 3 30 srcar, 1990 9 it DR 3ar 53 off - 3@ faRur o &= 8 | 31
TP P AroTofRI I} off AcRE Ris Sft it 31t 331 Aol & M0 e & - of el I b 3 W uResT IR oidf AR ADT | A YPR B RI6
@2 f8og Aarst b1 iraonsii P A1l St Raerars fivem sr, $AdT oIS fAaRur sirilsT of ofdl f&Rm & | 6 fEwar bt acen ud forifSa ol 3 |
SR [Bogacilol B STeldlord bl HIIdeIIsil D oldl AeTSI Ulol DI oIdISIl & | SARMUIICTDI GRI DI ST 2t 3oraeid fdctad of 8ft ciloll o 1ol I Jrrplor
#1201 I DI BRI | Jorars I ARkA 2 TR 3 ToTm2 11 RIFR o2 &t o1 | dell A uRRM 52 =IRp J8 iR B2 Iwdr 2 &6 6 v
b Tl AT R GRI GAlS 915 TG b IR DI olcdISIl o |

#BIG, AdIcl & fop 3nR3a2 IIRIPI of XS @RI sol 17 Aredl 3 ? 3R 3rRisT & siergl 17 Arcll 3 8 ol FwRn < dot & dIdss vb ar ot
sRiie ofdl s ftoelol 1989 wd 1991 &l aceisil @I sl 8f ol R &b Sor 3 TR AIATaRUI &, 3oelol el SR Al P 3IA &6A Bl gl
fornfora &3 RBig @3 3= |

Ruld 9 qedl A u2 oS 3ol dd gol &I a8 & | ud yerrel #id} off sreet [sRt arsikRl Sit, 2 Jorell 3618 o 3 | BrRidb @Rl 4 g9l 3 Ruld w2
USR8 IS 8l SR & | U ¥UIC FASID ol IR & | F¥UIE 91 AR dlprol dretl ded Al A8 & &b fre1 68 <lisil I 1f3rpT 9 SaRIBI arar I 8t o1t
2 froreht 913 acoll & 1S adf ud P 8l 3l srK o 3R offerdt $fe3r stielt A ot sneffars oot o1 off | BTG, MRaAR SRS I JAA BT MR
@Rl 281 ? DAs] Rl bt A Iad Dol P dlG Sil T Sl a8 seofl AL 3fiT sIcId dedl uzT smenfy o=l 3 ?

HABIG, WI 9l 3IS] A SlIololl Al & b ATelofRI 3icel [RER! arsIRll Sft, s Sarter arar Sinl & Al 3oIdI olel $A ARG of Tl ofdl &=
Rre8ior 1991 3 goia yar &t 9ReaI arilen A I off iz drel oft 3o8iol 8l Aerarn o1 fretopT ol Il 2sfa sntll & | Sl Al 368 Hrotol
fIT | JUc 3 ST U2 ISToIfel B0t BT SMRIU TPIRI SRM 3 | A8 JYORIG 3iR Aoeed 3 | Askeiifer at a0 Jrsfla st of 6, off semre Ris St
of &bt 3l oRR3Fal 2d of di 3iie s Ul & yudl I IR Tollb2 HR3eTd ANIdolISl DI HSDIol DI DIel DISRA UICT 3ii2 srofofler Aiforen sreft Sit
@2‘&5'3|

HBIG, 3[6el 4 9 UD I DI aal Dol ABAl & [ A3 Tl A AR T S ATGIoiRT oRRFSl A St §9I T Yerrowdicl & | off sRBwar 2a it
& IR D Plofol Joll AT - ¢MfID I2Uel ATV Dlolol | S AT [ IST Slodl I Dl BIs Al Ferel SRI D A 91 | TR SALeIe b BT DI
drenr sila srelt Sft of Jgerarn e | gsn a0 Jrsfia suedt Sft of 1986 3 9 wart off | Juc 3 forgse AeT Bad & " Aa TR B Sl DI
30 o1t oft | " Jue 3 fergrael A1ed 91cT SIE 358 b=t BT Tara B2t B FHrdart aiat off | & SrRNeT b 3reerel A Al Ioldlol AT AEY DI TAM TRl
fopen ? Rn sRafere b 31a Arsd of & 368 17 2ret b sicftonel ol <t ol 8 w3s @1 @l g1 | Ruld 3 Pog s il RRIfUe 718 St o8
3IRlIel Uscl & w8 qobl 8, 2Afdemol AHISII IRIST dollol I drel, Aftbanr ol3Rl B Aotoaer bt Rawifyer, ael BRUSIAT @I uo A ABL i Gor i
uscl 3 fafdroot SIRIGH &b ALed A 311 bl & | AYIRD 81 uz ot 3c8lol St el & del uset A s 3 UfSsl & | ABIGA 3T Al As AldT gt fb
el 3 17 Jrett aop Dol amere 3 a0 forgraat 21ad of Sit 8 BIs Fuw 3K 3 - fxpadt @1 Wife Sirelr wfdw | RIS 3meier of dedl 3 PRI of
ol D2 IsToiifel b 8 |



HBIG, SR 3 AHA Slod-91fd U2 20 Ffee At usel oft e , aret oft 3 afie arfareer 9t off 33om | oIS sMA9ADAT 53 W Ht 3 b ey Farfdrret
bl 3811 & ARI AT, BB &l - AGol TDIC 8l 3R FITall Siccl 8l e SioA-9fd1 Uz 91c e #ifS I foraaiur foparr S |

*SHRI P. KARUNAKARAN (KASARGOD):
Liberahan Commission report submitted after seventeen years.
Undue delay for the submission of the report.

Not only the gquestion of a Muslim mosque but the demolition of secular values of India either Muslim mosque or Hindu
temple or Christion church. They all contribute much to the Indian culture.

Report reveals the forces behind the destruction of mosque.

We have a federal setup having 29 states 1618 languages, 6400 castes 6 religion, 6 ethnic groups 29 major festivals. We
see the complexity & diversity of the nature of relation when we have to unite.

Unfortunately the forces have exploited the feelings of the people on the religious basis.

The Liberahan Commission has focused the names of leaders who are responsible?

The BJP leader Rajnath Singh stated the demolition is due to the emotional feelings of local peoplea€| ..
Even if we discussed the issue without any report of the General discussion would be the same.

17 years back we sow the TV channel what is happened in Ayodhya? It showed who where present there with BJP leaders
alongwith Karsevakhs and others.

The campaign started through out the countryand Karsevakhs came by trains and buses to Ayodhya.

It shows a pre-planning that led to the demolition of the mosque.

The role of Congress Governemnt in power? What was the intelligence report. Why there was no actin?
This is not a single instance. We have the report of Bombay riots no action taken.

We have the reports of attack on Sikhs.

We have the sad instances of murder of late Prime Minister Indira Gandhi. We witnessed the brutal killing of Father of
Nationa Mahatmaji.

When we analyse we see a systematic agenda of communal force.
We don't support majority communalism or minority communalisms both are dangerous to the nation.

Government in power should act in time. Congress Government failed to do their duty. This is not an execuse for the BIP to
win in the case.

Late Prime Minister V.P. Singh lost his Government just because he fought for the secular values. Nation witnessed
Congress & BJP vote against the Government there we see that Congress compromise with communal forces for
narrow political gains. We can't forget these facts when we analyze the past history.

Before the demolition of mosque, leaders including V.P. Singh, Jyoti Basu, Inderjeet Gupta, Mulayam Singh Yadaviji, Lalu
Prasad, Sharad Yadav and others met Prime Minister and has given blank cheque to take any action.

Congress Government fully trusted UP Government told nothing would happen to the mosque. Next day we saw not even an



inch of sand in the place of mosque. So the inaction of the Central Government would be recorded in the history.

Nation needs communal harmony, we have the food problems and employment problems. Communal forces are always
against all progressive values. That shows the history of the world. This is the time to re-think and introspection and
show justice to the nation.

*DR. TARUN MANDAL (JAYNAGAR):

Thank you for giving me this opportunity to express my views on the Report of Liberhan Commission and memorandum on
Action Taken Report by Government of India. Very briefly I like to submit before you and before the hon'ble members of the
house the following observations:-

Taking long years and perhaps doing vigorous exercises the Commission has submitted the report on issues relating to

invasion and damage of Babri Masjid on 6" December, 1992, the blackest of black days in Indian history. The Union
Government itself set up the Commission on public demand and to honour national sentiment. Now the recommendations it
has made should be implemented without delay and as per the provisions of the law of the land.

The Commission has unequivocally implicated the entire 'Sangh Parivar' for the demolition of the historical monument and
has clearly mentioned the names of leaders of the constituent parties like BJP, VHP, RSS, Bajrang Dal etc. including the
leader of the Opposition in the Lok Sabha. Shri Kalyan Singh who was the then Chief Minister of UP and directly supported
the miscreants to dismantle the nearly 500 yrs old shrine is still boasting, only on the other day, for his action during that
time. It's a shame. Any person of whatever rank he or she might be who have been fixed for the most shameful act of the
nation by the Commission requires to be treated with penal measures according to the law of the land.

Babri Masjid, a historically and architecturally wonderful monument was a pride of the country, no less important than other
world famous heritages like Taj Mahal, Kutub Minar, Humayun Tomb etc. It was not simply a place of worship of the
minority Muslim People but a property of the whole nation, of its whole people. Unless the then Cental Government under

the premiership of Shri Narashima Rao did shut eyes to the chain of events before, on and after 6t December 1992 and
practically indulged in the misdeeds to happen, the 'symbol of communal harmony of the country' could have been saved. I
hold, the crime by this act of blatant indulgence the Central Government did, is no less in any measure of jurisprudence
than the cruelty of the then UP Chief Minister and his administration. I wonder how this act of omission has not been
mentioned in the report of the Commission.

We cannot also lose sight, in this connection, into the fact that long back in 1989 the gate of this controversial shrine was
allowed to be opened by no other than Late Shri Rajiv Gandhi to satisfy the wild will of the VHP to hold 'Shilanyas for the
Ram Temple'. This act, inter-alia, was also a major factor to encourage the vested interests in course of their conspiracy
for demolition of Babri Masjid and the subsequent events of establishing 'Ramlala’ in the 'chabutara' to divide India into
religious line.

It's an obligation of a majority religion of a country to protect its minority population. It is the essence of democracy and
secularism. Secularism does not mean encouragement of all religions by the state. True secular state neither indulges nor
interferes in religion. It puts it to individual belief and faith. Netaji Subhas Chandra Bose, litterateur Saratchandra, rebellion
poet Nazrul Islam also had belief in this and promulgated the idea. I appreciate the observation of the Commission in this
regard citing references from our Constitution that separate religion from politics. If Pakistan is called a theocratic state
due to acceptance of Islam as its religion then India can be called a multi-theocratic state due to encouragement of
multiple religions, as pronounced by a leading Marxist thinker of this era Com. Shibdas Ghosh, much before. Unless and
until this true sense of secularism is inculcated in India we shall never be free from this evil of communalism and division of
our citizen on the lines of caste and religion. The seeds of religious frenzy and communal divide, indeed, remain in this false
sense of secularism.

All the events of religious, casteist, regional or parochial strifes which are happening in the country are not simply due to
religious, casteist emotions of the respective sections of people but for inculcation of 'Vote Bank' politics by different
parliamentarian parties. To create 'Vote Banks', only to reach to power.

I hope this august house will also think over these observations and act accordingly.



*SHRI NARAHARI MAHATO (PURULIA): In fact, I would like to say that this incident entails a long history of events. Sir,
this is highly unfortunate incident which should be condemned as far as possible. No responsibility has also been fixed in
this regard. Sir, it is a conspiracy of both the BJP and the Congress Party to divert the attention of the masses from the real
issues of price rise, starvation, helplessness in the country.

The demolition of the mosque has also severely jolted the national integration. This destruction is dangerous for the unity
of our country. Sir, secularism is being asked, it enhances we can believe in any faith but we cannot hurt the religious
sentiments of other people.

Both the BJP and the Congress Party have ruled this country by flaring up the sentiments of caste and religion.
Justice delayed means justice denied. After 17 years, it has emerged and is superficial.

Sir, two factors should also be taken into consideration. The District Court of Faizabad gave the ruling that the door should

be unlocked so that pooja can be done on 15t February 1986. Then shilanayas was held and Congress Party initiated the
issue. Dhrama Sansad drew up a plan for Shila Pooja in January 1986. I believe political isolation is the only remedy. It is
time to take the lesson for all the secular forces in the country to unite. The Congress Party has a responsibility if it
believed that it is one the largest parties in the country. The danger of fundamentalism is not dead. It is a living menace.
Therefore, there is a need for unity in action of the secular forces. Our party, All India Forward Blok, seek to abolish the



social disparities, be it economic or social, abolish the caste system where justice and humanity would prevail. In this
country no one has the right to play with the sentiments of any section of the society.
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* Speech was laid on the Table.

*SHRI MOHAMMED E.T. BASHEER (PONNANI): Sir, Liberhan Commission has presented its report after a delay of 17
years with 42 extensions. I wish no committee or commission will have this ill fate.

Commission pinpointed-who are all intellectually ideologically, and physically responsible for the demolition of baberi
masjid.

Commission says that the demolition of mosque was well orchestrated with long preparation, pre-planning and not as
spontaneous action out of anger.

Commission has fixed the culpability on 68 persons such as A.B. Vajpeyi, K.S. Sundersan, L. K Advani, kalyan Singh, Murli
Manohar Joshi etc and it has also pin pointed the organizations behind this heinous crime.

It also says that how the executive abused their power. Report says that even Supreme Court observer has not done the
duty.

Whatever may be the claim and counter claim. It was a darkest day in the history of secular India. It was not a mere
demolition of a mosque on the other hand demolition of ethos of this country and this heinous crime which was done, was
not only against Islamic believers but against the entire peace loving and tolerant Indians.

It goes without saying that even if the BIJP and allied parties take deep bathing in 1000 times in the Ganga waters they
cannot clear the stain of sin from their political body.

Those days were of confusion and threat to democratic secular India. It was a proper time to measure the integrity and
truthfulness of the political parties.

My party, IUML within our maximum possible limit, it was spreading the message of peace and communal harmony.



We were very particular that our brothers and sisters should not be put into hardship and spoil the cordiality prevailing in
this country. When there was a move to make capital out of the situation and there was calculated effort to fish from the
troubled waters we stood with the Nation and we are proud of it. We still believe that we should not be guided by the
emotions, in such critical Juncture.

Yesterday's speech made by Shri Rajnath Singh shows that they do not have even an iota of guilty conscious. Some of the
leaders were proudly claiming that they are responsible for demolition. It is really shameful.

One Relief and Ray of Hope.

There is a positive signal in the national politics. Indian soil is of that secularism and the poisonous political agenda will not
have existence in this great land.

In the parliament democracy, ballot is the most powerful weapon in the hands of the people. It is not sword or trishul.

Thank God. We have witnessed in the last election how wisely Indian electorate has used this weapon against the
communal forces. BIP and their political partners were able to destroy Babri Masjid within hours. But their leadership find
no way to save their party from the destruction inspite of their restless efforts of days together. One thing also, they must
realize that they are talking about Hindu Dharma Lord Sri Ram. What is the moral right? They have got to talk about
Hinduism and Lord Sri Ram. They treat all these thing to cover up their ugly faces.

Sri Rajnath Singh was distorting the history on Babri Masjid. Many historians have stated the fact that Babri Masjid was
constructed at a place where there was no temple before.

Action taken report is ok but what about action which is going to be taken.

Strict punitive action should be taken against all the culprits irrespective of their political position.

And that action should be a new Indian model against criminals using politics as a mask to cover their ugly faces.

The communal violence (prevention, control and the rehabilitation of victim) bill is mentioned. I would urge that it should be
enacted without further delay.

As reported, step may be taken to study the desirability of forming criminal justice commission.

Justice delayed is justice denied — we have to keep in mind this thing — I wish to state that this Government should act
upon this report on war footing level and ensure justice to victims.
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*SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Madam Speaker, entire nation is watching closely both yesterday and
today the discussion on Liberhan Commission Report that is taking place in this House. Apolitical observers and abjective
political watchers are keenly looking forward to the outcome of this Report and they are eager to see what kind of action
would be taken by this Government after these deliberations. I would also like to point out that the general public have a
lingering doubts in their minds that this Report may also meet with the same fate as that of other Reports that have been
virtually thrown to the dustbins or rather the dustbins of the history. Hence I would urge upon this Government to take
appropriate action against those who have been indicted in this Report as those who have contributed to the demolition of
the Babri structructure.

Liberhan Commission in its Report submitted after 17 years has not brought out anything new that is known to this Nation
or to the whole world. It is true that no new shocking facts or new revelations pertaining to conspiracy has been stated in
this Report. I have my own critical views aplenty about this Report. But, still I would like to point out that certain facts
have been boldly recorded in this Report. Hence, I would like to appreciate Justice Liberhan for this effort.

This Report has enlisted leaders of various hues like former Prime Minister Vajpayee, Shri L.K. Advani, Shri Murli Manohar
Joshi as those who are responsible for the demolition of Babri Masjid structure. Justice Liberhan has also stated that
suitable action should be taken against certain leaders who belong to the RSS, Bajrang Dal, Shiv Sena and Bharatiya Janata
Party who have brought down the structure and razed it to the ground as a premeditated move. I urge upon the
Government especially the Indian National Congress to take appropriate action at least as a measure of expressing their
gratitude to the minority Muslim community that expresses its confidence to them. Otherwise this will be a betrayal on the
part of Congress.

In this land, over the centuries it has been witnessed and it is not new to find violent attacks on Buddhist and Jain Maths.
This tradition continues unabated by those who swear by Hindutva and in the name of Ram, Babri Masjid has been
destroyed. Through the epic Ramayana we know that Ravana, a great Bhakta of Lord Shiva was done away with by those
who uphold the name of Ram. From this information we can infer that in the name of Ram violence bordering on terrorism
has been let loose. Hence, those who claim that they are the inheriters of Ram's legacy and act like Vajpayee, Advani,
Joshi must be put behind bars by this Government in order to ensure that there is no threat to communal peace and
harmony.

If we call those who have brought down the twin towers in the US are terrorists, then we cannot consider those who have
demolished Babri Masjid structure to be moderates. That is why Justice Liberhan in his Report has referred Shri Vajpayee,
Shri Advani and the likes as pseudo-moderates. It can be inferred that they are terrorists according to him.

Hence, I urge upon the Government to arrest and take appropriate action against all the 68 Hindutva terrorists referred to
in this Report. Only then the communal fanatics can learn a lesson. Emphasising the need to take this stern action, let me
conclude.



*SHRI BADRUDDIN AJMAL (DHUBRI): The 16th century Babri Masjid was demolished on 6t December 1992 by Hindu
radicals who gathered in Ayodhya after a campaign led by BJP's L.K. Advani to build a temple at the site.

Mr. Advani & others were made responsible in the report, but this is not new and each and every Indians knows that they
are the culprits. They not only threaten national integrity but also caused the death of innocent people.

The Consolation is that at last it's official — the names of those guilty of the Babri Masjid demolition has
been officially acknowledged.

The report proved that leaders can't escape responsibility for acts done under their instigation, and even for their acts of
omission. Vajpayee, Advani, Joshi and others will forever remain guilty of the Babri Masjid demolition; this will be their
albatross.

At the same time I would like to say that Congress Government of the day lead by PV Narshim Rao was equally
responsible.

[0 Till 1949 there were no problems
(1 In 1949 when Congress was in Power the Muslims were barred from entering the Babri Masjid.
[0 It was Congress which has opened the lock of the Babri Masjid for performing Puja in 1986.

[ It was Congress which has allowed Shilyanyas inside the Masjid in 1989.

1 It was Congress which remained mute spectator till the complete demolition on 6t December, 1992.

The Report has confirmed certain points which need to be looked into. I wish to pinpoint those:

As told by BJP and its armed wings that demolition was spontaneous reactions of the situation proved to wrong. This is
confirmed that it was pre-planned and well organized.

It was proved that there was no security plan as such. Whatsoever security measures were there, these were for making
the work of Karsevaks smooth and trouble free.

The security apparatus was nonexistent in Ayodhya on the 6t of December, 1992. The police and other personnel deployed
had been bound down into an ineffective role.

The state administration as well as the bureaucracy intentionally, consciously and in order to please the government and
the political executive, concealing the intentions from the record. The bureaucracy committed acts of deceit and not that of
transparency in governance.

Post 1949, the Distirct Magistrate and his wife and even his employee contested election on the ticket of Hindu
organisations indicates the hollowness of the bureaucratic actions and decisions concerning the safety measures of the
Babri Masjid.

The post-independence polity and the constitutional executive had surrendered to the bureaucracy.

The then Central Government lead by Congress which has constituted the commission within 10 days of the demolition has
made it clear that the role of Central Governemnt is not proved and as such enquiry to the role of commission was made
outside the purview of the Commission.

If the Liberhan Commission has completely absolved anyone of responsibility for the Babri Masjid demolition, it is PV.
Narasimha Rao, the then Prime Ministerand the central government. In his 100-page conclusion, justice Liberhan has
devoted just one paragraph (160.9) to the role of the Centre which he says was crippled by the failure of the intelligence
agenices in providing an analysis of the situation. The kid glove treatment given to the former Prime Minister Narashima



Rao is shocking. Was the Narasimha Rao government really that uninformed about the ground realities at Ayodhya in the
days leading up to the Babri demolition? The late PM was waiting for that no matter what happens unless the State
government makes a request the Centre would not act? This is a rather dangerous proposition. The Centre can intervene
when it sees activities of destruction with 'military precision' on-when it sees that the State government is unmindful of the
consequences. The reality is that the Congress government waited-because the demolition work must become a fact so
that it would use it to garner votes.

I would like to quote from the book written by Madhav Godbole, the then Union home secretary who says, "We felt the only
way the structure could be saved was to take it over and impose President's rule. In fact, the home ministry had made all
preparations. the law ministry was consulted and they'd concurred. The cabinet note was ready on November 20. The
question was of getting clearance from the top. It never came." He adds that, constitutionally, the governor's report was
neither required nor binding on the government: "The government of India could have taken its own decision and though
the commission has cleared his name, history may not be so kind.

Though justice Liberhan abstained from discussing the role of the Central Governemnt taking the excuse of the terms of
reference but he has not abstained from explaning at length the compulsion of PV Narshimha Rao for not taking any action.

Instead of the need of the presidential rule Justice Liberhan went out of way to justify reasons beind non-imposition of the
Presidential Rule for saving the Babri Masjid.

Demand
Congress to take moral responsibility and apologise to the nation.

Out of 68 accused 16 have already died. Additional Charge sheet must be submitted for 52 alive accused and ensure
time bound speedy trial.

10 senior police officers and bureaucrats who have been accused in the report should be immediately dismissed and put
behind bar if they are alive.

All those who have been accused should voluntarily retire from active politics till they are cleared of the charges. If
voluntary action is not initiated, Election Commission must ban them from participating in any sort of election.

Reconstruction of Babri Masjid in its original place/site.
Finally

The Action Taken Report of the Government can be termed as Action not to be taken Report. The ATR makes no reference
to the indictment of top BIP leaders, including L.K.Advani, Murli Manohar Joshi, Kalyan Singh and leaders of various Sangh
Parivar outfits made in the report. It is obvious morally Congress is bound to protect these culprits as they have
materialized the internal wishes of the Congress.

However, I agree with the view of the Commission that debate about policing, controlling of the bureaucrats by political
executive , and communalism transformed by this enquiry and thus ignited must be carried forward constructively and with
imagination into action.



* DR. MIRZA MEHBOOB BEG (ANANTNAG): 6t" December is the blackest day in Indian History. It is more so far me as
Muslim as Kashmiri and of course as Indian. As Muslim, my sacred place of worship was razed to the ground. As Kashmiri,
I choose to go with liberal, free, tolerant, democratic India and choose not to go with Muslim Pakistan. As Indian, my
concept of nationhood was dashed to the ground.

It is strange that Shri L.K.Advani worked hard to generate an emotional frenzy in the entire country to build a Ram Temple
at Ayodhya. Its natural culmination was what happened in December 6. Rathyatra had already created bad blood and
hatred enough to happen what happened on the fateful day. His successful mission makes him to say, "it was the saddest
day of my life". Some of his political clan call it the proud moment for this saddest moment. BJP day in a day out denounce
Babar & Jinnah and do preach just the same. If Babar and Jinnah are wrong, how come BJP is just right, if it does the
same. Two wrongs are wrongs, two negatives are two negatives and never make one positive.

If commission take 17 years and don't even recommend supplementary charge sheet against the crime doers, unlike
Nanavati Commission, Librahan is silent. Justice delayed is justice denied, Liberhan has suppressed all records of sorts for
delaying a report. To restore the credibility of commission, immediate action against culprits should be taken without delay.

Once Prime Minister of the country, once Home Minister and once Human Resource Development Minister after taking an
oath of up-holding the Constitution gave it a burial on December 6 at Ayodhya.

Even the Supreme Court had ordered status quo which was also buried by BIP leadership on 6t December 1992

*SHRI M.I. SHANAVAS (WAYANAD): The demolition of Babri Mashed was the gravest challenge to democracy and
secularism in independent India. After independence, Pakistan was formed on the basis of religion, but India proudly chose
herself to be a democratic republic built on the foundations of Gandhian ideologies.

Indian secularism was founded on the principles of truth in all religions. Congress the torchbearer of freedom movement,
sought inspiration from Mahatma Gandhi and Gandhian model of secularism, which propounds respect and love to all
religions.

We cannot live in this nation by fighting in the name of religion and it is not what we have been taught through our great
civilization.

Pakistan, an Islamic republic could not hold up to democracy and even religion based on which that nation was formed,
couldn't unify Pakistan. Pakistan within years of its formation was subjected to a bifurcation, but we the largest and only
secular democracy in the world goes from strength to strength with every passing day, which is also derived from the ideals
of the Indian National Congress.

India is united even while being diverse and we still survive as a functioning polity as we are guided by the Gandhian and
Nehruvian ideals and history will vouch for the significant contributions by the congress in inculcating such an
accommodative and tolerant temperament in the Indian society.

Ours is not a theocratic stated€].

India has a national anthem

India has a national flag

India has a national language

India has a father of nation

India has a national animal

India has a national birda€;.

But what we don't have is a national religion and it is the greatest contribution that congress has given to this nationa€|

Sonia Ji is the President of the Congress and in the history of 124 years, our forefathers who led the freedom movement,
had the vision of a strong and independent India, and with the theme of unity interspersed in diversity, we are continuing
the march towards progress and development.

In 1947, Congress was the only political entity, but Congress was open to all ideologies to take a part in the democratic
deliberations. As a result of this inclusive approach, all ideological postulations began to mark their presence here.



However, Congress never gave up the idea of secularism.
Gandhi Ji's assassination in 1948 was the first great threat the concept of secularism faced in independent India.

The Indian perception of secularism is never meant to renounce religion; we give paramount importance to the values,
morals, discourse, and tolerance. We believe that relgion provides peace, solace and eternal love. At the outset secularism
was embedded in our constitutional philosophy.

In Keshavananda Bharathi case secularism was described as a basic structure of the Constitution. 42" amendment in1976,
the term secular was added to the preamble. Till then secularism was implicit, but now it has become explicit and India
lives because of these secular principlesa€!

We are unlike communists who reject god and religion from their discourse, yet go to temples and places for worship
covertly.

Mahatma, the prophet of peace, the one who loved the entire humanity and lived to practice what he preached, breathed
his last on this altar of secularism. He fought a battle never before seen or experienced by the colonial rulers as it
fundamentally changed the concept of hostility with its notion of ahimsa. Friends, here in this hallowed hall of democracy
and freedom, we can feel his spirit, feel his words and ideas resonate.

It is no secret that Godse Narayan Apte followed an ideology, the ideology of intolerance, suspicion and perpetual hatred
among fellow countrymen. The same ideology had extinguished the light of this nation, the manifestation of dreams and
aspirations of countless souls. By assassinating the Mahatma, they had wiped out a human being whose demise made
Einstein say that it would be difficult to comprehend for the coming generations to believe that there lived a
man like Gandhi.

The same forces are instrumental in the demolition of Babri Mashed, which they saw as a mere structure. The very
existence of a civilized society depends upon the rule of law. India as a nation survives because the rule of law prevails in
its zenith here.

We have a written Constitution which is unparallel in the whole world for its sheer comprehensiveness and profusion of
liberalist, idealist notions enshrined therein. The charter on fundamental rights can be termed as the foundation of India's
cultural traditions and heritage which dates back to the very beginning of civilization.

Our Constitution exercises great caution not to accord supremacy and ascendancy to any branches of government and so
the judiciary, legislature and executive are bound by oath to uphold the rule of law.

In 1950, Januray 28, two days after the constitution was born, the first sitting of the Supreme Court, where six Supreme
Court judges were present, took place.

It was history being made here and Chief justice was H.J. Kania and the stellar attendees included Nehru Ji, Maulana Azad,
and Sardar Patel, to name a few. The Chief Justice in his first sitting heard the greatest legal luminary of that time, Mr.
Setalwad made a submission and said that country and the government expect the judiciary to uphold the rule of law.

Justice Kania replied " we will uphold the rule of law".

42 years after the first sitting of the Supreme Court, the rule of law and the basic law was besmirched, abused and
vandalized by a group of individuals who has not repentance at all; not even in this moment.

The Liberhan Commission whose term of office was unusually protracted for 17 years has come out with his 1029 page
report, certain facts which the world knows as facts, cast in iron.

Liberhan Commission's findings are not astonishing or shocking as everybody knows that these are the facts which speak
for themselves. However, I will be failing in my duty, if I don't pay complements to justice liberhan as his finding are
unequivocal, bold and true and holds the stillness of truth.

The demolition of Babri Masjid was a well thought " joint common enterprise”, a phrase often used by justice Liberhan in
his report. Plotted by the top leadership of the RSS, VHP,SHIV SENA and the BJP, the frontal organization of the RSS.

And I do feel that the terming of BIP as the frontal organization of RSS is apt and hard hitting.

The notion of joint common enterprise assumes significance here as this notion draws parallel to the 1999 tadic judgement
of international criminal tribunal for the former Yugoslavia as the pracie of ascribing liability for mass crimes to those who



might not have been direct participants, but who willingly facilitated the commission of criminal acts through the positions
they occupied in the hierarchy of the organization involved.

Taking a similar line, justice Liberhan observed that — I quote "some leaders were consciously kept out of the operational
area or planning in order to protect them and preserve their secular credentials for later political use" unquote.

In the Gujarat carnage and Bombay riots and serial blasts thousands perished and all these horrible incidents
occurred after the Babri Masjid demolition which set a perilious precedent of sorts.

The very act of Babri Masjid demolition is a heinous crime which is bound to last in the minds of millions of people for
centuries to come.

So those who participated and those who could have prevented this crime from being commissioned cannot wash
their hands off and escape the scrutiny of the law of the land.

After the assassination of Mahatma, the RSS was banned and even today there are irrefutable evidences that
highlight the links of RSS in his assassination.

Justice Liberhan is being condemned and so do his report by the Sangh Parivar elements. The apex court in the
famous SR BOMMAI case (1994) where seven of the nine benches considered the issue in Ayodhya and held that
Secularism is the part of the unamendable part of the basic structure of the Constitution.

UP CM Kalyan Singh resigned and on December 15, 1992 under article 356 the Governments of Rajasthan, Madhya
Pradesh and Himachal Pradesh were dismissed. I quote from the judgement in S R BOMMAI CASE by justice Jeevan Reddy
and Agarwal " Shri Parasaran is right in his submission that what happned on December 6, 1992 was no ordinary event,
that it was the outcome of a sustained campaign carried out over a number of years throughout the countryand that it was
the result of the speeches, acts and deeds of several leaders of BJP and other organizations. The event had serious
ropercussions not only within the country but outside as well. It put in doubt the very secular credentials of this nation and
its Government and those credentials had to be redeemed." The situation had many dimensions, social, religious, political
and international. Rarely do such occasions arise in the life of a nation. The situation was an extraordinary one; its
repercussions could not be foretold at that time. Nobody could say with definitencess what would happen and where? The
situation was not only unpredictable, it was a fast evolving one. The communal situation was tense. It could explode
anywhere at any time. On the material placed before us, including the reports of the Governors.

"We cannot saythat the President had not relevant material before him on the basis of which he could form the
satisfaction that the BJP Governemnt of Madhya Pradesh, Rajasthan and Himachal Pradesh cannot dissociate themselves
from the action and its consequences and that these Governemnts, controlled by one and the same party, whose leading
lights were actively campaigning for the demolition of the disputed structure, cannot be dissociated from the acts and
deeds of the leaders of BIP. In the then prevailing situation, the Union of India thought it necessary to ban certain
organizations including RSS and here were Governments which were headed by persons who "swore by the values and
traditions of the RSS" and were giving "overt and convert support to the associate communal Organisation" (vide report of
the Governor of Madhya Pradesh). The Governor of Himachal Pradesh reported that "the Chief Minister himself is a member
of RSS". The Governor of Rajasthan reported that the ban on RSS and other organizations was not being implemented
because of the intimate connection between the members of the Government and those organizations. The three
Governors also spoke of the part played by the members of the Government in sending and welcoming back the kar sevaks.
They also expressed the opinion that these Governments cannot be expected, in the circumstances, to function objectively
and impartially in dealing with the emerging law and order situation, which had all the ominous makings of a communal
conflagration. If the President was satisfied that the faith of these BJP Governments in the concept of secularism was
suspect in view of the acts and conduct of the party controlling these Governments and that in the volatile situation that
developed pursuant to the demolition, the Government of these States cannot be carried on in accordance with the
provisions of the Constitution, we are not able to saythat there was no relevant material upon which he could be so
satisfied. The several facts stated in the counter-affidavits and the material placed before us by the Union of India cannot
be said to be irrelevant or extraneous to the purpose for which the power under Article 356 is to be exercised.

This means that even though Liberhan took 17 years to complete and present the report in 2009, the Supreme Court
held the same views in 1994, which is barely two years after the razing of Babri Masjids. The law of the land, even before
15 years. The Supreme Court has held the same view akin to justice Liberhan's findings.So, secularism by SR BOMMAI case
is the basic structure of our constitution.

BJP, quite meticulously planned with its fox like cunningness after 1984 to reverse its poll debacle and electoral



fortunes. In 1984, the BIP secured 2 seats and 7.5% of popular votes. LK Advani's Rathyathra in 1990, which commenced
from Somnath Temple in Gujarat to Ayodhya gave the BIP the boost it required to stoke up communal passions. Congress
is a secular party and that too a national secular party and it too has its limits.

It is very easy to engage in politics on communal lines, but a secular party cannot practice it. So, whenever a single
act of ours is misinterpreted, both parties tend to disbelieve Congress but we are confident that the all sections of the
society will repose its faith in Congress and the truth of Congress will prevail always.

For those organizations banking on communal lines, their task is easy albeit convoluted. All they need is to raise the
pitch in communal frenzy and lie low, but the Congress activist cannot do so and we will not do as our ideals are not built
upon hatred and rabble rousing.

For the growth of the BJF, CPIM and the LEFT WING, especially the CPIM have played a pivotal role in 1977, when
the erstwhile Jansangh camouflaged as Janta Party came to the forefront of national scene.

In 1977, Bhartiya Lok Dal or the Janta Party secured seats and AB Vajpyaee, LK Advani and Brij Lal Verma became
Union Ministers.

In the guise of raising anti emergency platform Basudeb Acharya's party held and supported the Janta Government,
knowing fully well that Jan Sangh was behind the faA§ade of this so called alliance for democracy.

The only politically wise decision that the CPI took was in opposing the Janta Party in 1977 and you were with us.

So, after Mahatma's assassination, the Jan Sangh was given a lable and the left except the CPI was there endorsing
Vajpayee in 1977.

In 1984, CPM was envious and uncomfortable with the huge popularity of Rajiv Ji and in 1989, you played a sleight of
hand tactic and divided the secular votes to curry advantage for BIP.

In 1991 the BIP grew from 2 seats to 120 and BJP owes its fortunes to its ultra virulent campaign and also to the
opportunistic and covert support it received from the Marxists of AKG Bhavan.

What credentials does the CPM possess by aligning itself with the BJP? What moral rights are they claiming when
they had not qualms in aligning with a political ideology that incite hatred? In a way your organization too has been
engaging in the same albeit in a different manner through forced collectivization drives and oppressing the voices that
chose to speak free.

Are you not ashamed of the fact that your leaders and their BJP counterparts regularly held meetings? Are you not
ashamed of this blatant hypocrisy and opportunistic politics that you play in the name of Marxism, the rejected ideology of
coercion and suppression?

I choose to say that the Congress is the only part which had, had and will not be having any collusive trek with the
BJP.

Now, my dear friends the CPM has been shedding crocodile tears over Babri Masjid masquerading as champions of
the affected, but in 1987, even before the shilanyas EMS Namboothiripad, the then General Secretary of the CPM stated
that Babri Masjid be demolished in order to settle the issue. Comrades, can you deny this statement by your apex
ideologue?

Even before the actual demolition of Babri Mashed, carried out by the Sangh Parivar and BJP, the CPM leadership of
this country deemed it fit to raze down a Masjid and we all know that the CPIM would be glad if its gets a chance to tear
down every other temple and mosque so that its godless, pseudo-ahteist ideology which they wear upon convenience be
maintained.

However, it is common knowledge that the communists share such apathy towards religion and fundamental virtues
such as tolerance and harmony. One of the cold blooded proponents of Marxism was Josef Stalin, the de-facto dictator of
former USSR, who liquidated the peasants, and razed hundreds of churches, synagogues, mosques, temples, sacred
monuments, monasteries and other religious buildings. But we as a nation will prevail forever, fighting the odds
bravelya€|a€;..



In Page 219 of the report, "Kalyan Singh stated that center is creating a civil war like situation by sending the central
forces, do they want a clash between central and state forces"? Everything was meticulously planned. Lakhs converged in
Ayodhya. All leaders if the BIP except Vajpayee were present to witness the destruction of Babri Masjid i.e. the collapse of

the symbol of secularism. On the night of 5t December L.K. Advani, Murli Manohar Joshi and others reached Ayodhya
waiting for the inevitable to happen. They were viewing this gory incident with the ease of watching a cricket match.
Tempers were raising as lakhs converged and emotional slogans were filling the atmosphere and so did provocative
speeches.

Nathurram Vinayak Godse owned responsibility of Gandhiji's assassination, but here BIP simultaneously
acknowledges and denies. They are running with the hare and hunting with the hounds. The demolition of the babri masijid
took place in the presence of then BIP president Murli Manohar Joshi, L.K. Advani, and others and they are all thus
culpable. The ramifications of this act are twofold. One is the butchering of secularism and secondly the rule of law, you
thwarted the rule of law. When the rule of law is massacred, the rule of the jungle steps in. This vandalism of the Sangh
Parivar was nothing but the rule of the jungle. The police were made impotent at 01.55 p.ma€;. national shame occurred as
the first dome fell down. Kalyan Singh said, "I do not have any regrets and repentance for the events in ayodhya on

December 6t and the disturbances that followed".

MR. CHAIRMAN: Why do you not listen to me?
...(Interruptions)

MR. CHAIRMAN: If the hon. Members are not prepared to participate in the discussion, then, I will call the hon. Home
Minister to reply.

...(Interruptions)
MR. CHAIRMAN: Please go back to your seats.

...(Interruptions)
MR. CHAIRMAN: Please go back to your seats.

...(Interruptions)

MR. CHAIRMAN: Will you please go back to your seats?

Now, the discussion is over; I am going to call the hon. Home Minister to reply.
...(Interruptions)

MR. CHAIRMAN: Please take yours eats.
...(Interruptions)

MR. CHAIRMAN : Now I ask the Home Minister to reply to the discussion.
...(Interruptions)

MR. CHAIRMAN: Take your seats.
...(Interruptions)

MR. CHAIRMAN: Only the Home Minister's speech will go on record.

(Interruptions) G€; *

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Chairperson, Sir, the Liberhan Commission of Inquiry
was constituted in December, 1992...( Interruptions). The Commission was appointed to go into the circumstances leading



to the destruction of Ram Janambhoomi-Babri Masjid structurea€; (Interruptions). The Commission has taken 17 years to
give its report...(Interruptions)

17.38 hrs.
(Madam Speaker in the Chair)

I am not here to defend why the Commission was allowed to take 17 years...(Interruptions). The then Congress
Government ...(Interruptions). The NDA Government assumed office thereafter..( Interruptions). The NDA Government
was there for six years and it also gave extensions....(Interruptions) The UPA Government gave the remaining extensions
for about nine years and three months... (Interruptions). In a sense everyone is responsible for the extensions given to

Justice Liberhan Commission. When I took over, the Commission was given extension up to 31t March,
2009...(Interruptions). 1 gave extension to the Commission for two months and I insisted that the Report should be given to

the Government of India within two months...(Interruptions). The Commission gave its report on 20t of June,
2009...(Interruptions). The Government of the day had told the Commission that the report is long overdue and it should
have been given much earlier...(Interruptions)

Be that as it may, we now have a report. The report gives in great detail the sequence of events...( Interruptions) The
Report gives the minutest details of what happened on each day leading to 6t December, 1992 4€! (Interruptions) talked

about the horrendous events that took place on the 6t of December, 1992. This Report ...( Interruptions) those who are
found to be responsible for the destruction ...(Interruptions) the source of ...(Interruptions) But unfortunately it is not so.
This is one of the rare occasions when I rise to reply to a debate with sadness in my heart...(Interruptions) The way this
debate has unwinded itself is a ...(Interruptions) on the Parliament of India. Someone must take the responsibility
...(Interruptions) The only issue before the House is not whether there was a temple there; not whether there was a
mosque there; not whether a mosque was built over a temple; not whether a Hindu community owned a piece of land
there; not whether a Muslim community owned a piece of land there; not whether any injustice has been done to any one
community. The only issue before the House is, who has demolished the mosque? ...(Interruptions)

17.42 hrs.
(At this stage, Shri Shafigur Rehman Burg came
and saton the floor near the Table.)

Pending cases in the courts, the demolition as ...(Interruptions) is the Sangh Pariva; the RSS an organization which
is held responsible for the black day in the history of India...(Interruptions) The Commission is aware of this. The
Commission says, "I was called upon to enquire into the sequence of events and the circumstances relating to the

occurrence in the Ramjanma Bhoomi Babri Masjid complex on the 6% of December, 1992 involving the destruction of the
Ramjanmabhoomi Babri Masjid structure"...(Interruptions) The Commission says, as evident from the Terms of Reference
given to me, I have not been called upon, and therefore do not wish to comment upon whether the structures as they

existed in Ayodhya on the 6t of December 1992 constituted a Hindu temple or a Muslim mosque or any other type of
structure...(Interruptions) 1 have been charged with the responsibility only to find out the sequence of events, facts and
circumstances leading up to the demolition of the structures at Ayodhya and certain connected matters that took place. It
is not within my purview to enquire into a dispute whether it was ever a temple or a mosque built over a temple."

Sir, in the days leading to 6t December; 1992, the Government of India issued directives to two players...( Interruptions)
One was the Government of Uttar Pradesh headed by Shri Kalyan Singh and the other constitutional authority was the
Home Minister of Government of India under the late P V Narasimha Rao and ...(Interruptions) these were the two
constitutional authorities. How was one more responsible...(Interruptions) How did one communicate to the
other?...(Interruptions)

Shri S.B. Chavan wrote three letters to Shri Kalyan Singh. The first letter was on 3@ December, 1992 in which he said:
"Forces are being stationed at suitable locations in Uttar Pradesh so as to be available at a short notice if and when
required by the State Government." No one can accuse the Congress Government of that day that adequate forces were

not deployed....(Interruptions) On the same day, Shri S.B. Chavan wrote another letter to Shri Kalyan Singh on 3t



December, 1992 in which he said: "It is understood that by 4t /5th December, 1992, the number of Karsevaks at Ayodhya
would have crossed one lakh. However, it appears that infrastructural arrangements made for the Kar Sewaks are

becoming increasingly stretched and insufficient for the assembled Karsevaks." ...(Interruptions) On 5th December, 1992,

Shri S.B. Chavan wrote a letter in which he used a rather stern language. "In your last letter dated 2"d December;, 1992,
you once again reiterated the State Government's commitment to protect the structure." Shri Kalyan Singh, in his letter of

2"d December reiterated the State Government's commitment to protect the structure. ...(Interruptions) Drawing his
attention to his promise, the Home Minister said: "There are reports that the Karsevaks are in a restive and even in
belligerent mood and that many of them are resorting to extensive purchases of Trishuls which can even be used for
offensive purposes. The security arrangements made by the State Governmetn may not be adequate for the occasion
especially if any violence breaks out. a€|(Interruptions) Further, it is reported that massive crowds are gathering freely and
unchecked in that the Sankeertan area. ...(Interruptions) It is necessary to upgrade security arrangements substantially to
prevent the possibility of any attempt being made to damage the disputed structure.....(Interruptions) Shri S.B. Chavan said
that the possibility of some mischievous elements using explosives to damage the RIBBM structure cannot be ruled out.
...(Interruptions) As you are aware, contingents of the central paramilitary forces have already been stationed at various
places in UP so as to make them available at short notice; if required by the State Government for the security of the
disputed structure and maintenance of law and order in view of the call given for the Kar Seva....(Interruptions) 1
understand that only about 23 companies including four companies of CRPF are currently deployed for the security
arrangements in and around the RIBBM complex. It is felt that this strength may not be sufficient to meet the security
arrangements especially if any untoward development takes place...(Interruptions)

Madam, it is absolutely clear that the Chief Minister had made a solemn promise that it is the State Government's
responsibility to protect the structure. 185 companies of paramilitary forces had been placed and they had been placed at
crucial locations but they deployed only four companies in order to protect the RIBBM structure. ...(Interruptions) It was
the first big untruth uttered by the then Chief Minister of Uttar Pradesh. It was an unadulterated untruth. He had no
intention to protect the Babri Masjid structure. ...(Interruptions) He uttered untruth to the Government of India. He uttered
untruth to the Supreme Court. He uttered untruth to the National Integration Council. He uttered untruth on affidavit and
that was the genesis of the destruction of the Babri Masjid complex....(Interruptions) There was another occasion when he

made a promise before the National Integration Council on 2"d November, 1991...( Interruptions) I have got what he had
said.

He said: All efforts will be made to find an amicable resolution of the issue; Pending a final solution, the Government of
Uttar Pradesh will hold itself fully responsible for the protection of the Ram Janam Bhoomi-Babri Masjid structure; Order of
the Court in regard to the land acquisition proceedings will be fully implemented; and the judgment of the Allahabad High
Court in the cases pending before it will not be violated. ...(Interruptions)

Then, a promise was made to the National Integration Council, a Council in which all the leaders of all the political parties
were present; civil society is represented; and leaders of the political parties in Parliament were present. ...(Interruptions)
He made a solemn promise which was endorsed by the BJP and all other parties that were present. ...(Interruptions)

This promise was made in the Supreme Court of India. &€} (Interruptions) 1 have got a copy of the order passed by the

Supreme Court on 15t" November, 1991. ...(Interruptions) An affidavit was filed and the Supreme Court then passed an
order. I think this order makes a very interesting reading. ...(Interruptions) Anyone who is interested in the history of this
country of that period would read this order. ...(Interruptions)

This order says: "We have heard Mr. Jaitley". I hope you know who Mr. Jaitley is. Mr. Jaitley was not only a Counsel. Mr.
Jaitley is today the Leader of Opposition in Rajya Sabha. The order says: "We have heard Mr. Jaitley, the learned counsel of
the respondent State. ...(Interruyptions) On the instructions of an officer present in the court, it has been gathered and told
to us ...(Interruptions) It is not denied that there are some old constructions in-between the main construction and the
outer wall ...(Interruptions) It can certainly be done as permitted by the High Court, but full care and attention should be
devoted to ensure that the constructions, including the outer wall, which are old in character a€| (Interruptions) part of the
disputed structure may not be ...(Interruptions) This must be the total responsibility of the State of Uttar Pradesh to ensure
compliance. ...(Interruptions) There was a meeting of the National Integration Council and the Chief Minister of the State
...(Interruptions) He made certain statements to the Council. These were extracted from the paragraph of the affidavit
...(Interruptions)

Then the Supreme Court says: ...(Interruptions) Mr. Jaitley has no objection ...( Interruptions) What has been stated
in this paragraph. a€! after taking into account the stand of State of Uttar Pradesh &€!.. It may, therefore, be taken as a
representation to the court on which &€!.



Madam, a promise was made to the National Integration Council; a promise was made to the Supreme Court; and a
promise was made to the Government of India. But every single promise was broken by the leader of the BJP, the Chief
Minister of Uttar Pradesh, and the black day occurred in the history of India. ...(Interruptions)

Now, why does the Commission have to go into who the Sangh Parivar is? We know who the Sangh Parivar is.
...(Interruptions) 1t was led to believe that the RSS is a non-political organization; that the BIP is an independent
organization; that the VHP is purely a religious organization; and that the Bajrang Dal is an organization of young
people....(Interruptions)

These are the canards which are spread everyday. Everyday people spread the canards. The Commission went into the
matter and asked, ‘who are these people, how did they get-together, how did they work together? So, this is the
conclusion.

I am quoting from paragraph 120.9

"There cannot be any dispute that the RSS is the major single largest important constituent of the Sangh
Parivar. It is also accepted that the Bajrang Dal is the youth wing of VHP and Dharam Sansad and the
Kendriya Marg Darshak Mandal sponsored by VHP though were portrayed as independent bodies. Similarly,
Paramhans Ramchander Dass and Mulayam Singh Yadav accepted that all the members of the Sangh Parivar
contested elections on the BJP tickets and become legislators of BIP party."

...(Interruptions) 1 know the conclusion. &€} (Interruptions) It is obvious that promises held out by the BJP were completely
false and made with the sole intention of misleading the Central Government and the entire country. ...( Interruptions) Let
the House know that the promises held out by the BIP were completely false and made with the sole intention of
misleading the Central Government and the entire country. ...(Interruptions) The promises were made to secure the
inaction of the Central Government and to induce it into a state of over optimistic slumber. The only other explanation
possible is that the BIP itself was ineffective and inconsequential part of the larger picture. ...(Interruptions) 1t neither has
the means nor the authority nor even the influence within the Sangh Parivar to alter the course ordained. ...(Interruptions)
If accepted, this would further strengthen the impression that the BJP was a frontal organization and the convenient false
face projected to address the more moderate sections within society and the Government. ...(Interruptions) This is about
your Party. ...(Interruptions) 1 have not completed my speech vyet. ...(Interruptions) Some more things are coming.
...(Interruptions)

Madam, what is the situation? What position lies with the Supreme Court, lies with the Central Government than to create
a situation in which, unfortunately, the Government of the day made a strong political judgment? Looking back I could say
that it is a non-political judgment. Late Shri P V. Narasimha Rao paid price for making that judgment and the Congress
Party paid a price for that political judgment. But the fact is that non-political judgment induced by a€la€land false
promises were made by the BIP. ...(Interruptions)

Now, what were the organizations that were there were doing? ...(Interruptions) 1 quote from paragraph 41.68:

"Intelligence agencies reported that the Bajrang Dal and Shiv Sena were vying with each other for the "fame"
of blowing up the disputed structure and this fact was within the knowledge of the VHP. The Shiv Sainiks and
VHP cadres were practicing archery under the tutelage of Krishna Kumar Pandey. The Shiv Sena cadres swore
on oath at Saryu River to demolish the disputed structure in the presence of local leaders and Vinay Katiyar
etc."

18.00 hrs.
MADAM SPEAKER: Hon. Members, please do not throw papers.
...(Interruptions)

SHRI P. CHIDAMBARAM: Is it not a fact that the Bajrang Dal cadres, the VHP cadres were practising archery, doing
rehearsals to demolish the disputed structure in the presence of the local leaders?...(Interruptions) Intelligence agencies
reported that the Bajrang Dal and Shiv Sena were vying with each other for the "fame" of blowing up the disputed structure



and this fact was within the knowledge of the VHP. ...( Interruptions) The Shiv Sainiks and the VHP cadres were practicing
archery under the tutelage of Krishna Kumar Pandey....( Interruptions) The Shiv Sena cadres swore an oath at Saryu river to
demolish the disputed structure in the presence of local leaders and Vijay Katiyar, etc.....( Interruptions) Can you deny that
they were practising archery?...(Interruptions) Can you deny the VHP cadres were practicing archery under the tutelage of
Krishna Kumar Pandey?...(Interruptions)

The Governor of Uttar Pradesh sent his assessment about the prevailing situation in Ayodhya....(Interruptions) He sent the
report saying that the prevailing situation was pregnant with threat to the disputed structure. However, the Governor is
right that he advised against the imposition of President's Rule. a€} Slogans were raised against the Muslim population.
(Interruptions) A small selection of the slogans which became extremely popular and were regularly heard during the
campaign at Ayodhya during Karseva, especially in December were these. ...(Interruptions) Slogans were raised against
the Muslim population. ...(Interruptions) Please listen to the slogans. What were the slogans used? These were the slogans
used...(Interruptions)

I want to quote the slogans. These slogans were raised. ...(I nterruptions) These were the slogans raised which
slogans you are raising now. ...(Interruptions)

These were the slogans:
fdrgl o1dl RaIop1oa], GIar dlsm SIuay
st gaff Bt T 8, gferer s> amer 3
SIq-SId {86 S8l ce-Id Fccll 6|
Sl 2 Fifde Breafor, ;B sl iy
1311 f&og w1 ot of Xdlcl, dI ¥ol ofdl ureit 3,

Are you a responsible political party? Will these slogans do justice to the Founding Fathers of India? Do these slogans raise
India's esteem?...(Interruptions)

The Chief Minister Shri Kalyan Singh, once again and in writing ordered against use of any firearms specifically on the 6t of
December, 1992....(Interruptions)

This is the conclusion in the Report. The Liberhan Commission concludes thus:

"The Commission is of the considered opinion that the security apparatus was non-existent in Ayodhya on the

6t of December, 1992. The police and other personnel deployed had been bound down into an ineffective role
and had specific instructions against any substantive action. They were to ensure that the Government
achieved its electoral manifesto. The State administration was there to appease the political executive by
helping it in consolidating their hold on the general public."

This was what happened....(Interruptions)

I would now come to the role of the BJP leaders. I have great respect for Shri Vajpayee....( Interruptions) He was not there

on that day....(Interruptions) He was there on the previous day....(Interruptions) He made a speech on the 5t
December....(Interruptions) 1 have got a copy of that speech....(Interruptions) 1 have an English translation of
it....(Interruptions) As usual, he delivered the speech and after that, he left Ayodhya....(Interruptions) That was what

happened on the 6% of December? Shri L.K. Advani and Dr. Murli Manohar Joshi reached Ayodhya at midnight on the 5th
Decmber, 1992, escorted by Anju Gupta and stayed at Janki Mahal Trust.a€! (Interruptions) The Commissioner, the DIG
Faizabad, the District Magistrate and the SSP, Faizabad, all the four top officers called upon them and were assured by Shri
L.K. Advani and Dr. Murli Manohar Joshi that a peaceful Karseva would be carried out....(Interruptions) Then, Shri LK.
Advani and Dr. Murli Manohar Joshi assured that they would ensure that things happened peacefully — a promise made by
Shri L.K. Advani and Dr. Murli Manohar Josh..

Shri L.K. Advani and others met at the residence of Shri Vinay Katiyar before proceeding to the disputed structure. Sarvashri



Vinay Katiyar, L.K. Advani, M.M. Joshi. Ashok Singhal, Acharya Giriraj Kishore, Uma Bharti, Sadhvi Ritambara and others
were also present there and there is nothing on record to indicate whether it was a formal meeting or otherwise. I will ask

Shri Advani and Shri Murli Manohar Joshi to tell us what happened in that breakfast meeting on the 6t December, 1992.
What did you talk? What did you discuss? Tell us. Why are you not telling the House? What did you discuss on the morning

of 6t December, 1992 when you met in the house of Shri Vinay Katiyar? (Interruptions) You had breakfast there and you
went to that place. What did you discuss there and what did you decide? ...(Interruptions)

The previous day, you promised the police officers, you promised the Additional Magistrate that you will ensure that
everything goes off peacefully. ...(Interruptions) Finally, what did you discuss there? Let the nation know it, you tell us.

Paramhans Ramchander Dass admitted in his statement and have sworn that provocative slogans were raised on the 6t of
December. I admire Paramhans Ramchander Dass. At least, even if his convictions are wrong, he had the courage of
conviction to admit it. ...(Interruptions) Even if his views are wrong, he had the courage to own up. Even if his slogans are
dangerous, he had the courage to admit that he raised those slogans. What are the slogans? I quote: "e® e siiz o,
#f¥sie @s 4" He had said it. He said this before the Commission. We studied it. All of us studied it. How can you deny this?
Here is your own man, the Sangh Parivar man who says, he said, "v@ aawmr sz &1, aif¥sic dis aY" a€| (Interruptions) What
does it mean? Does it mean 'building of a temple'? Does it mean 'protect the structure'? ...(Interruptions) There is only one
thing. They went there with the sole intention of destroying the Ram Janma Bhoomi-Babri Masjid structure.
...(Interruptions)

Madam, the Commission comes to the conclusion in paragraph 126.12 which says:

"There is sufficient and believable evidence on the record including the statements of Ram Kirpal and Mark
Tully etc. that provocative speeches were delivered by Uma Bharti, Sadhvi Ritambra, Paramhans Ramchander
Dass, Acharya Dharmendra Dev, B.L. Sharma, Ashok Singhal and Vinay Katiyar, Vamdev, Swami
Chinmayanand, Mahant Avaidyanath etc."

There is enormous evidence on record. If you do not want to read the evidence, God only can save you. ...(Interruptions)
But there is enormous evidence on record that provocative statements were made there. Recording of those speeches
were freely made available and used to be played in most of the shops. Karsevaks were drawing pleasure in making the
journalists say, "Jai Shri Ram'. Militancy was writ large among the Karsevaks. Paramhans Ramchander Dass admitted
having announced on the public address system, "demolish the structure, you will not get such an opportunity". This is the
finding. Can you deny this? ...(Interruptions)

Ms. Anju Gupta was the Personal Security Officer to Shri Lal Krishna Advani. ...(Interruptions) Ms. Anju Gupta, a lady
officer, was appointed as the Personal Security Officer to Shri Advani in Ayodhya. ...(Interruptions)

Anju Gupta stated that entry of the Police Control Room was quite open, there was crowd pressure from both sides
of the barricadea€| (Interruptions) The crowd present on the pandal at the construction site near Shesh Avtar Mandir
needed to be regulated...(Interruptions) There was no physical barricading between Ram Dewar...(Interruptions) and
outside of it, which provided...(Interruptions) easy scaling of the walls en masse, and entry to the premises. There was no
streamlining of the crowd towards the Chabutra and from there to the exit on the western side gate, which made the entire
ground open and available, for thousands of peoples to come in suddenly and occupy...(Interruptions) There were no
security personnel on the roof of the domes of the structure preventing the Kar Sewaks from demolishing it. There was no
crowd examination challenging the facts stated by Anju Gupta, the Security Officer of Shri L.K. Advani, on the fateful day.

There is no reason to disbelieve her on these facts since she had unrestricted access...(Interruptions) as the Security
Officer attached to Shri L.K. Advani...(Interruptions) to all the happenings and overall scenario in the Ram Janam Bhoomi-
Babri Masjid Complex. N.C. Padhi stated that the police allowed the public meeting in the vicinity of the vulnerable object,
with their hands tied and...(Interruptions) in view of the order not to fire on the Kar Sewaks by the order of the Chief
Ministera€| (Interruptions)

Sushma Ji wanted evidence. This is evidence. Anju Gupta is evidence...(Interruptions) N.C. Padhi is
evidence...(Interruptions) Ram Chandra Paramhans is evidence. This evidence is...(Interruptions)

What was happening that day? This is the most important part, Madam. At about noon, 12 o'clock, a teenage Kar
Sewak vaulted onto the dome and thereby signaled the breaking of the outer cordon. Other Kar Sewaks wielding pickaxes,
hammers, iron-rods and shovels started scaling the Ram Dewar and over the barriers of the outer, inner and isolation
cordons, from the east, west and south directions.



Madam, I ask where do the pick-axes come from? Where do the hammers come from? Where do the iron-rods come
from? Where do the shovels come from? In a tremendous team-work they carried thema€, (Interruptions) 1 will show later,
they helped them carried them. They paid them money to get this and carried to the place.

They stormed the disputed structure. The police deployed at the spot...(Interruptions) Please listen to this. The police
deployed at the spot gave their canes and shields to the Kar Sewaks who brandished them openly. The police lathis and the
police shields were given to the Kar Sewaks and the Kar Sewaks started marching towards...(Interruptions) This is very
important.

The Kar Sewaks' assault on the disputed structure started at 12.15 p.m. They first entered the Garba Griha, carefully
took away the idols and cash box, etc. to a safe place. The idols and the cash box were taken to a safe place. Then they
started breaking the dome and started breaking the upper plaster of the dome with hammers.

In fact the demolition was accomplished by smashing holes inside the walls. Ropes were inserted through these holes in
the walls under the domes, the walls were pulled down with these ropes bringing down the domes as well...(Interruptions)
It is very important. The structure was not brought down by the Kar Sewaks on the domes, the structure was brought
down by digging a hole in the dome, putting the ropes to the hole and pulling the dome down with the
ropes...(Interruptions) It was shameful, pre-planned, conspiratorial, wanton, cold-blooded destruction of the property which
they promised they would protect...(Interruptions)

L.K. Advani, M.M. Joshi, Ashok Singhal, Vijayaraje Scindia, H.V. Sheshadri who were present at the Ram Katha Kunj made
feeble requests to the Kar Sewaks to come down from the disputed structure either in an earnest or for the media's
benefit. ...(Interruptions) One could have reasonably perceived that the demolition of the disputed structure was not
possible from the top of the domes.

No request was made to Karsevaks, not to enter the Garb Grah or not to demolish from inside under the domes. No request
was made. The selected act of the leaders itself speaks about the hidden intention of one and all being to accomplish the
demolition of the disputed structure.

What does the Commission conclude? This charade by these leaders at the instance of L.K. Advani is in stark contradiction
to their own prior conduct and their public posture, incitement and exhortations to the crowd to build a temple in place of
the disputed structure. The demolition of the structure was unavoidable for the construction of a temple. They had to
demolish the structure to construct the temple. Therefore, they demolished the structure. The idols and cash box removed
to safe places were brought back to their original place at 7 p.m. The construction of a temporary makeshift temple
commenced at 7.30 p.m.. A close examination of the evidence shows that the enthusiastic chanting of inflammatory
slogans including: "vo et dliz |1, @t sif¥sic dis 1" acted like a proverbial war cry and these were raised to encourage
the Karsevaks in their dastardy deeds. Slogans against Muslims were also raised. Sarcastic remarks were made against the
High Court and the Supreme Court. Mulayam Singh ji was mocked by the Karsevaks. Even though the Chief Minister was
informed about this, he gave a written order not to resort to firing under any circumstances and to take any other measure.
The Magistrate ordered in writing for the forces to turn back at 2.25 p.m. The Magistrate told the forces to go back at 2.25
p.m. The police and the administration was a mute spectator. Their loyalty to the political masters was writ large.

Listen to Shri Kalyan Singh's reaction: "It was like a badly inflated balloon that burst." Babri Masjid structure,
according to Shri Kalyan Singh, was a badly inflated balloon which burst. He further says: "All other political parties are to
be blamed for frustration of Karsevaks. They should arrest me because after all I fulfilled one of the major objectives of our
Party and have redeemed the Party's election manifesto." This is what Shri Kalyan Singh said.

Where is Sushma ji? There is no doubt at all, from the evidence and testimony before the Commission that the Sangh
Parivar, especially the Bajrang Dal, RSS, VHP, BJP and Shiv Sena cadres created circumstances consistently over a period of

a decade which ultimately resulted in the events of December 6%, 1992. Sushma ji, there is an evidence. Where is she? I
want her to read the evidence.

It stood established before me beyond reasonable doubt that the Joint Common Enterprise was a pre-planned act for
demolition under the immediate leadership of Vinay Katiyar, Paramhans Ramchander Dass, Ashok Singhal, Champat Rai,
Swami Chinmayanand, S.C. Dixit, B.P. Singhal and Acharya Giriraj. They were the local leaders on the spot and the
executors of the plan conceived by the RSS. The plan was conceived by the RSS. The other leaders cannot be absolved of
their vicarious liability and were willing collaborators playing the roles assigned to them by the RSS. Their informed support
for the Ayodhya campaign, fortified by their physical presence during the grand finale of the prolonged campaign is



irrefutably established.

I conclude that the BIP, VHP, Shiv Sena and their office bearers as named in this report, in connivance with Kalyan Singh,
the then Chief Minister of Uttar Pradesh entered into a Joint Common Enterprise for the purpose of demolition of the
disputed structure and the construction of temple in its place ...(Interruptions)

Friends, what is your answer to this conclusion? Let us debate it. Come along. I will give you another opportunity to debate
it. What is your answer to this conclusion? ...(Interruptions)

It was openly asserted and commonly accepted that the pre-partition Jan Sangh was the political wing of RSS. The Jan
Sangh, later, was renamed as the Bharatiya Janata Party. Though some of the leaders have tried to claim that the BIJP and
RSS are independent organizations, in another part of this Report, the Commission has dealt with the question and
concluded that they are functionally, if not legally, intertwined and inseparable. RSS and BJP are intertwined and
inseparable.

The admission by Pandit Deen Dayal Upadhya, in no uncertain terms, in his books that he was deputed by the RSS to
organize the Bharatiya Jan Sangh is a clear indicator of this relationship. Even on date, the RSS Office bearers, Swayam
Sewaks are deputed by RSS to carry out the work of BJP; the top echelon of the BJP leadership is pre-dominantly from the
RSS and they are guided by its thoughts and philosophy in governance. The RSS has considerable influence on the
leadership not only of BJP but also on the other allied organizations participating in the temple construction movement or
which have Hinduism as their objective. Using its sweeping influence over the organizers and the institutions participating,
the RSS controlled every aspect of the Ayodhya movement.

Despite the attempts made to distance the RSS or BIP from the movement by attributing the movement to the VHP
or the dharam sansad, 1 have concluded that all the other members of the Sangh Pariwar are merely frontal organizations
of RSS deputed to working in different fields. There was no illusion in the minds of a common man that RSS or the VHP
were either different or distant from the BJP, or that their objectives were not identical. ...(Interruptions)

Now, I come to mobilization. How did they bring the fund resources? How did the money come? The mobilization and in
fact, the entire movement in the construction of Ram temple at the disputed structure was carried out by RSS initially
keeping the VHP, local Sants and Sadhus as the front body for raising the resources. Later, the VHP, Bajrang Dal, Sadhus
and Sants, or other organization like the Shiv Sena and other individuals joined as well. Some individual leaders of the BIP
were associated and supporting the movement from its initial stages. Throughout the movement, the reins of the
movement remained with the RSS who used to work out logistics and programmes. Without the mobilization by the BIJP and
the taking out of Rath Yatra by the /cons of the movement like L.K. Advani, no substantial mobilization would have taken
place, nor would any frenzy approach towards the disputed structure have been built.

An enterprise as large as that witnessed in 1992 in Uttar Pradesh obviously required a great deal of money. A massive
mobilization drive necessitated logistical support in a mega scale as well. A massive convergence in Ayodhya and Faizabad
needed to be accommodated in tents, the SSP said, and provided with the means and the purpose necessary for the
ultimate objective. The presence of a large number of leaders of every level also necessitated arrangement for the intrinsic
values and the essential ...(Interruptions)

The money for all these logistics were channelled to Ayodhya directly in the coffers of various Sangh Pariwar organizations
from all over the country especially from Punjab, Delhi, Patna and Gujarat. It exposed the canard of the demolition and kar
sewa...(Interruptions) or carried out by kar sewaks in Andhra Pradesh. It leaves no doubt that the mobs or the crowds
were predominantly in the Northern States. No one can say that predominantly in Uttar Pradesh, Punjab, Haryana, Himachal
Pradesh, Madhya Pradesh, Rajasthan, Gujarat, Maharashtra. In a...(Interruptions) &€}investigation, the CBI was able to
collect solid evidence of money being transferred ina€| (Interryptions) accounts via various banks into the accounts of
Sangh frontal organizations in Uttar Pradesh. The payments from these recipient accounts were made to the local children
and businessmen of Ayodhya, Faizabad. They are also on the record collected by the CBI team, which forms part of the
Annexure to the Report. The CBI team could, of course, only trace accounts that transacted money in legitimate and
conventional modes of money transfer. Needless to add, amounts, at least, equivalent in quantum to those amounts must
have been transferred to untraceable names by way of cash also.

It is impossible to authoritatively quantify a document that parallel money transfers undoubtedly took place. That clearly
defines movement of the money to some outfits (Interruptions) with those spending the cash on the management, and
comfortable crowd is more than sufficient evidence...(Interruptions)You please listen...(Interruptions) It clearly defines



movement of the money to some outfits with those spending the cash on the management and comfortable crowd is more
than sufficient evidence to establish that complicity of not only those peripheral Sangh unit but also of fund raising drive
regularly conducted by VHP and RSS. The recipient organizations in Uttar Pradesh to whom the money is channeled
included Ramjanmabhoomi Nyas, Bharat Kalyan Pratishthan, Vishwa Hindu Parishad, Ramjanmabhoomi Nyas Paduka Pujan
Nidhi, Ramjanmabhoomi Nyas Shri Ramshila Poojam, Jan Hitesh and others. The accounts were operated by Onkar Bhave,
Mahant Praramhans Ramchandra Das, Nritya Gopal Das, Gurjan Singh, Narad Saran, Acharya Giriraj Kishore, V.H. Dalmia,
Nana Bhagwat, Jaswant Rai Gupta, B.P. Toshniwal, Sitaram Aggarwal, Ashok Singhal, Rameshwar Dyal, Prem Nath,
Champat Rai, Surya Krishan, Yashwant Bhatt, Avdesh Kumar Das Shastri, etc. Crores of rupees were transferred to
accounts of these people. We have the names; we have the accounts; and we will take suitable and civil action against
those who did the damage.

I now, come to a conclusion. There is a debate about secularism. The Report says: "The BIP and the RSS are very
secular from..." Secularism ...is one man in a democracy. I can do ...than Justice Chennapa Reddy said in one of Ambedkar
Memorial Lectures...(Interruptions)

"Indian Constitutional secularism is not supportive of religion at all, but has adopted what may be termed as
permissible attitude towards religion out of respect of individual conscience and dignity. There, even while
recognizing the right to profess and practice religion, etc, it has excluded all secular activities from the purview
of religion and also of practices which are repugnant to public order, morality, health and are abhorrent to
human rights and dignity as embodied in the fundamental rights guaranteed by the Constitution”.
Constitutional secularism cannot be termed as anti-God or anti-religion. Basically, it is a concept essential for
the working of our democracy. "

"Secularism or the constitutional secularism and the pluralist tolerance in India are facing innumerable
challenges." The Liberhan's Report says, "While defining nationalism, it is sometimes referred to as cultural
nationalism in preference to the geographical nationalism, pseudo secularism, practical secularism, compared
with Constitutional secularism, politically convenient secularism defined, communal fascism, sectarian
nationalism, militant obscurantism, casteism, and regionalism and in any form of communalism etc. The entire
movement of Hindu politics cannot be termed as fascist in any sense, yet there are specific political
characteristics that are generally associated with movement which were present. These elements identified
with the Hindu extremists politics in India today, include the use of violence to achieve sectarian objective, the
victimizing of members of the particular community, mass mobilization based on frenzied and deeply divisive
appeals, and the use of constitutional and strong arm matter debase particular groups. Killing of many Muslims
in cities is a well known act of extremist Hindu groups."

Madam, in conclusion, let me say the horrendous consequences of 6t December, 1992 resulted in riots and doom. From
December 1992 to January, February, March 1993, in all 2,019 people were killed in a matter of three months and 7,786
people were injured in @ matter of three months...(Interruptions)

Hindus were killed. Muslims were killed. People belonging to other faiths were killed. Police men were killed. The violence

that was unleashed by the horrendous crime of 6% December 1992 continues to divide our country even
today....(Interruptions)

I would have thought, after the Liberhan Commission's Report, after this debate, there will be shame, remorse and
contriteness. Unfortunately, the civilized discourse in our country seems to have bid good bye to shame, remorse and
contriteness. RSS and the Sangh Parivar have no shame, no remorse, no contriteness and continue to divide the
country....(Interruptions)

Madam, let me conclude by saying that there are two ideas in India. One is the idea of India represented by the
Congress and all other secular parties. And the other is the idea of India represented by the divisive politics of the BJP. I
am sorry to quote from an article I wrote many months ago....(Interruptions) But I want to quote this.

Jawaharlal Nehru once said,

"India is like an ancient palimpsest on which layer upon layer of thought and reverie had been inscribed and
yet no succeeding layer had completely hidden or erased what had been written. "



There are two ideas of India. This is the first time the BIP, an Indian political party, openly adopted a divisive and an
extreme agenda. The question then that everyone's mind was, "will it succeed"? Apparently, it succeeded. It succeeded in
1998....(Interruptions)

The first real test over the division of Bengal...(Interruptions) for ever from India came in 2004. In 2004, the Congress Party
put across another idea of India where India must be an inclusive nation. India must celebrate its diversity. All Indians
must be encouraged to develop an Indian identity even when they are proud of their respective language or religion. This is
an idea that India is a nation where no one valley, no one institution ...(Interruptions) will dominate over others. The two
ideas of India clashed in 2004. What did the people vote for? Forget the conclusion of Justice Liberhan. Forget the
indictment of Justice Liberhan. In 2004 when the two ideas of India — one led by the BIP in power with the Prime Minister,
with the Deputy Prime Minister, with the entire State establishment put forward an idea of India of a divisive agenda; the
other of the Congress Party and the secular parties put forward an idea of India, of an inclusive India. The people of India
voted for our idea. The people of India rejected you. The judgement of the people of India is greater than the judgement of
Justice Liberhan. Justice Liberhan's is a Commission. The people of India are our ultimate masters. They rejected you. They
rejected you in 2004. When you went to them in 2009, they rejected you in 2009 also.

Madam, let me conclude by saying only one idea will clearly prevail, that is the idea of Mahatma Gandhi, Jawaharlal Nehru,
Netaji Subhash Chandra Bose and Dr. Ambedkar. India will be an inclusive nation. India will be a plural nation. In India no
idea will dominate another idea. No institution will dominate another institution. We have brought together our idea of
India. Our idea of India will prevail.



